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INTRODUCTION 

I. 1be ~ or the Public Acnutl ~. u aldbarillcl 
by the Committee, do prcIeDt on their bebalf dais Fifty-Niath Ilcport -
action taten by GOYmlmeDt on tile recGlIIIIIeIldatioDi of tar.e PabIic 
Accounts Committee contained in their Hundred and SeYenty-PiftIl 
Report (Seveath Lot Sabha) on Droupt Prone Area Propamme. 

2. In tbeir 175th R.eport the Committee had pinpointed a number or 
IbortcomiDl in pJannin,. implementation and monitorinl of the ~. 

Prone A~ Propmme. These were nOD-existence of leplll'&te qeoc:ioa 
in some States for monitorinl and i l ~  of this P Jf ~ 

ioadequate deleplion of finaocjal and ~ i i i  powen to thae 
apacies .. here they have been set up. ne IChemes were (ormaJaled 
without adequate .urvey and examination of the .uitability of the ~ 

tive area. In their action taken reply, the Government have stated that 
although the Department are conscious of the shortcominp of tho Pro-

gramme. they rcprd that sbortcominp are iODate in the scheme of dual 
respoasibi1ity underlyin, tbe Programme. Tbe Committee are not .. holl), 

in' agreement with tbi. view. R.emedy to aU the lhol1OomiDII in plaM"w 
and implementation of tbe Prosramme, in Committee'. i ~ ,.. ia 
Ilrcngthenin, the District Rural Development ABcncies in aD DPAP 
diltrictl 10 that tbey are able to take up formulation and impJementatioD 
of the Propamme with an overall penpoctite or dnelop8leD.t of the 
area as a wbole. The Committee haft tJacrefore, recommendod dud 
DRDA sbould be made fully responsible for formulation and implcnea. 
tation of the schemes under the Prolramme. 

3. In ~i  ~ i .-R'P  the Commi,ttee bad also ~ d. out ~ 
'tantiallhortfalla in the utilisatiOil of funds meant for Droulht' Prooo An. 

(v) 



(vi) 

~ The Department of Rural DeYelopmeat .tated in their 
Action Taken Notes, that UDder utiliaatioD of financial allocations by tbe 

State was due to geueraJ constraint of resources in lome of the Slates as a 
result of which they .. ad not been able to make even the budaetarY 
proftlioas which would haw eatitIecI them to tate advsntaae of the 
Caatre's abare. FiDaDciaI constraint ia reported to have affected many of 
IIac propammes in these States. This beinl a question of basic policy 
relatin, to the fundinl of proJl'ammes involviDI joint responsibility of 
die Ceatral and State Gow:rnmenta, the Committee have recommended 
that this matter should be esamined in areater depth to nolue a more 
naJistic policy on this iIaue. 

... As a Jarae number of Propammes have been initiated in rural areas 
·ad a _Ie number ofaaets haTe been creakd and are beiDl crated, tbe 
saatn are reluctant to take up responsibility for maiDtenance of all these 
.-ets on a permaDent balis. The Committee lIave urled that a policy 
for mainteDallce of assets Clftted under DPAP on a permanent basis 
_uld be nolved expeditiously. Since the question of maintenance of 
aaets ullder this particular Proaramllle cannot be viewed in isolation, 
tIIq hage nflettcd tIIat an overall policy on this issue may be devised 
aimultueousI, to settle thil problem in its entirety. 

S. In thiI Report. the Committee have aJto reiterated their earlier 
I'CICOIIlIKIldation or takin, up a com,rchcnsiTe review of t be 
Prupamme. 

6. 1be Committee c:OJIIidercd and adopted this Report at their 
*tiD, heJcI on 8 September, 1986. MiDutca of the littin. form Part II 
ell "-bpott. 

1. For reference facility and convenience, the recommendations and 
cMavationi of the Committee have been printed in thick type in the 
body of Report and have also been reproduced in a consolidated form in 
the Appendix to tbe Report. 



(Yii) 

8. The Committee placo on record their appreciation or the ...... 
rendered to them in this matter by the Oflicc or the ComptroUer aad 
Auditor 0eDeraI of 1D4ia. 

NIWDILBI; 
NtMlllller 11. 1986 

KtzrtUcG !lO, 1908 (S) 

E. A YY APU UDDY. 
Chili""... 

Publk ACCOIIIIts 0Inurd".. 



CHAPTBRI 

J. The Report of the Committee deaJI with the actioD takeD by 
Govemmeat on the Committee'. reeommeadatiODS· and obienalioDi 
contained in their l75th Report (Sneath Lot Saliba) on paragraph 11 of 
the Report of the Comptroller and Auditor General of India for the year 
1980-81. Union GOYerDlIICIlt (Civil) reJatina to Droupt Prone Area 
Proaramme •• 

2. The 175th Report which ... praeated to Lot Sabha on 28 
February 1984 contained 30 recommelMlatioDl. Aetion Taken Notes have 
been received in respect of all the recommendatiODl/ot.enatioas and 
thete have been broadly catelorised as folloWi : 

(i) RecommendatioDs aDd oblerYations which have beeD accepted 
by Government. 

SI. No 2-3, 8,9.IO.12jI4.16.17,20-21.2S,26 and 28. 
(ii) Recommendations and ObeervatiODI which tho Committee do 

Dot deaire to punue in tho IiJbt of the replies rOceived from 
GOverDlllent. 

SI. No. 7,11,13,23 and 29-30. 

(iii) Recom ............ aDd'o_na&iaDa replies to which have not 
beea.accepted by tile Committee and .... requinI reiteration. 
SI. No. 1,4.5,l5utd 24. 

(iv)Recomm .... tio.DI·aact Obsenatioas in respect of which Govern-
meDt have familbed iaterim repljts. 
Sl. No 6,18,19.22 aDd 27. 
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3. 1be Co_lttee are ...... pPY to DOte that Depart_lit of Ilual 
Deyelop .. t bas Dot beeD able to famish 8uI Actloa Tatell Notes .. 

some of their reeomlHlldadoDl tiD date. 1be Actloa Taka Notes were 
required to be flll'Dlsbed wlthlD sis moatbs of the prese.tatlOil ~ the ori-

giaaI Report I.e. by 29 Aapst, 1984. fa tile i.stut ease, tbe Actio. takeD 
Notes ~ beeD reeeived oa 29 April, 1985. ID spite of the estealled ti ... 
limit, lye Actio. Tatea Notes are foaall to be of IDteri. ..tare. It Is 

highly deplonble. 'Ibe CollUDlttee desire that 80al repDes to tbe recolD-

.. dado.. fad ... Ia Chapter V, daly vetted by a.dJt may be fDraished 

to the eo_ittee at ID early ute. 

4. The Committee will DOW deal with the actioD takeD by GoverD-
meDt OD some of their recommendatioDl. 

Impleme"tatio" of the Programme 

S. Commenting on the faulty implementation of various schemes 

under the Drought ProDe Area Programme, the Committee in Para 1.17 
(S.No. 1) of their Report had observed : 

"The Committee's examiDatioD of tbe programme, hu revealed 

many a sbortcoming. ID many States separate alencies to chalk 

out the programme and monitor its implementation have not 

heeD set up. In some atates tboulb these alencies hive beeD 
set up, adequate financial and admiDistrative powen· have not 

been de'egated to tbem. The work of the programme is heinl 
carried on by the officera wbo have already becn eDtrUlted with 
multifarioUl duties with the result that these officers have Dot 
been able to devote adequate attention to the prolramme. ID 

many cues subject matter departments have tended to look at 
tIIeir work in isolatioD, Dot keepiDI in view the basic objectives 

of the programme u  a whole. Schemes UDder the programme 

~ in IOIDC cues beeD formulated witbout adequate survey 
and eumillin, the .uitabiJity of the area for . these schemes. 

Moreover, there have been inordiDate delays in tbe completion, 

tbe beaefits of tbe ICbema bave not accrued to tbe inteDcled. 
beac6ciaria. It iI. therefore. no .urprile that there have been 
heavy Ihortrau. in the acbievement or targets in .ucb vital 
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secton like minor irription, command. area development, ~ l  

and dai" development, establishment of poultry units, etc." 

6. In their Action Taken Note the Department of R.ural Develop-

ment _ve explained the position u UDder· : 

liThe DepU. is futly conscious of the fact that the prosramme 
in its present form and manner or implementation suffers from 

maoy short·comiD8s. Some of them are innate in the schemes 

of dual respoDlibility underlym. the programme. While the 

broad desip and methodology of implementation are formu-
lated in consultation with the Central Goyernment, all the 

detaila of the programme must necessarily be worked out by 

the authority on the spot namely the State Government and 

project agencies. The schemes taten up under the programme 
are usually small, intended to ICrve co'llparatively small areas. 
The pbysical conditions of these areas, tbeir resource endow-
ment, the specific problems experienced by them and sought to 
be 0gel'COme. by the scheme are luch as cannot be assessed by 
tbe Government of India, why. for the matter. even by the 
concemed·State Goyernment. It is only the project authority 

which is directly in touch with the local conditions tbat can 
objectively BISCII the problems. the resources and . development 

poteatiala of the area, formulate suitable schemes' of develop-
ment and implement them. 

II. In all the the project districts, asencies have since been esta-
blished for tile· implementation of this programme. Tbese 

.. neies periodically review the prosress of implementation of 
difl'erent schemes under the pro,ramOle and sUllest suitable 
mcuures to be taken wherever necessary. by the department (s) 
concerned. The illuCI usually discussed relate to expeditious 

completion of the schemes approved. fillins up of vacancies of 

staft' amnsement for materials and equipments and tie-ing up of 

forward and backward linkages. As examples. the llequcncing of 
activities-lite raising of nuncries before actual plaotina opera-
tions commence UDder thye forestry sector and, developioS a 
mDk shed before aoiq in for a chiUiDI plant under tbo dairy 
sector. caD be cited. 



III. The DepU. or Rural Development baa beeD COQCerned over tho 
fact that oatil receDdy the project Inel sot up for tormulatioD 
of project bl"'printl ad their implemcDtation were iDadequaco 
ill __ y project ..... MaDy project authoriti-did lIlOt ... 
appear to be fuJly COD ..... t with tIao d .... of Chit pro-
pamme. pre-occupied .. they were with other rural develop-
IDCId prOJl'UDlDCl of lupr COVeDF. 1be Dept!. lias, there-

fore. IIqed the 'Stato Gcmmmeata to take certain correctift 
IDCUUOI. While the dilcretion baa been left 10 the CODCeI'Ded 
ltate GoYCI'DIDeDt to decide wbether the apncy for formulation 
aDd implemeDtalion of the DPAP/DDP mould be tho DRDA or 
lOme other 1epUBte: body. a certriD basic act-up it to be 0DIURd 
for this talk ill eyery project area. In PUnD8Dce of thil policy. 

a circular letter ... issued to the atate: loxemlDODtl iD October. 
H»83 AIlIleDIIe-I (coby eDCloaed)-in wh1ch a certaiD model act-
up ... beeD IDIPIted for each project area. It hal been point-
ed out that within the budactarY limits provided for ~ di u  

on perIODIIel ad admiDiltratioD, it would be poIIible for aD 
awraae project area to find adequate: atafI' for IIIUDiDJ this set-
up. It mould also be possible for the project autboritiea to 

employ tccImical persoDDel for thOle IOCton of IICtiYity whicb 
are prepoaderaat ill OJ project area. 

IV. Tb\ methodoJOU or lDODitoriDI· the implementation or tbe 
proaramme baa also been lCI'DtiDiIed iD detail in tile receat put. 
Tbe old set of profomae 1IICd for mODitoriDl baa beeD replaced 

by a more IIreamIiDecIICt wbich pl'09ida for a repJar 80w of 
aatbeatic informatiOD on .tiona UpectI of the prOlf8lDme 
(ADDeX-m. It is. expoc:ted to enable tbe state Oo¥erDmeDt 
ad the Goftmmeat of India to _ periodical., the proarca 
not ODIy in &aaociaI terms but allo in pbyaic:al terms, sector-
wise. for that matter, eveD lCbe-.wiIe. 

v. It iI. true tbat the proarammee iI by aad Jarp beiDI iGJplemen-
ted by the perIODDeI of the liae clcpUCaaellta of the State 

GoveramcD&l aad aha&.. • rcaaU, it doCI AGt always receive 

• See CUp'. IV 



the atlCldioD aD4 prioritJ that it is apected to, Mel it ben 
poIIibIe to provide a lOpaI'ato let of penoDDel acllllively (or 

tbiI parpoIe. It may. bowever, be appreciated tIaat such ac1u-

live perIOIIDel. ~  only for lCbemea UDder the DPAP. 
may DOt be pouible, indeed desirable, for most project areal. 
There are important financial coDlideratio .. llUdiaa in the way 
of makin, provision (or emllllive peno1I1lel for the propaDUDe. 

In the int P-' the .ize of the prOll'AlDIDO and its acbema 
conteats may DOt justify tbe emploJ1DCDt of additioDal staft' iD 

every project area. In tbe second place tbe ataft' will be needed 
(or a project area only (or a limited period. If too many people 

are employed for propalDlDe wbich admitted.ly baa a limired 

lif •• pu the .tate lovernment "Ul bave to tiod means for sup-
portiq pemacatly a 1aqe number of additional band, who 

may Dot have adequate work to do. Therefore, a practicable 

balance between the two extremes of total depeadcace on the 
llate perament'. line departments aDd prowison for uelusive 

perIODDel bu been struck. The project authorities bave been 

advilecl to employ or tate OD deputation additional banda, 

particularly technical persoDDel, for tbose .ectors of the pro-
sramme which have a preponderance in any project area. 

VI. It i. a fact that schemes have been taken up in many project 
areas without aclequate survey and usessment of their suita-
bility for tbe concerned area. The Deptt. of Rural development 
hu been repeatedly urlins the project authorities to make a 
beacb mark aurvey of the project areas with refClence . to their 
resource endowment, the problems experienced aod the 

potentials for development. Some ltates ave taken some •• 
for tbia PurpolC. Unfortunately, the proammme under-went 
lOme Itructural cbanse midway durin, tbe current plan. the 
ltate sovernmenta did not bon adequate time to undertake 

lOch buic work. It is expooted tbat before the seventh rift 
Year PJan i. launched a besinnins will be made for •• ch bench 
mark lurveys. The Deptt. has urled (ADDu-I) the atate 10 .... 

menta for tHin, immediate preparatorx atepa for tbis purpoeo 
10 that tho pro,ramme can be lauuchcd 1IJIdar the ICVODth Plan 
period OD a aounder foolin •• 
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VII. The ad-boc selection ofscbemel in mally project areal 
baa indted led to failure of many of them to take oft'. Tbe 

DeptL noted with ~  that certain types or scbemes, wbicb 
bad gone well in a particular area. tended to be taten in ..... er 

numbers without refereace to the resource base that ceuld 
sUllain them and tbeir releYlUlce to tbe needs of the population 
of the area. This bal prompted this DcptL to cut down during 

the past two years many proposals for atablishment of chilling 

plants lugiested by leveral project autboritiel withont reference 

to the availability of milt and the absorptive capacity of tbe 
marteL Eacb scheme is ezamined by this Department from 

the relevent points of view wbeD tile annual action plans are 

submitted to it for clearance. It may. bowever, be appreciated 

that since the schemes are location-speci6c, intended to serve 

a very Imall area. may be a colleccioD of villa.. or even a 
miniwatenbed covering just a few bundred beetara. the Central 
Government bas of Decessity to depend upon the a_ament of 
tbe State Govmlment aud particularly the project autborities 

concerned. of lucb matters as the resource-base. the feasibility 

of the scbeme etc. 

VIII. It is true tbat inordinate delay has occurred in the 
completion of many works and tbat tbe expected benefit bas 

Dot accrued to tbe inteDded bencfieiarics. Thisltate of affairs 

bas prevailed largely due to ad hoc formulation of tehcmes 

without reference to tbe resource endownment of the area. tbe 

auessment of tbe DeedS of tbe area and the potential for its 

development. All tbese probleml are expected to be minimised. 

if not eliminated. once the surveys. referred to abovc, are made 

cnablina the formulation of scbemel on. more scientific bais 

, with a 10Dg term perlpective of S or 10 yean. The State 
GovemmentJ have already been ad,ised to take steps in this 
direction (Annex. O. However. tbe Department ia npt depend-
, ina only on improvement Bf tbinp in tbe long run. More 

atteDtion il being given now on UICIIiog tbe viabitily of eacb 
scbeme in terms of tbe time sd down in tbe blue· prlDt for 

'itl completion. tbe eltimatc of expenditure aud tbe COlt benefit 
ratio. 
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IX. Jd for inadequate application of 8D1UICial aad admiDiatra-
tive powen to the field level ofIiciaJI, it may be mentieDed here 
that the state Governments had de1epted the pOwers to them, 
keepinl in view. the prevail in. price lit_tion. Due to the 
aeneral rile in the prico-Ievel. mOlt of thOle powen have been 
rendered oat of date now. The State Govemmentl haft now 
been requested to revile the fiDanciaJ aDd aclminiltrative powers 
to the field lewl officials 10 that the 08Jcials alii take dcciIioDi 
on the spot. Panuant auch inltroctiODI many stata have taken 
up the i .... of enhancinl financial and administrative po.en 
with the field level oflic:en. For eumpJe, on.. hu IiDce 
reviled the powen of tbe oflic:ers of the soil conaenation depart-
ment upwards. 

X. It may aIIo be mentioned in the contat of deJeptioD of 
financial and administrative powen that such dilica1ty 
aperienc:ecl in the recent put Itcmmed from the fact that 
funds earmarked for the programme were beinl routed by 
the state lovernmcntl throup their line deputmentl. At 
the Deptt. 'I insistence. this practice hal been dilpenaed with 
now and ncarly everywhere the fund is beiDl placed at the 
dilpoal 0(- the . c:oncemecl DRDA. This is expected to 
obviate dclay resuilinl from the routiol of foUllds throup 
the deputmcntl and the censequcntial refcrence .ck. and 
forth. 

XI. The problem of deleaatioa of administrative power bas 
to be viewed in the CODtext of the administrative lOt-Up. 
"fady outlined above. for implementatioD or schemes. AI 
ainady DOted the actual talk of implementation of scbcmes 
devolYCI 'till largely upon tbe line dcpartmeDti of the 
state IOYCI'IlIDCDtL All theu depanmentl ha\'e a dual responsi-
bility. 

J) for the proanmme to the project authorities 

2) to the Itate lovcmmeot for tbe States' Dormal develop. 
ment works. Unless an eJ:clusive staft" is earmarked for DPAP 
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lCbemel oaIy the impracticability of which bill been expiaiDed 
. . 

above. euiuaift coatrol of tho ICd by the DRDA/project 
allthoritiel will Dot be feasible. 

XII. The iIIVolWmeat of the DltDA ia maDy project areas 
.. 10 far beea little more tHa IIOIIliDaI. UDder the 
cbaaed clilpeDllltioa the DRDA wiU eot OIlly be ooDtrolliaa 
fllDd. but will aIIo be iD aD advaalapO_ poIitioD to monitor 

doIely the propeII of 01IerJ lChome at every ltace. 'lbia win 
also obfiate maDJ admiailtram &Del IDllDCial problema of 
deJeptioa esperieoced 10 far.'" 

7. Ia ... artier Report tile C....tttee... ,.,.,IMed. _Iter of 
......... bIp .. pi ...... -..-tati_ ad _.tori.. of tile DnMIPt 
.... ArIa·........... 'I1Ie'" taU. ..., of tbe Goyen_t 
...,. ....... tile ...... cm .... aIreadJ ....... .. 'y tile Coaualttee. 
It Is ..... Clad ............ JIrOjed .... 11I1ft ... establlslled 
iia all .. JIrOII.ct tistric:ts tile flQjeet·le.tilet ., ... beea , .... 1Dadeq •• te 
for f ......... 'l ~.d  of tile fII'OInIUH!. Maay ,roject 

~ were DOt e.ea fall, CoamrsaDt with .... prGIIUIIDe. Farther • 
.., .... lap, the IftII'MlIDe Is· .... iIDpI ... ellted by tile u.e departmeots 
of tile StIlle GoYerIIIDeId ad U Rcb tile propIIIIUIIe Is IIOt reeeiYiDI 
•• e ..... e atfeIItioa. DIs could poISibIe If aa nclalye set of penoDnel 
ealclile proYideil for the progroIDDie. Howeyer. the GoYenuaeat do Dot . 
c:onsider It 8nancially feasible to ,royide for _ exdaliY. set of penoonel 

for fear of hay", to support. wp alUllber of additioo.t hands penna-
natl,. Again. lIChemes were takeD ap ia __ , project areas without 

..... te san" ............. of tIIeIr saltabIIItJ for tile CRCeraed area. 
dd-hoc seledloli of scIIeme Is also Ita" to "ye led to failare of --, 
sc:hemes to take 011. PmtW ... ia, ,....... del., 1Ia. oocarred Ia 
C08Ipletioll of __ , works_ tile _eat as ........... ... .c .... to 
the beaetkIarIes. &adeq •• te deleptiOD of ft • .,., ... admblistratiYe 

power. ............ facler ......... bIe for tar" ......... tlon of tile 
progr ...... . 

nil ".te"""n II ........ ,... rep..... Althoaah the 
De,...... •• re ce.doas 01 tile sIaortco...... or tile prop ... e tIIe1 
repnl that .hort ........ are '-te I. tbe tcbelae of ••• 1 respoaslbillt)' 
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"'erlyiag file pr....... 11Ie Commlttfe Ire DOt wbolly in agreemeat 
with this view. WhOe ... 1 respoDlfbflllJ I_ the Co •• lttee's view. Is 
balltla In our politico a_loisfratlye etbes the beae of 0111' .ystem of 
pla""'8g aad Implemeat.tloa Is a multiplication of sche.es" tbe 
orpafsaUou to Implemeat tbose schelDf,. Tbe result has beea yery 

weak pl ... 1ac ud a'miabtrstlye let up at the district aDd local leyels 
lacapable of t.klag aalr.egrated view of developmeat of the area. 

Re.edy to aU the s ~ i s ia pllDDiDg ucI i.plemeatatioa of the 

proJrnDlme, eaumerated ·ID Governmeat's reply. therefore, lies ia 
strealtbeDiag the District Rural DeYelopmeat Ageaeies ia all DPAP 

districts to be .hle to take up formuhtloa a. implemoDtatioa of the 
prognmnae. A wen-equipped ... wen orgaaise' DRDA will be ia 

a posftloa DOt ... , to 'ra" up programmes related to needs ... opportu-
altles for 'enlopmeat of lhe area as a wbole but wiil also be ia an a'yan-
tageoal positloa to .oaltor the progress of every scbeme more ~ s ly .ad 

make t.e best Ide of tile avalbble resGlII'CeS. The Ul ~ are happy 

to DOte that the proposal to bin a ceU witalD the DRDA respoasible for 

Impleiaeatatioa of tbe lebemel oace formalated DIIIIer tbe rrogramme has 

been acapted by 18 .. , states. The Committee desire that the impJemea-
tstloa of the scheme shoul' be parsaecl ,Igorously witb tb e remaiaiag 
atates. 

8. The Committee, howcyer. tlo' from the reply that iDvolvemeDt or 
DRDAs ia mlay project areas bas aof been sitisfactory. The Committee 

stroDlly rceommeo' tblt C8ac:erted measures shoald be takea to make 
DRDA fully responsible for formalatioa and implemeatatioD of tile "schemes 
auder tbe program.e. 

. " 

Utilisation of funds ~ U d for the Programme 

9. Reviewing utilisation of fllndl released for the Drought Prone 
Area Prosramme by the Dt'par.tment of Rural Development, the Com-
mittee have in Para 1.22 (S. No.4) observed in the original Report 
as follows: 

"The Committee are concerned to note that there have been 
lubstantial shortfalls in the utilisation of funds meant for 
drought prone area programme. During 1974·75 to I 98()'8 I , 
while the Centrll and Slate Governments 'released Rs. 44S.80 
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Cl'ores for the programme. the actual expenditure incurred was 

O8ly Rio 377.01 (for:s (84.5'r'/J. Durina the year 1980-81. 
apiDSt tbe outlay of RL 94.41 crores sanctioned. the total 

apenditure was only Rs. 73.14 crores. Thus only about 78% 

of funds allotted were actually utilised. The facton which 
contributed to the shortfall in utilisation are stated to be delay 

in procuremcnt of material and inputs, delay in postina of staff. 

areater attcntion given by thc field staff of State Governments 

to utilisation of funda released under the normal Statc Plans 

and frequcnt chanaes in staff. The Committee arc surprised 
tbat while the Ministry of Rural Development arc a"err of 

these shortcomings and it has been claimcd by tbe Ministry 

tbat necessary remedial mcaures have been suUeated. the 

position bas not ShOWD any improvemenL It is indeed a 

mattcr of concern tbat while on ODe hand there is a constant 
complaint of inadequate allocation of funds for welfare scbemes 
on the other. eveD tbe fuods allotted bave not been fully utilised. 
The Committce would like the Ministry of Rural Devclopment 

to take' CODcrete measures to ensure that tbe funds allotted for 
the programme are fuUy utilised and thc bottlenccks 
respoDsible for their non-utilisratioD removed at tbe carliest." 

10. In tbeir Action Taken Reply, the Ministry of Rural Develop-
ment have stated as UDder :-

"The Department of Rural Development is seriously concerned 
about the sbort-fall in expenditure resultinl in tbe denial of 
tbe benefits to the population of the project areas. particularly 
tbe weaker sections of the community. It has been repeatedly 
uraina the State· Governments to tab corrective measures 
Ipinst the possibility of lUce short·fall rccurrinl in the future. 
It may. however. be appreciated tbat the pro.ramme is a joint 
responsibility of tDe Central and the State ~ . The 

central share is liven to the State Governments to the extent 
the State Government is able to provide tbo matchinl 
contribution. Several states have failed to make even tho 
necessary budsetary provision whicb would bave entitled them 
to take full advantaac of the Centre's lhare. Tbo failure on 
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tu, paJ;' of,lIOJQe s~  ~ .. " ~  40 to it •• to .. 
• ~~ l ~ ud .. ~~ ~ i l l  .~ .. : ........ ' 

~  other devdopaaea.t wor-in tIaoIo sta&cIt.. l.deI .. 1IIIiIF 
offwuk, are l l~ e£ "pply ;of mat.eria1I .. ,iaplDMd 1· 

~i l oC adeqoate traiaocl ltd to the project..... Tho 
State GoverDlllC8ta laave P.4Di-.. ~ ia ... war ai' 
proviaion of the stafl'. Under tho accepted. Ita1IiDl paUem fOl' 
tbc prolrammc. tbe utaal . ~ J i  of the LlCbea;lea iI to be 
d~  mostly by the "istiq ItaJr of the liDo dcpartmentl of tho ' 
State Government. Tbe lu~ l l ' ltaft' . at the DDA le¥cl 

il to be provided for out of the project lfU d~ HowcYCl'. tItcro 

is usually enou.h provision for induction or additional . penoD-
nel for those areu of activity whicb may require additioDal 

penonneJ. Again, provision of ltaft'.for the proaramme hu' 
to be made only for tbe duration of the programme. Once 

the pro,ramme is completed in an area, the reapoDJibiJity Cor 
the staft" will permanently d.volve upon the State Government. 

Thc Statc Governmcnts are, therefore, udcntandabJy chary or 
rceruiting too many additional personnci. For all these rea&ODI. 

many state governments have so far been unablc to work out a 
satisfactory staffing pattern for the project areas. With tho 
introduction of thc IRDP, NREP and RLEGP, which haw: 
undentandably more obvious appeal, thcre hal been a tendCDC1 

OD the part of thc state gGvcrnoieDtI to pc priority ia the 
depJoynicnt of the staft' for them. The Dcptt., howCYa', has 

been trying its best to hclp the statc goYemmcnts 811d the project 
authorities work out happy and practicable balance between 

the competing needs of different programmcs being adminia-

tered by the DRDAI. At the time of the sanction of tile 
annual action plan for each project, thc staffing pattern is 
ICl'UtiDiscd iD detail and correctiYC mcaaurea are 1U88ea1cd to 
the project authoritiel wherever DCCCIIIlY. Too JeUCr of 

unction of the Governmont of India DOW ~l  meDnc.. 

the need for additional staff for specific project areas. ~.  

though tbc need for inputs like cement, Iteel ctc. for schc_ 

in ~ y project area is too Imall to. be ce,Dtrally arranged for. 

the State Govts. have been adviscd to let this Deptt koow if 

they arc faeiDa Of difficwty in obtaining .applles of tbem 

and if 10. ~ ~ . wil' take up the matter with the liulboritiCI 
reaponaible for their lupply." 
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11. ID dIeIr earlitr Report tile Committee a' BOteti tut tbere bl' 
........ utial sIaortfalls .. the IdIUsadoD of fads· __ t fer Droaallt 

Pro. Area............ U .. er·.,Ofsa..... of ... dIIl allocatl.... by 
die Stat. lIIIder tile ":".mmne Is .... ed '0 be due ID three broad reasoas. 
First reuoD Is tbe geaeral a.fniDt oIl'eS0111us la lOme of the s .. tes 
lIS a retaIIt ofwllicb 'hey baTe DGt beea able to make eTtD the badge"ry 

JII'OTisioas wblc:h WOlIN haTe entitled thr. to tHe adTUtale of the CeDtre's 
shre. The otber two reasCl" Ire (I) delay ID procaremeat of .. aterlal • 
... fapats ... (2) ditlinlty fa proTidIDg the aecesnry s.all' for the 

prepamme. The Commfttee do BOt .hiDk that tbe !Alppl), of materials 

should bue beta a problem of saeb .lgalfitaaee that it eoa1d BOt be 

GTert'OIIIe tbroagb prep« pi...... As reprds the stall' for the programme 
die Ikpartmeat bad laitlated saitable aetloa for eToh'lag saltable pattens. 

The positioa _aid baYe fart ...... mproYed "ltb aD iDlrgrated approach to 

tile problem aad with the strmatbealag of DRDAs IS obserYed ~ . 

HeweTer, tbe Committee DOte with serioas t'ODCerD the fact tbat tbe 

CODStraiDt of Ilaucial rtIIOaI'CtS makes It dltlicalt for some of the States 
~  to .. ke ad"aDtlce of Cntre's share. UDder the prOirlUllme, the 

Ceutral share is gbm ODIy to those State Goverameat!l wbo Ire able to 
proTide matchhlg cODtribatioas. FiDucial constr.iDt ia fact is reported 
to baTe dected .olDY otber programmes ia these States. Siat'e tbis Is 
• question of basic policy rel.tblg to tbe fanding of programmes inyobiDI 

joiot respoasibDity of the Ceatral aad State Goyemmeats, the Committee 
ftCOmmead that tbis matter Iboald be examiued iD greater deptb to efolye 

a more realistic poliey 08 this issae. 

Non·production of records to Audit 

12. Commenting on non-production of records of utilisation of 
assistance of Rs. 19.5 millionl provided by the Federal Republic of 

Germany, the Committee in para 1.24 ~ . No.5) of the Report had 

observed: 

"The Committee bave been informed. by Audit tbat records of 

utilia.tion of usutance of Rs. 19.5 millions provided by the 

Federal Republic of Germany for financing tbe drought prone 

area programme in Bankura district of West Bengal were not 
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made available to audit nor ao appraisal report of this project 
bas been prepared 10 far. However, the Miniltery of Rural 

Development have ltated tbat monthly aDd quarterly progrca 
reportl for this project are available with the Ministry aod CUl 

be IhOWD to Audit as aDd w_ deIired. The Committee are 
at a 1011 to DDcientaDd why recorda of utililation lheuJd DOt 
have been IhoWD to Audit earlier whea the I&IDe are ltatocl 

to be available with the Miniltry of Rural DevelopmeDt. Tho 
Committee would like tllil matter to be IOI'ted out which 
Audit. AI reprdl the appraisal of the project, the committee 
have been informed that the Government or West Benpl haw 
been asked to have the project apprailed. The Committee 

would lib to be informed or the propea made in thiS 
reprd." 

13. la their Actioa Taba Note the Miailtry .r AIficalture aad 
Rural Development have ltated •• UDder: 

"Duria. the Fifth Plan the expenditure of RI. 84.20 mDliOD 
... iacurred as per break-up liven below: 

Sector 

AlI'iculture 

Irription 

Afforeltation 

Animal Husbandry 

Fisheries 

Othen 

Project Administration . 

E ~ u . under DPAP ia 
Bukur. (district duriq tho 
Fifth Plan 

(RI. in milliODl) 

·4.53 

53.10 

18.02 

4.55 

9.18 

2.38 

1.44 

Total 84.20 
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From the above. it may be seen that the entire fund!! provided 
by the Federal Republic of Germany have been utilised. Tbis 
follows from the fact that entire allocation for the prClject in 
Bankura UDder the Fifth Five Year Plan has been utilised. 
Since the whole haa been accounted for the part automatically 
gets accounted for. As for thc evalution of the programme by 
tbe Governmcnt of West Benga), the GoyerD81ent of West 
Bengal has not yct been ablc to com plate it. The State Govern-
ment has been requested to complete it expeditiously. 

14. The Committee are aabappy to Dote that the matter regarding 
IIIppl, of reconls to Audit bas Dot beea sOrted out although 
coDsiderable time bas elapsed. Tbe project appraisal report 
is yet to be completed. The Committee "'ould like to be .ppr-
Ised of the fartller progress made ill the matter. 

M a;nlenance of assets 

IS. Commenting on deterioration of assets created under the DPAP 
due to inadequate provisions madc for their maintenance by various 
State Governments. the Committee in para 1.54 (SI. No. IS) of their 
17Sdt Report had recommended as undcr ;-

"Assets created undcr the programme are to be maintained 
after their transfer from the Plan to the non-Plan sector from 
tbe budgetary provisions of tbe concerned Departments of 
State. It has, bowever. been observed that because of financial 
cOnstraints on the part of State Governmets, adequate proYinsion 
is not being made for tbe maintenance of the assets with the 
reault tbat these assets arc deterioration over the years and tbe 
benefits of thc assets are not being fully realised, As huge 
investments have been made over thc years on tbe creation 
of such assets, it is imperative that these assets should be 
maintained properly and fuJ) benefits thereof should be maintai-
ned properly and fuJJ benefits thereof should accrue to the 
intended beacficiaries. The Committee real that it would be 
desirable that the assets created under the DPAP are maintained 
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and repaired from out of the fandl provided for the DPAP 10 

that allele ..... do not de&eriqrate mercy OIl account of financial 

ooialtraiata.or State GoYerDJDads. The Commiettee wonld like 

-. t.Ministry of Rural DevoIopmcnt to take up the matter .-rtb 

tbe -PIa_III Commillion aodaake an early decision in 'the 
.. tter." 

J6. In 1beir ActioB Taken Note, the Ministry of Rural l ~  

'hlve stated-81 fotlows ; 

/liThe Deptt. is IUIxiuUI that assets created under tbe pro-' 
aralllt!le . -should DOt be allowed to 4cteriorate from JaPt, ()i" 
proper/mamtenauee. Under tbe. current dis~ i . 8JICtI 
created are usually to be maintained out of tbe project f~ 
for a period of three years after their creation. Within the 
limited budget for the programme, it is not s~i l  to prcmdc 

for permanent maintenance of assets. Besides, it may be 

llf'I'I'eciatedthat tbe project is time-bound. Funds allocated for 
• project cannot provided lor permanent maintenance of the 

alMlS created. StiD, however. the Deptt. of Rural Development 
has been urging the need for some permanent dispensation for 
tbe proper maintenance of assets. The report of tbe Workinl 
Group on Area Development Programmes aodL and Reforms, 
prcparCd in connection with the preparation of the Seventh Five 

Yean Plan, has emphasised this need and hu called for the 

.creation of some permanent arrangements for maintenance of 
assets. The State Governments have been a4".d by the 
Department of Rural Development to prepare a complete 
inventory of the assets already created. The idea is to see wbat 

kJQd of proviSion for maintenance needs to be made for each 

category of alsetl. Some progress haa a/ready been made in the 
pseparation of such inventories;" 

n. Aeeontfaa to fte CUiclellDfS iuaN by the MiaillrJ of &.al DeYeiop-' 
meat, mlJnteaaace of assets created mader tbe progra ... e Is _aced fl'Olll 
the project fUlds ror tbe ftnt3 years alter eompleti_ of • leltelDC. n. 
Co ..... ttee _erstaad that these IIltiellD'es arc aot .f ~ . Slate 
• large DDmber of Pl'OIrammes haYe bee. taUated .. tile nral sector ad 
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• umbel' of _II hyo ... ereated ... ue _iDl en.ted the State 
GonnIDeats baye been re .. daDt te tate .i, respoDlibDlty for penDUellt 
.... eDuce of the assets created _er die Droa&bt PrOIIO Area Pro-
...... e also. The Committee .ote tIIat • complete .. , .. tol, .f tbe ..... 
aIread, created is _er preparatioa ia order to determ_ .1Ie .... re of" 
prG,isioa aecClsary for .. eetlag tile m .... teauce Deeds of each categol'1 of 
assets created _If abe prograauae. TIle Commiltee .tr-.I, arae tM •• 
policy for ..... teaaace of asB;ets created Dader DPAP oa. peI'IIIIIIIIIlt .... 
~ he evolfed expeditiousl,. SIDee .he qaeslioa of ....... 'eauec of 
assets _er tills partiad.r pro,.. ••• ca •• ot he yle". Ia 1soIa'_ tiler 
woatd -aest .lIat •• oyerall poliey oa ......... _, _ dcYised Iim .. -taaeo", t. settle lbis proltle ... its eatlrety. 

Monitoring and ntUllti.liOft of the programme 

18. Commenti., on inadequate monitorial and evaluation of tbo 
DPAP, the l,;.,uunitteo bad observed "in another recommenda-
tion contained in para 1.98 (SI. No: 24) of tboir 17Sth Report 
tbat: 

'"The Committee are lurprised to find that there bas been no 
proper monitoriDg aad evaluation of the Drought Prone 
Area Programme as a wbole. The Task Foree in their report 
.ubmitted in July. 1982, bave inler.allG, pointed out that. mODi· 
toriDI aDd evaluation of tbe Drought Prone Area Programme 
.dered considerable neaJect witb the result that expenditure il 
incurred rather routinely and activities tbat hold considerable 
promise for an area are seldom identified. The Operationl 
Evaluation Department of the World Bank in their project pro-
"ammel Audit Report on the projects fot which credit ... 
provided by the World Baok submitted in March, 1982 has 
.110 pointed out that there wal Jack of adequate monitoriol 
and evaluatioD witb tbe relult that the mapitude of the pro-
ject's prOJnlIDme alid the impacu of tbese programmes are 
partially impreaionistic or conjectural. It has allo been pointed 
out in their report tbat "althouab Central DPAP Unit Commis-
lioned 32 Itudies to be done by iu own personnel or by Stato 
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authoritie., liule comprebeasive information on the ultimato 
impact of1he project have been obtained." 

19. In their Action Taken Note, the Miniatry or Rural Develop-
ment have replied u follo.s : 

"The overall impact of the programme is difficult to _ at 

tbi.staae. Tbo long. term effect in terms of, restoration of 
ecological balance cannot be perceived withiD the abort span of 
time that the propamme bu run 10 far. Besides, the scale of 

investment under the propamme being "hat it is. only amall 
schemes intended to serve amalliocalitia caD be taktn up in the 
sbort·term and tbeir impact perceived. Some of theao ICboma 

have been evaluated and tbeir result baa been foUDd to be 

encouraginl (Annex-II).· But the area covered under theIe 
individual scbema are widely dispened and the number of 
scbemes taken in any project area is unalI. It may, therefore, 

be too early to aJICII the overall impact of tbeao IChema in any 

project area." 

20. TIle DroII"t ProM Area Pr ............ tile .......... of 
.... Worb PropallUlle wu starteII u earl, u" 1970-71. T'IIe C ... 
mlttee an, therelne, ..... to _blerlbe to tile yiew poiDt a,. IU .• b, 
GOyenmeal tbat It .. , be too early to __ the 0"'" Impact of tile 
...... aDUDe ad dlat tile 10lIl-" dect 01 reatoratloa 01 eeoJa&ical NI· .. 
CUIIOt be perceiyed .. tile sbort spall 01 time dtat the propuaaae bas beeII. 

Ia .... tJo.. TIle ~  also do .ot expect ..... iJDpIICt of t. 
prean-e .. ,lew 01 die saaalilayestmeat tat has bela made so far. Tile 
Coaunlttee feel that _NIl yean .ould be eGIIIWend more diu • 
reasoaable SpaD of ti. to be able to sbow pereeptiltle Impact of tile ..... 
cruune OD ecoloiJal baluce or lor arleast so_ pesiti,e treads .... 
directJoas. It Is to be Doted dlat e'ea if the ptojectslUJ be IDdlY1cIaIIJ 
small tbey coYer u _Deb as 19 per ceaC of tile totallaad area .. tile 
'Coaatry. 'fbe,.r. of die ,Ie" tbat nda aD e,aI_do. wW pro,ide tbe 
Departmeat "ltII aa opportaaley to objectlm, eYDI .. te tM laapaf:t .. • 
broader perpectl,. ad ..... t tllrow lOme lJabt OD aay lresh approach dlat 

·See Chapter IV 
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.... t be caDed for to eIIIIII'e accelerated acbleYemeat of die objeetlft. or 
the pI'OIfllllUlle. The Wertd ..... ' St.IJ .... ·..1_ .... also .~ 

to die __ for such. n1few. ..... CoDaItteIt aer.f'on. nlterate .. 1r 

.Iller ncolllDltlMlatloa for tHiD& ap a comprelaell5l,. nYiew of die 
',JiIOII-,at" ..... 

NBW,DELBI; 
NoPmfIJe,.·lJ, 1986 

. ~ ;i  20, 1908 (I) 

E. AYY APU REDDY 
CluJirmall, 

Public Arcorintl CommJttel. 



CHAPTER"II 

,  ! ~~A ~~ .A l ~ R ~ ~ A~ ~~~~~  . ~A  
'~iJ~ ;~  BY .. y R ~  . .  . 

.' ,., J.J.,' '. •. ':,.: '. j I, ,  , 

-~ P ~. 

,The A J~l ll  but. express ~i  .~ i~~ at the state ~  
~ .n-..b wplCllleQlcd ~y State, Goveriunents. ~P . i ~  
. boilll:c.tlaU), SpomOl'Cld.it is equally the J~ li y of the Centre 

.~ '.~' .lhat.he ~U~  are full), l~lis d •. The - ~ has • 
,r'1It1I. boar ... .GO UI! ecoaolllic amelioration of (,he economic:ally backward 
_d ~~ . d~ ~ l of JOCiety'. ~ ~ ii ' ~uJd ~
.fqre i ~ ~ ~JJ oC. R9f81 ~l . to. do more 'vi.oroDs mODi-

toJ'ina ofebe ~~ . ~  iuitiltive' inidentifyinl the \¥eaknesaes 
~ ~ aDd. ;. ~ ff ~iy  ~~~  ~ u u s ~  ShODld be freq1le8t 
~~ i  ~i~ State Gove"mmeail both at 'an an 'India as weD t'I"reaiODAl 
l ~  b8ve a cOntiiluoui'tab On'the prolreiii or .. projlatlUDe. 

, . . 

[51. No. 2 A"peacti<x rr Para.I.IS of dl il ~ RCJport IJf PAC 
(Seveutb'fA)k '&abba)] 
. , ')'.' 

The Deptt. of Rural Developmcnt is aware of tbe need for effective 

""a1 partici.,.tioain ~ i~ ~  pf ~~lll  s~ as to see that 
it is on tJM: track. Jt is with this end in view that the Deptt. insists OD 
examining. as rar as possible. every scheme included in the annual action 
plan or each project. This is being done. despite the fecling on the part 
of certain state i~ if i ' F l provision of funds for a 

project bas been determined, the detail. of schemes should. be left to be 
>9orked $ute b1 the'>projeCt.uthOriCies,,_o .. ~l ld . ~ under the 

I L"; I ~.  '. • !" 
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aenera11uperviaiou of the State Government. It bas been found that 
aaleu the schemes UDder clifferent fanctioaalleCton in the project area 
.~. i d by this DepU. maDY distortionl in the deaip of the pro-

~  and its implementation creep in. However. there are obvious 
IimitatiODI to the examination of schemes that CIUl be done by the 

Centre. Generally schema UDder the DPAP are amaIl. ThUl an irriptioD 

schem. may cover oaly a few hundred hectarea; a pasture development 

aeme may cover 1 S or 20 hectares. a lOiI COnaervatiOD scheme may 
cover a group of three or foar villaps; even inte .... ted· watershed pro-

pammes cover only mini watenhedl compriaiaa jalt a few hundred 

hectares. As a result the deaipinl or schemes unda' the DP AP required 

hilhly intimate area-specific kIlowlodle. Thil CaD be had not by the 
Central Government, not even the State Ocwemmeat, but only by the 

project authorities. Theref'ore. central puticipation in the -IDinI of 
schemes and their implementation bas its obvious limitatioas. The Deptt. 
has assipeel various lpecialiled bodies aDd institutions a larae number of 

Itudies of specific project areal or lpecific schemes. be fiodiDp of lOme 
of these ltadies would call for location-specific remedial action. The 

other findiap point to remedial measures for pneral applicability. TbcIe 

IhIdies are circa1ated to the State Governments. The Deptt. also aaalyses 

them and issues JUidelines on their buil from time to time. II i~ 

this, thoroap eumiMtioD or the proarea of schemes is done when the 
annual plans are IaDCtiooed. From time to time, conferences of ofllciall 

of the State Govemmentl iocladinl Project DirectOR are convenod. 
Where there are specific problems of an important nature ProjeCt 

Directon and other otlicials of individual aaeDCies are uted to come for 
discussion. The experiences of the project aumorities of different states 

are analysed at various workshops and IemiMn, beinl re,ularly orpoi-

ted by tbis Deptt. in different parts of the conn try • 

[Depu. of Rural Development O.M. No.7 (3)/2/84-DPAP Dated 

the 29th April. 1985] 

RecoDlDleadadoa 

The Committee Dote tbat DOD-officials have been associated at tbe 

eency level in 'he pJIUlDJ ad review of implementation of the 
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pro .... mme and their auociation hal proved to be useful in identifying 

the felt needs of the area and its people, in finalising luitable strategy 

for development and securing better accptance of the programme by the 

people. The Committee has been informed that CODcerned State 

Governments have been advised to associate specialised agenclea also 

wherever available in formulation of schemes under the programme. It 
would 10 a long way to fill in the expertise gap noticed by the Task 

Force and be of help to States in formulating schemes, particularly those 

involvinl multi-disciplioary approach to long term developmeo. The 

Committee would therefore like this proposal to be pursued vigorously 
with State Governments. 

[SI. No.3 Appendix II Para 1.190fthe 17th Report of PAC. 

(Seventh Lok Sabba)1 

At the instaoc:e of tb Department of Rural Development, lOme 
state lovernments have entrusted tbe work of preparation of plans under 

tbe prosramme to specialised agencies consultants. Further. scientists of 
the Indian Council of Agricultural Research and its afIiIiated bodies, 

agricultural universities have also been asaoc:iatcd with the preparation of 

the twenty two model watersbed plans to be implemented under the 

programme in different ltates. Also, Itudy teams bave been and are being 
constituted to evaluate certain components/sectors of the programme. 
Wherever. gap in expertise is noticed, suitable corrective action is also 

recommaoded by these Itudy teams. Sbeep breeding prosramme in 
Gujarat has already been evaluated by a team of experts. Similar teams 

are belog conltituted to study the work under Sericulture, Soil and Water 
Conservation in aelected states. 

[Department of Rural Development O.M. No: 7 (3)/2/84-DPAP. 

Dated the 29th April, 1985.] 

RecommeadatioD 

It would be obvioul from the facts narrated in tbe foregoing parag-
raphs lb.t the Programme bas not becn organised and implemented in a 

~  that would cosure monitoring on a uniform basis and obtaininl 
rehable accounts in time. The Committee would like the Ministry to 
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' 'd il d' f~ ~'P l;. .. ; ; did i '.; 
Further the'rorm!Jor-.Ccooots to .,e :teftderW fJy til. ·ScatM 'Ibeatd be laid ."' 
down OD a 1JDU'orM' bUts' in cdi1soltaflon' Witillbe ~ .. AO of l ~i  TIM:. ' , 

C01n'IDittee wonttltike to no. ~ prolrdlrn JeIIIlI'Cl to "the render .. 
of past aCcOUDts. ' 

[Sl No'. 8 Al'pendiX' Patat.33 'of tile' 175tb 'Report .~A  , 

,(8eftDdl Lot $abba)):.-

Aatoii taleD . 

AI bas alrca47 ~ ~i P d a . . Pl~ l . ~i ll i  of the 

format for monitor; ... .the prolramme many Dot be practicable in ,iew of 
the divcrsity of conditions prevalent in different parts of tbe country and 

the consequent flexibility tbat .~ PfoJl'alDme needs for any parti-
cular area. However. a revised format 'for detailed monitoring bas already 

been iy~ ~ ,thI= '-sis ofthis. 4ata are,collected on tl1e financial 
and li~ ~' of i ~ ~  jn 'diffc;rcnt' project arca. 'on 
~ y and quarterly basil J'cspectively. ~  iI anotber complication", 
iDvQlYed in a ~ dis d  to mOJlitorinl of the prolrammein ' 
fil18l8Cial termL In man)' ,projectarc;as. the ~u i  is done taking the 

DRDA u tbe nait anlJ.covering all fur!,1 development programmeS. In 
other areas. the acoounting is done programme wise. With a view to 

cnsw-Ulg tbat separate accounts, are kept by each DRDA. a set of ~ 
(orQJ8C bav.c been ~ f d by thiS ~P . for sid~ ~ i  by the t & 
AG.. It iI c:lpccte4 'ib8t. their clearance on tbis point win be availab1C 
s lly~ A copy of, ~ ' ~ Pf ui  is l ~ d (Annex V) 

As for tbe progress in regard to renderin,& ,of' past' &CCounts. ~ 
statcment annexed to tbe reply to para 1.31 (S No. b) be referred to • 

. (Deptl. of & .. 1 DeYOlopment O.M. No ~ 7: (3)/2is.J.OPAP Dated 
29Ua April. 1985.) 
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Acnuntlng Prottiure to be followed by DRD.4 for tM 
DfOtlghlProne .4rell Programme ail ~ Dt8e';·· iJ"elopmenl 

Programme. 

The outlay for the DPAP and the DDP is beiDS abated equally 
as per the existing arrangement by tbe Central GOYl. and' the Stille 

Govts. concerned. The 50% share of the GovL ot 'India 1iileier·' the 
DPAP and ODP is beiDg releated to the State Govt. This" in turn. is 

passed on to the ORDAs aloDgwi&h. the matchiDg share of the State 

GovL minus the amount required for the State Cell and for tho staff of 

the implementing agencies which may be released to the Bacia of 
·Departments. 

The following arrangement is prescribed in regud to the form of 

~ u s and their maintenance by the DRDA as also the nature of audit 

to be applied and the presentation of ac:c:ounts for audit under the DPAP 
and the DOP. . 

1. Tbe accounts of the Agency will be maintained as double entry 
syatem (like other commercial oraanisation on accrual buis) subject to . 
following auideline8. 

2. The foUowinS forms and reaisten shan be maintained by the 
SOCiety. 

'i. JoumaL 

ii. Ledger. 

iii. Approved BudSCt estimate and proaress of expenditure. 

iv. CUh Book. 

v. CbeqllO IIIUO reailter (But· wile) 

vi. Receipt Boob Resister. 

vii. Acquittance Register. 

viii. Cheque boob Resister. 

ix. Repaer of bat reconciliation ( .. pauto folios for each 
branch·or the baat with which balanc:cs of DPAP funda 
kept) 
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x. Resister of fixed charges. 

xi. Petty Cash Book. 

xii. Recoupment Voucher. 

xiii. Register .of Audit & settlement of audit objections, 

xiv. Register of advances. 

xv. Register of subsidy to beneficiaries. 

xvi. Register of Government GranU. 

xvii. Service books of employees. 

xviii. Stock Register. 

a. Consumable artic1ea. 

be Non-consumable articles. 

m. Register of assets (in CFR Form 19 in terms of Govt. of India 
decision No. Sunder GFR 149) extracts enclosed. 

u. Misc. Income Register. 

xxi. Monthly Consolidated Statement of Receipu and Payments. 

xxii. Register of works. 

xxiii. Register for watching the balances with the implementing 

offices in Personal Ledger Accounts and 

xxiv. Any other Register the maintenance of which may be COD-

sidered necessary in the day to day work. 

3. If any grant has been made b) the Government of India or by 
the State Government to the Society for a specific purpose. the society 
shall not without the previous sanction of the granting authority, 
appropriate sucb grant or sum or any portioil thereof to a purpose other 
than any of tbe approved purpose. 

4. The agency is required to maintain accounts departmentwise. As 
lOch it is necessary that against each entry in tbe Cash Book, names of 

the departments to which it pertains shall be indicated. The cash book 

and the Register of Subsidy to Beneficiaries shall be maintained by all 
the District Rural J;>cvelopment Agencies in tbe spec::imen attached 
(vide Annexure I & II) 

S. Subject to para 4 books and forms of accounts shall be maintained in 
the forms in which it is maintained in State Government/UnioD i ~ . 
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ries offices coaoected with .the execution of Rural Development 
Programmes. If some of the Registers and forms arc not in use in the 

Government offices, the forms ~d d by the District BOard Officers 

"ill be followed. 

6. At the end of the month, a departlDCnt-wise abstract ·5baU be 
prepared showing· the monthly expenditure in respect of each depart-
DICIlt. A consolidated register shall aJso be maintained indicating' 

the propeuive expenditure from month to month in respect of each 

deptt. 

7. The Cah BookshalJ be Closed every day and shan be sigaed by the 

Project Officer/Director. In the event of any cbeques issued durinl a 

month remaining uncashed at the cloee of the month, there will neces-
.rily be e difference between the balance brought out in the Cub BooK: 
and of the Pass Book and of tbe certificate issued by the Agent of the 

Bank. This diff.rence shall be explained by e note in the last page of 
the CashBook for the month in the folJowing manner: 

Balance u per CashBook 

ADD: Cheques uncashed No. 9 

dated 10th May 1969. 

No: 10 dated 15th May 1969. 

LESS: emouall deposi1Iod but not 
credited by the buk. 

Date Amount 

Balance u per Pus Book 

Rs. P. 

120 10 

70 00 
------

Rs. P. 

~  75 

190 10· 

2190 85 

2190 85 

All moneys remitted to the Bank to the Credit of society and all 
paymeatl made by the Bank on cheques or otherwise on account of tbe 

society shall be entered in a Pass Book. The Pass Book shall remain in 

the custody of the accounts officer and it shall be sent to the Bank on 
the 10th andelso on tho last WOI'tinl clay of every month. and on any 
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other day on which tbe lociety may require the postin, to be 
done. 

8. On receipt of tbe Pass Book by the Bank tbe receipt and paymentl 
up-ta-date, shall be entered tberein aDd wben the Book: is received 
on the last workin, day of the mouth, the account shall be balanced 
and signed by the Agency of the Bank, the amount bein, entered in 
words IS well as in figures. The Book: shall be returned to tbe Office or 
the Society as soon as tbe entri.,. prescribed in this rule have been made 
in it ie., on the day of receipt of the next opening day at the latest. 

,. The Chairman/Project Officer shall examine the Pass Book: from 
time to time and shall immediately call the attention of the A,enc, 
of the Bank: to aoy discrepancy that nlBY appear between the credits 
and debits sbown in the Pass Book: and those shown in the aa:ounts of 
the Society. 

10. Por the payment of the yetty charges, the project Officer 
shall hold a Permanent Advance as approved by tbe Govemin, 
Body. 

11. This Permanent once shall be recouped as often as may be necessary 
in the following manner: 

The project Officer/Accounts Officer shall compare the sub-vouchen 
with the entries in tbe permanont advance amount, he shall deface them 
by stamping "Cancelled" thereon 10 that they can not be used again. 
He shall total and initial the column "amount or .b-vouc:hcr" In tho 
permanent advance account. The Voucher for recoupment shall be 
drawn out, in a suitable form and it shall be enfaced with the usual 
payment order. The project 01lic:er shall draw out a cheque:in his own 
favour for tbe amoUnt. 

12. All payments exceeding Rs. 25/- shall be made by cheque, except 
in cases where it is not possible to make paymeut by cheque. The 
DrawiD& and Disbursin& OJker will saliefy himself about the mode of 
paymmt. 

13. Cheque boots will be supplied by the Bank only; and no other 
forms sball be used. Tbe Cheque books and tbe couDterfoils of used 



27 

cheques lball be kept in the custody of the Accoaatl OBIaer/ProJeCt 
Oflicer. ,'r 

14. On receipt of a cheque book from the Bank, tbe Project 0 .. 

sball count tbe cheques and Ihall record on the bact or the ~ 

book tbat "this cheque book contains _ ••••••••••••••• 'fOl1Dl". n. 
cbeque books willaJ 10 be entered in tbe rqister meat for tt. 
purpose. 

I S. Cheques for suma not exceeding RI. 25,000/-aball be liaaed bJ 
the Project Odicer-cum-Secrctary. Cbeques for luma uceediD& 
:15,000 will be silDed by the Project Officer and the Chairman. 

16. No cbeque lhall be singed DDlaI required for illUDCdiate deIivaJ 
to the penon to whom the IIIOney is to be paid. Dor until the BiD 
whicb will discharge haa been preseated in a complete form aDd ..-a 
for paym"nt. 

17. If a cheque, after it baa been sianed canDOt be delivered to the 
payees on account of his Don-appearaace' 00 a particular date, it should 

be lodged in an iron are the key of whicb should be kept ia tile custodr' 
ortbe A ; U s~. 

J 8. A cheque shall be current for three months only. After dMa 
eKpiry of that period and upto six months from the date on which tho 

cheque WIS ori.iually iaued; payment will be allowed by tho BaDt 

providec! tbe chequo bu been related. When the perIOD in whoe 

favour it was drawn briap it .back to be revalidated a fresh cbeque 
shall not be issued. but the orlainal chequc shall be' revalidated by the 

official whose duty it should be to siln cheque. The fact of 

revalidation should be noted in the Cash Book as well as in tho 
counterfoil. A cheque remaining unpaid for any 1'e3S0DS for six montlls 
from tbe date of its issue shall be cancelled and its amollOt .rita 
back. 

I'. Bvery paymcnt made, eisber in cash or by cheque shall be covered 
by a receipt, stamped if n:ceuary, singed by the !iPerson to wbom the 
~ y is due and to 'wbom it bas actually been paid. 

20. ~  a",,1I3'S ~i d in C;UIl' or cheque/Draft will be acknowledaecl 
by prtated receipts which will be ~i d by the DtawiDl and Disbaniaa 
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~ ~ ~  ~~ ~ul l ~i~~ to, ~~~~ . i~  ~l . ~ ~.  
Wiiiitheir counterfoils will be machme numbered and tbeir record ,wiU be 
kept in the receipt register. 

21. 'Tbe ~i s and. payment .~ u l  and Expenditure 
;'ccounts and' Balance sheet ~.i  be prepared in the prescribed' proforma. 
(ADnexurc IUtoV) 

22. The Agencies 'should maintain standard Ledger beads as indicated 

in Annexure VI. This sbould conform IS for as possible to tbe Sectoral 
heads for monitoring. 

23. BiJls and voucbcrs wbjqh ~ ~ . .~ by cbeques shall be divided 
into the following classes. namely (i) Salary and "establishment Bills and 
(Ii) other Bills. 'Each clan of bills sbould be pasted in a separate guard 
file and shall be consecutively numbered in order of payment. But sub-
VOuchers which have been paid in cash out of the Permanent advance, 
shan be separately filed together with the recoupment vouchers covering 
tbem. 

24. At the close of eacb quarterly a consolidated ,account showing the 
total receipts aud paymenta duriag the period ,UJlder several, bud, of 

accounts with opening and closing balances shall be prepared and sub· 

mitted to the concerned department of the State Govl. aDd Government 

of India in the M iniltry concerned. 

25. A monthly account showing the a11oto;aenl .00 expenditure under 
each item, shall be prepared and put up before the Chairman. 

2,6. The ~ y ,nIl maintain a. ,stock resister separa(ely for consumable 
and ~ ~J~ . i l~ and ',sball arrange for th'eir physiCal' ~ ifi
tion at-least" ODce .year. 

27. During the execution of the DPAP and the DDP by departmental 

authorities. the implementing officers .... ilI endorse to thc agency a copy 

of the monthly abstract of cash ac:Ouotl. Furtber, the a,cDcy sball 

have the authoritJ to iDspect the ~u l or vouchers with the impJo-

mcatiDl authorities durinl the, execution of the pro .... mmes. RCCODCilia· 
tion of the accountl ~  the apes aDd the implementinl officers 
may be done on the basis of vouchcrwile Cash accOUDt abstracts. On 

completion of the works or. tbe ~  the; exceutiDI depttl. ,shall 

pve utilisatiOD ccrtikatcs to the aaency rOl tho amouDt lrantedl 
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I8.Dctioncd by the apDCY for the purpOse, provided that the coilcei'Dea 
departments render lull accounts and produce . fbe iaeiclelMry 'lUppott-

IDa dOcuments if required by the Govemiq BOdy. the .Cbairmaa or 'tho' 
Project Director. 

28. The Governing Body will appoint Cbartered Acco1IDt:aDt or any 

other qualified persons or agcooiei to audit the accollldl of the 
lociety. 

29. The project Director shall caDle the aaaaal,accouat 01 the agency to 
be prepared by a date not later tban 30th JIIDC ~ or Receipt ~d 
Payments Account. IDcome cI: Expenditure Account and Balance Sbeet. 
After approval by tbe Governiq Body he shall have the IICCOnnts audited 
by the Chartered Accountant or any other auditor appointed for tJ. 
purpose in terms of para 28 by 31st AUJUIL 

30. A copy of such audit report (dilly aiped by auditor) alongwitb tho 

aDDuaJ statement of accounts certified by the auditor and the Cbairmaa 
of the AICUCY thereon sball be famiahecl limultaneo1llly to the 
Govt. of 'India and tbe Slate Government not later than 30th 
September. 

31. (I) The Comptroller aDd Auditor General and the State AI:J:o. 
untant General concerned shall have tbe right to conduct/audit the 

accounts of the lociety. and for this purpose. shaD have the right 
of accea to the books of accounts and otber relevant records or the 
lociety. For this plltpose a copy of the annual accounts alonl with 
tbe audit report and COllUDeDts of the aleney thereon Iball be _t 
to tbe audit office nominatccl by C cI: A.G. and the State ACC01lDtaDt 

General. 

31 (2)-Tbe implementing departmental oflicen aball be reapoDlible 

for furnishing tbe recordl for audit at tbe time of audit by Chartered 

Accountant, the Accountant General or tbe ComptroUer cl Auditor 
General of India, as the casb may be; and 

31 (3) wherever tbe implementina departments have arraaFmenD for 

internal audit, tbe scope of IUcb audit should be expanded to cover tho 

DPAP and tbe DDP worts. 

32. A statement showing the -Scbedule of Fixed Assets held by tho 

Aaency at tbe end of the financial year shall be sent to the State Govem-
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ment aDd GovtmmeDt of India with the form prescribed alongwith 

the UUlual .tatemeDt of accounts. No depreciation sball be 
c::I:Iupd ~ value of assets to be shown at the origiDal cost in the 
~U s. 

33. All the Apocics shall lend a utilisation certificate to the Govern-
eat of India (Department of Rural Development) in the prescribed pro-

forma (Annexure VII) aloDgwith annual statement of accounts. The 

utilisation certificate must be prepared strictly 04 the basis of the 

Receipts and Payment Ac:count and ~  Opening/Closing balances in 

both receipts and Payment Account and,O.C. must also lally. 
! 



Date 

1.4.81 
" 

... 

II 

e. .. 
31.3.82 

1.4.81 .. 

31 

CASH BOOI[ 
Name of DRDA-

Particularl Ledger L.F. 
Head No. 

(Claaifica-
tion) 

To OpeniDg balance -
Grant in aid receiyed 
from GoYl. of India 

' .. om State GoYl . 
Transfer (from other 
Agencies) 
Interest receiyed 
Other Misc. Receipts 
Refund of lublidy 

ANNEXURE 1 

Of6ce Cash- Bank 

Rs. P. RI. P. 

-----,-----
TOTAL 

To balance c/d. 

By OJlice expenset 
.Salary 
D.A. 
H.R.A. 
Payment of lubsidy 
Purchase of Itock 
Purchase of Stationary 
Transfer (Other 
Agcnciet) 
Deposits 

31.3.82 Closing Balance ---------------
1.4.82 TOTAL 
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Receipts 

(STANDARD LEDGER HEADS) 

(illUSTRATIVE) 

(i) Grants from Government of India. 

(ii) Grants from State Government. 

(iii) Refund of un utilised/ underutili sed subsidy. 

(iz) MisCt'llanenous receipts. 

(v) Interest on investment of balances in banD. 

(vi) Interest realised on unutilised/uaderutilised subsidy. 

(vii) Racovery of share capitallosn. 

(viii) Suspense: 

(a) GPF recoveries from staff creditable to Govt. 
(b) I.T. recoveries from staff creditable to .Govt. 
(c) HBA/MCA or other recoveries from staff creditable to 
Government. 

(ix) Recovery of loans SiveD to staff out of the AleDCY'S funds (a 

separate head may be opened for each typo of loan such as 
festival advance, cyclone advance etc.) 

Payments 

til) Administrative Expenses : 

<a) Salaries 

(b) Travel Expenses 

(c) Leave Salary cl Pension Contribution of borrowed staff 

(d) Medical expenses of staff. 

(e) ~  cahrges : 

(i) Stationary 

(ii) Printing 

(iii) Electricity and Water cbarges 

(iv) Rent 

(v) .Postase &: Tele8rapbs 

(vi) Telephones & TrunkcaUs 

(vii) Maintenance Be. Repairs of office vehicle 

(viii) Maintenance & Repairs of office equipment 



40 

(m) Mainteuance" Repain ·of furaiturea. 

(z) Pureh8se of fomiturea " fixtures. 

(xi) Purchase of books 

(xii) Purchase of vehicle 

(f) Advance to staff (will not include T.A. advance which may be 
taken uader Travel Expenses, and adjustment watched throup 
T.A. advance repter). 
(A separate head for each type of d~  may be opened) 

Ca) Suspense 
(Corresponding to the IUSpense head on the receipt opened) 

(In Subsidy 

A. AgrbltJIH: 

Ca) Inputs 

(b) A,picuIturc .DemODltratioDi 

(c) ImplemeDts " Sprayers 
(d) Storage 

(e) Land Development and soil Conservation. 

(f) Soil reclamation & improvement 

Cg) Plough Bullock 

(h) Bullock Carts 

Ci) Threshing floor 

B. Mino,l"igtltion SeMmel : 

(a) Dupell 

(b) Staining weDs 

(e) Oil enp , a nd electric moton &: pumpldl 

C. Community millo, '"'glNlon wo,IeI : 

(a) Community Iniptioa weU. 

(b) ReDCWatioD ot raob 
(e) Percolation taDb 

(d) Qect dams 

(e) Community minor irription work 



D. Animal HuSbandry: 

(a) Breedinl Proamnme 
(b) Health cover 

41 

ee) Infrastructural developments 
(d) Pasture and Fodder development 

E. HortkultUl'I 

F: l ul u~ 

G. Dairy Development : 

(i) Establishment of Chilling Plants 
(ii) Establishment of milk Cooperatives 
(iii) Infrastructural Developments 

H. FisMrlel: 
(a) Inland Fisheries 

I. Farm Foreltry 

For journal entries at the end of the year : 

(i) Outstanding expenses account 
(in Prepaid expeDSel 

(iii) Income received in advance 

(iv) Sundry Dcbton 
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DISTRICT RURAL DBVBLOPMBNT AGBNCY 

UTILISATION CERTIFICATE FOR THB YEAR 

FOR. DPAP/DDP <as the case ma, be) 

D/F from previous Amount Certified that a sum (R.up:s -----
year ---only) was paid to the DRDA. 

S.No. Letter No. 

& date 

(i) 

(ii) 

(iii) 

Miscellaneous receipts 

of the Agency ( ecovery 

of loan. interest 

deposits etc.) 

Tota1:---

---------u 
Grant-in-aid during uacIcr 

State Govl.s letter No. & date liven in the 
margin. Further a lum of Rs.----
(Rupees oo1y beina 
unspent balanCe of tbe previous year 

---was allowed to be brought forward· 

for utilisation during tbe current year 

----. The miscellaneous receipts of the 
Ageney during the year wene Rs.-----

~ i d also that out of the total sum 

of Rs.-----(Rupees---only) 

as per details given in the margin a sum 

of Rs.-----(Rupees only) 

was actually spent for tbe purpose 

of --------. 

------------------
(or which it was sanctioned and that tbe 

balance of Rs. (Rupees 

-------------on)y. ~ i i s 

unutilised at the end of the year will be 
adjusted towards the grants-in-aid· payable 
during the next year i.e. --------

2. Certified that we have satistbd ourselves that the conditi-ms on 
which the grants-in-aid was sanctioned have been duly fullitled and tbat 

we have exercised the following cllecks to se, tbat tbe money was 
actually utilised for the purpose for which it was sanctioned. 

43 



.KltHb o/CMck ,urciMtl 

I. 

2. 
3. 
4. 
S. Project Officer. 

~ A----

District 

-----iState 

Date-----

Chairman' 

DRDA---

-----Diltrid 

------State 

Datc-----

Note: The U.C. mould be strictly based on the corresponding "Receipts 
a: Payments Account"" as prepared by tbe Chartered Account 
and the opening/closing balaDce in U.C. &: Receipts &: Payments 
Account should agree with eacb otber. 
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Recommend.tloa 

The Committee are concerned to note that there have been heavy 
shortfalls in achievin, physical targets of tbe drought Prone area pro-
pamme during 1979-80 and 1980-81. Though provision of irrigation faci-
lities is the first prerequisite for the development of any drought prone 
area, the achievement in regard to surface irrigation works was only 29.S() 
per cent and 24.14 per cent oftbe target during 1979-80 and 1980-81. 
Similarly, in tbe field of ground water development, the achievement 
.... only 63.6 per cent and 60.45 per cent respectively. Anotber sectQr 
where substantial shortfaUs have occurred is cattle and dairy develop-
menL The distribution of milch animal was only 58.8 per cent and 

42..38 per ceat of the targets during 1979-80 and 1980-81. Only 17.2 per 
emt of the target was achieved in the fields of establisbment of poultry 
UDits during 198().81. AU these clearly show tbat the progress of tbe 
proaramme particularly in the vital sectors has been far from satisfactory. 
ThiI is a matter of serious concern. 

[Sl. No.9. Appendix II, Para 1.40 of the 175th Reportor PAC 
(Sevneth Lot Sabba)J 

Adloa T.tea 

The large pp between the tar,ets set and realisation in schemes of 
irription, cattle and dairy development etC., has been due to faulty 
Plannin, based on iDsufticient assessment of the rClOurce potential for 
1heIe schemes, delay in execution etc. As already observed, schemes 
UDder DPAP all need to be drawn up on the basis of integrated area 
planning. In actual practice most project authorities bave failed to 
draw up iDte .... ted afea plans within the framework of which individual 
lCbemes of irrigation, soil conservation, cattle and dairy development 
and so on could be fitted in. The basic malady. tberefore, can be 
remedied only if area based integrated planning is taken as tbe starting 
point. While there are serious hurdJes in the way of readily adopting 
ncb an inttgiated approach to area develcpment taking mini water-
1Iaecf .... units, Jl'e8ttr emphasis is bein, laid on coverill, more and more 
of DPAP areas under this approach. Withia the ambit of these Iimita-
tioDIlOme proareu bas beea made in easurin8 more scieatific plaoning of 
irription schemes so that tbe targets let are not unrealistic and, tbere-
fore. eventually achieved. Since the receipt of tbe observations of the 
PAC a fresh review hal heeD made of tho extent of rraJisation of tbe-



47 

targets for surface irrigation schemes. In 1981-82. 40.65 per cent of the 
targets were achieved. This is far from satisfactory. DO doubt. However, 
it may be appreciated that thc targcts originally set for realisation under 

Schcmes-often tum out to be unrealistic since thc potentials for irrigation 

in a given area have not becn fully assessed. 

The same deficiencies in planning and execution of programmcs still 

exist in other sectors mentioned in the report. Steps have been taken to 

overcome them while each ~  is analysed. The concerned officials 
are advised to ensorc that the-targets set arc realistic and achievable. 

It may be noted that cattlc and dairy devclopmp.nt schemes earlier 
taken up under the DPAP and intended to benefit individuals and 

families havc since been taken out of tbe purview of the programme. 

They are largely covered under the IRDP now. 

[Department of Rural Development O.M. No.7 (3)/2/84-DPAP 
dated 19th April, 1985.] 

Recoaameadation 

The Committee find thlt come of the factors responsible for slow 
pro,reu of work, e.g .• sbortage of cement and labourers. slow progress 
in the a:quisition of land, non-availability of suitablc agency for carrying 

canal construction_and lack of adequate facilities for transport of con-
struction materials are such as could have been foreseen and provided 

for by better plannin, and concerted efforlS on tbe part of the executing 

agencies. The Committee hope that concrete measures will now be taken 
by the Ministry of Rural Development to ensure that tbe executing 

agencies take timely action t.) avoi:i such shortfalls in achie.vement of 

targets in future. 

lSI. No. 10, Appendix II. Para 1.41 of the 175tb Report of PAC 
(Seventh Lok Sabba).l 

AdloD _tUfD 

.... s mentioned earlier. scbcmcI takcn up under the programme are 

usually small in size. Consequently. tbe inputs required for their imple-
mentation. tbe labour to be employed and other (.Clors like tbcse have 
necessarily to be estimated aDd provided for at the local level. It will not 
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be practicable to estimate the requirements of materials and labour at 
hundreds of local areas covered under the programme all over the 
country by a central agency like tbe Dcptt. of Rural Development. How-
ever, there is. need for ensuring that while schemes arc drawn uP. 
advance action is taken for land acquisition, estimates of raw-materials 
like cement, steel, etc. arc made and that timely action is taken for 
obtaining their SQPply. The Dcptt. has been advising the project 
authorities of the need for ensuring tbis when thk annual action of plan 
for each project is cleared by the Department. 

[Department of Rural Development O.M. No.7 (3)/2/84-DPAP 
dated the 29th April, 1985.] 

RecommeadatioD 

The Ministry of Rural Development have not ensured timely 
availability of inputs like cement and steel for tbe impplementation of 
the programme. The programme in many areas has snfI'ered heavily 
because of shortage of these inputs. The Committee would like the 
Ministry of Rural Development to take up the question of supply of 
inputs for the programme with the cone:erned Ministries and make every 
effort to ensure that tbe implementation of programme docs not suffer 
for waent of these vital inputs. 

[SI. No. J2. Appendix II, Para 1.43 of the 175th Report of PAC 
(Seventh Lok Sabha)] 

Ac:tloa tabD 

As has already been mentioned in reply to paragraphs 1.22 and 1.41 
.the need for inputs like cement and steel for any project area is small and 
unccrtain. It cannot be assessed in advance by this Deptt. The project 
authorities have to make realistic assessment of tbeir requirements, 
which are sma1J for any project area and ensure that these arc obtained 
with the help of the district administrotion and the state loverament. 
However. the need (or action on tbese lines has been raiterated to the 
project autborities. In spccificcases when luch shortages have been 
brought to the notice of this Deptt., it has intervened on behalf of the 
project authorities with tbe concerned Ministries and agencies for obtain-
iDg expeditious supply of metcrials. For instance, on one occasion, 
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Deptt. at the behest of the Govt. of U.P.. had ,moved the Director, 
Explosives. Govt. of India for the expeditious supply of explOlives to 
the Irrigation Dept!. of the State Govt. for the expeditious implementa-
tion of medium irrigation worh taken up under the programme in 
the Mirzapur distt. 

[Department of Rural Development O.M.No: 7 (3)/2/84-DPAP. 
, Dated the 29th April, 1985.] 

It bas been urged before the Committee in otenuation that the 
State's resources being limited and subject to pressure from other areas 
and also the capacity for produC?'ively absorbing investment being 
1imited in a project area, a rigid insistence on the continuance of normal 
development expenditure in that area may not be possible. The Com-
mittee are unable to accept this plea. They 'need hardly point out that 
the very objective of the DPAP is to supplement the efforts made by 
State Governments for the development of drought. prone areas with 
the aim of makinl the areas droulbt·proof and to supplant the efforts. 
already being made by the State Governments. The Committee would 
therefore; like the Ministry of Rural Development to re-empbasise on 
State Governments tbat works undertaken under DPAP should not 
result in the substitution or slowins down of normal development 
proarammes in drought-prone areas. 

[SI No. 14 Appendix 11 Para 1.50 of the 175tb Report of the PAC 
(Seventh Lok Sabba)] 

ACtJOD take. 

The Deptt. (ully agrees with this view and bas been reiterating this 
to tbe State Governments (lom lime to time. 

[Department of Rural Development o.a-t. No. 7(3)/2/84-DPAP. 
Dated the 29th April, 1985.] 

llecommeacJatioa 

According to the procedure prescribed by the Central Government 
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in July 1975, the DPAP apncies were to act 81 a central payment 

office. However, the Committee find that tbe control over utilisation 

of Government assistance was not d~u . 

[SI. No. 16 Appendix II Para 1.61 of tbe 17Sth Report of P.A.C. 

(Seventh Lot Sabba» 

Actioa takea 

The procedure pl'tscribed in the July 1975 circular could not be 

followed in IerYeral states for a variety of reasons. No special agency 

for the propamme was set up in levent states; in serveral otbers no 

provision was made by the State Government for placing funds at tbe 

disposal of the qency created for the project. However. by now tbe 

DRDA, have beea set up, for all practical purposet, in all project 
areas. 

The matter relatin8 to release of central funds and tbeir utilisation 

bas been examined. Funds are placed by the State Government at tbe 
diapolal of tbe aaencies. The agencies in turn place tbem at tbe disposal 

of the implementing line departments of the State Government. 
Release of fands is now regulated according to submission of the audited 
ltatments of u ~s and certificates of utilisation of funds released 

during the preceding year. Guidelines have been issued on how to 

report an expenditure. As mentioned in reply to paragraph No. 1.33 a 

uniform/accounting procedure has been drawn up and will be introduced 
after obtaining clearance from the C&AO. 

{Deptt. of Rural Development O.M.No. 7(3)/2(84-DPAP dated 
the 29th April, 1985.] 

In many cases paid voucbers have not been received by tbe con-

cerned agencies and varification of works executed under tbe DPAP bave 
not been done and the lump-sum advances made to the departments were 
treated as utilised. Tbe audit para bringe out a number of stances of finan· 

cial irregularities. In Utter Pradesb Rs. 9.90 lllkbs advanced by an agency 

have been lying blocked with Prayag Chitrakoot Krishi Evem Godban 

Vikal Nigam while in Madhya Pradesh funds amounting to Rs. 155.42 
lakha were released to the Dairy. Development Corporation in advance ill 
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March, 1978 apiDlt the requirement of R,. 78.65 Jakbs Cor the fint year 

for a dairy scheme. A total of RI. 108.51 Jaths bad been expended upto 
May, 1982 and original programme is under revision. In Andbra 
Pradesh an amount of Rs. SO.40 lakbJ is pending, settlement out of 

RI. 780.90 lalths ad¥&Deed to "departmental officers Cor execution of 
scbemes upto 1980-81. 

In Rajasthan. Rs. 23.28 Jalths bad been advanced for setting up a 

milk cbillinl centre and the project could not take off' due to d f~ i  

survey reporb witb reprd to prospec:ta of availability of milk. The 

Committee are surprised how tbe programme for setting up Milk 

Cbilling centre was taken up witbout fully" ensurin, availability of 
milk. Thil is a clear instance of the casual and indifferent manner in 
which the prolrammc is actually being implemented. Tbe Committee 

are not happy wilh this position. 

[SI. No. 17 Appendix II Paris 1.62 and 1.63 of the I7Sth Report of 

PAC (Seventh Lok Sabba»). 

Act_ takeII 

According to tbe tIIlrlier procedure laid down for reiulation of fiow 

of funds from tho District Rural Development AJcncy to tbe executing 
departments, the former was required to pay lump-sum advances to tbe 

latter in accordance with the required outlay for approved schemes. 

'rbe District Rural Development Agency was, however, expected to 
regulate the release of fonds according to the progress of expenditure. 

But when-it was found that in some cases full amount of estimated 

outlay was transferred to the executing departments whicb failed to use 

it to any satisfactory extent, instructions were issued to release funds 
only in instalments in tune with the progress of work. 

The project autborities in Andbra Pradesh have since informed that 

tbe amount of Rs. 50.40 lalths has since been settled. This Deptt. is 
also now re,ulating tbe release of-funds to tbe States on the basis of 

actual utilisation of fundi released earlier. Advances are treated as 

UDspent balance, 10 10D, as their proper utilisation js not intimated by 

the departmental officers to the project authorities. 
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The Droupt Prone Areas ProJl'&lDme agency of Allahabad 
adYIBccd RI. 9.90 Jakhl to the Prayag Chitrakoot Krishi Evam Godhan 

Vikal Nipm for takinl up a crou-breedin. programme throulh the 

BAIF. Pune. The State Government baa been not able to furnish yet 

full details of the utilisation of the money. Suitable action wi)) be taken 

in the light of information received from the State GovernmenL 

The Government of Madhya Pradesh had incurrcd an expenditwe 

of Rs. 158.42 lathl on the implementation of dairy schcmes in four 

districts of the State Dlmely, Betul, Dhar, Kharlone and Jhabua during 

19n-78 to 1982-83. The M.P. ~ i  Dairy Federation bad been 
advanced money amounting to RI. 159.486 lathl for tbis purpose in 

1917-78. Money required for the subsequcnt yean aIIo was liven at tbe 
same time. This caused, what may be callcd the excCII release. Tbe 

MPCDF bad incurred expenditure on certain items not earlier included 

in tbe approved scheme. On the basis of detailed examination of the 

items, expost facto approval for them baa sincc been given. 

An additional amount of RI. 106.58 laths baa also been approved 

during 1983-84 and 1984-85 for completion of the scheme. 

The proposal for sctting up a chilling plant at Rajprh in tbe Cburu 

district had been submitted by the Rajasthan Dairy Corporation on the 

buis of a survey. Sanction of Rs. 23.28 lakhs for the project was 
accorded by the State Government after examining the project report 
prepared on the basis. A subseq.ent lurvey revealed that inadequate 

coIJcction of milk W8I nol due to non-availability of 8Ufticient milk but 
the farmers' relunctaocc to take part in the bUlinCII oft'cred by the 

chilling plant. The Government bas now accorded sanction for Jocatinl 

the chilling plant at Dungargarh in the Chwu district. 

The Deptt. is hiply concerned over the fact that in scieral places 

chilling plants have been set-up without scientifically asscssing the 

availability of raw-materials and the prospect for a market for the 

finished products. As a matter of fact, under the propamme as revised 

in the light of the Task Force's recommendationl setting up of fresh 

chilling plants has been severely restricted. 

(Ocptl. of Rural Development O.M. No.7 (J)/2/84-DPAP Dated 
the 29th April. 1985.] 
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The Committee have been informed by tbe Ministry tbat tbe 
information collected in respect of lpecific spiJI-over scbemes is being 

analysed with a view to finding out tbe mOlt common facton causing 

delay and necessary guidelines will be issued to tbe States in tbe ligbt of 

its analysis. The Committee desire tbat tbe exercise taken uJ1 belatedly 

sbould be carried out expeditiously. The Committee would await tbe 

rCiults of the analysis and the action taken on tbe basis tbereof. 

[SI. No. 20 Appendix n Para 1.68 of tbe 17Stb Report of tbe PAC· 
(Seventh Lok Sabba»). 

Irrigation, lOil coaaervation and dairy schema ~ mostly been 

carried over to the Sixtb Plan. The execution ofirription schemes was 
delayed largely due to problems faced in tbe acquisition of land, as well 
as obtaining IUpplies of cement and otber materials, want of transport 

for carrying construction materials to the sites, shortage in lupply of 

electricity for energisation of ground water deYelopment scbemes etc. 

For several schemes, the initial cost estimates were baaed on preliminary 
survey. wbich turned out to be defective. The reviled estimates were 
substantially bi,b. Full funds could not be provided to the executinl 

department wbich alao contributed to the delay in the execution of theso 
scbemes. 

The dairy schem. spilled over JarFly due to the delay in the 
procurement of machinery and coDitruction of civil worb. 

The lOil conservation schemes could not be completed mainly due 
to Don-aYaiiability of institutional finance for the beneficiaries. III the 

palt, a part of the project fUDd used to be lent to individual beneficiaricl 
who failed to obtain inltitutional credit for schemes like lOil conserva-
tion. But due to tbe limited project fund beinl colrmitted to other 
scbemes already taken uP. it often became difficult to use any part of it 
(or purposes of l di ~ to the beneficiaries (Incidentally the Task Force 

also recommended asainlt the use of project fund for purpoSCII tbat are 

elpected to be met by credit institutions). However,lince for want of 



credit, scbemes of soil conservation remained incomplete. the projet't. 

autborities subsequently advanced credit to tbe beneficiaries 80 as to 

enable them to complete hitherto incomplete loil conservation scbemes. 

Instructions issued for tbe preparation of the ~  plan clearly 

indicate that, as far as possible, iunds available under tbo programme 
should be "tiJised primarily for on· going schemes, and Icbemes of Ibort 
gestation so that most of tbem can be completed within the Sixtb plan 

period. Attention of tbe State Governments hal also been drawn to 

the saps and weaknesses pointed out by the C &: AG in the implementa-
tion of this programme. They have ~  been advised to revamp the 

administrative machinery to prevent the recurrence of these gaps. Tbe 
State Governments and Projcct Authorities have been forewarned to 

ensure that no scheme carried over from the Fifth' Plan is left 

i J ~  at the end of tbe Sixtb Plan (Annex VII). 

To 

[Department of Rural Development O.M. No. 7(3)/2/84·DPAP 
dated the 29th April. 1985]. 

ANNEXURE-JIll 

No. I ll)/18/83·DPAP 

GOVERNMENT OF INDIA 

MINISTR.Y OF RUR.AL DEVELOPMENT 

Tbe Secretary, 

'All DPAP/DDP States 

Krisbi Bbavan, New Delbi 

Dated tbe 23rd April, 84 

SUBJECT :-Preparation of .4n"ual Action Plan for tire DPAP/DDP for 

1984-85, 
Sir, 

As you know, implementation of tbe Drought Prone Areas 
Programme and tbe Desert Development Programme requires continuinl 

~i i l and evaluation of tbe schemes taken up under these 

progralldDCl, Past expericncc brings into bold relief several wcakncSSCI 
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in tbe present system of planning and implementation. Much 
correspondence on this subjcct ba, already ~  made. Without goiDg 

into all tbe issues raiscd in tbe past, ccrtain specific SUlgestions are being 

made hcre in below, prim1tily k:eping in view tbe preparation of the 

annual plans for 1981-85. tbe terminal year of the Sixth Five Year Plan. 

(i) As far as possible funds available under the programme ShODld 

be drawn and utilised fully for approvcd ICbemes, witbout, however, 

compromising on thcir quality. Steps sbould be taken to make 

appropriate provisions for these programmes in the State's budget: 

(ii) Eacb annual action plan for J 984·85 should be divided into 
two parts. 

(a) In Part-I, tbe progress of tbe programmes as implemented so 
rar should be spell out in pbysical and financial terms. ThillhouJd be 
accompanied by a brief note ss ~i  their impact. Bottlenecks 

indcntified and curative measures taken !pay also be detailed. This may 
be giveD in B separate iCdion of part I. 

Cb) The action plans for· 1984-85 may be i~  in Part-II. The 
works spilliDg over from 1983-84 ()r earlicr years, have to be clearly 

mCDtioDed. Similarly details of all unlpeDt balances carried over to the 
new year should be given. Category-I ~-l i  scbemes) and 

Catelory-I1 (scbemes of the apiJroved category) schemes have to be 
clearly outlined and financial outlay indicated for each scheme. In the 
lame way details of staft' expenditure under tbe Project Administration 
eould abo be .iveD. . 

(iii) Since the Sixth Plan project reports have not yet beeII 

submitted, the taraets (or the Sixth PIa. are not knoWD. Even the 
annual targets bave not been fixed in many cases. As the appraisalo( 
tbe PtOaramliles is to be made on IDnual and five yearly balis. it is 

I:CCCssary tbat tbc targets for the Sixtb Plan and thcir annual breaks up 
are clcarly iDdicated in tbe annual plan for 1984-85. Tbe annual 

aChievemcnts should invariably be let apin.t tbelc targcts. The taraets 

9ibich may spill over beyoDd the Sixth Plan period may also be indicated 
along with tbe time required for their fulfil ~ . 
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(i,) Targets for the Sixth Plan will include two types of schemes : 

. (a) incomplete schemes carried over fr.,m the Fifth Plan or 
earlier period, 

(b) new schemes taken during the Sixth Plan uptodate. 

The physical targets set and achievements made so far have to be 
clearly indicated against each sebeme. Efforts should be made to ensure 
that no scheme of item(a) above spills over beyond the Sixth Plan. Should 
any such scheme bappen to spill over, it .may be noted that no centml 
assistance is available for it beyond tbe Sixth Plan period. For an incom-
plete scbemes due for completion by 1984-85, the year of approval of the 
scheme should be mentioned alongwith other relevent details of the 
scbeme. 

(v) Many gaps and weaknesses in the performance of the 
programma bave been highlighted by the ComptroUer and Auditor 
General of India in his report Cor 1980·81. The State Governments have 
already been informed oC them. This Ministry is not aware of what 
steps, if any, have been taken by the State Governments to remove them 
and to revamp the administrative machinery to prevent their recurrance. 
In a number oC states there is no separate machinery within the ORDAs 
Cor the planning and implementation oC these programmes. This has 
been pointed out to the State Governments a number of times in the 
past. More recently, their attention was drawn to various administrative 
problems in the D.O. letter No.1 (1)/1l/82-DPAP, dated the 11th 
October, 1983 Crem Shri A.R. Bandyopadhyay, Joint Sec:retary, in this 
Ministry. While a few states have formulated proposals Cor an exclusive 
sct-up for the plaDDin. 'and administratia. oC these pro,rammes at the 
DRDA (district) level, tbere are still many others which have not yet 
initiated any action Cor this. Unless this is done, jt will not be Ceuibl. 
to Cormulate area specific plaDi and monitor their implementation 
effectively. 

Specific proposal should be drawD up UDder tbe aUDuat plln for 
1984-8S Cor 'trengthming the project administration at the (a) state; 
(b) project; and (c) implementiD, (line department) levell. At tbo 
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project level, one Project Director or AdditioDal Project Director, 

one Bcouomist, ODe Accounts Officer IUld the supportiDg staff sbould be 
provided for. Tecbnical posts can allo be created at tbe project level for 

tbose sectal'll wbicb have a preponderance ·in the programme for tbe 

area. At tbe state lerel, senior supervisory staff who caD guide tbe 

project authorities in plaDning, implementation. monitoring and evalul-

tion ougbt to. be provided for. Tbis state level cell sbould consist of 

experts iD .ucb major acetOl'll as forestry, minor irrigation, animal hus-

baDdry, dairy development, loil conservation and dryland farming. 

It il not necessary to represent eacb discipline in eacb cell. Only sucb 

dilCiplinea need to be represented al preponderate in tbe projects in tbe 

ltate. The line departments sboold fully utilise tbe existing staff. 
Wherever additional line staft' is absolutely necessary, the requisite posts 

caD be created and, as far as possible, tbis should be made in tbe annual 

plan. 18% of the project fu d~  ceilin, taid down for expenditure on 

the statl. should, by and large, be adequate for aU the penonnel men-

tioned above. It is clarified once again that tbia ceiling represents tbe 

maximum that can be reubed. On no account should posts be created 

just because they can be financed without folly verifying the absolute 

ncceuity for it. 

(vi) The nature of tbe programmes and the Iystem of release of 
funds make it invitable that some funds wm1ie unspent at the beginning 

of tbe financial year. Theac funds can be used witbout any fresh sanc-

tion for the approvtd scbemea. Mention should be made of tbe specific 

scbemea for which tbe unspeDt banauecs are to be utilised in the annual 

plan for tho lucceediq year. 

Unspent balances may result from savings, non-implementation or 
certain components of. scheme, interest earnings on tbe deposits of 

the DRD ~ I with the bankl etc. Whatever amount is not spent has to 

be treated al unlpent. This amount may be lying either witb tbe DRDA 
or with tbe line departments or in tbe treasury. The unspent balance 

ltandin. as on 1.4.84 Ihould be clearly mentioned in the annual plan for 

1984·85 and scbeJDCI covered by it specified. In certain C8sca iris possi-

ble that there may not be adequate number of appovcd icbt"mcs OD which 
this amount can be lpent. In such cases this amount tan be utilised for 
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Dew schemes, but such proposals will have to be shown as Dew lChemes 
under category-II. 

(vii) The requirement of funds for certain on-loin. approved 
schemes scheduled for completioD in more than one year's time, may be 
more than the unspent balance lying with the project authorities. For 
these schemes, the entire requirement of funds likely to be needed durin. 
the year should be clearly' indicated so that the necessary amount is pre-
empted from the current year's allocation. 

(viii) As regards new schemes of category-II, only those should be 
taten up which can be completed during 1984-85. If no sbelf of such 
scbemes is available, the funds may be left UDccmmitted. 

(ix) A copy of the plan as prepared by tbe DRDAs should be seat 
to this Ministary immediately so that it can be examined here. Separately 
tbe comments of the State Government on these plans sbould be sent to 
tbis Ministry as soon thereafter as possible, so that they are taken into 
aCCOunt before finally formulating this Ministry's viewS on them. Tbere-
after they should be sumitted for approval of the State Level Sanction-
ing Committee. 

(x) In the past plans were submitted too late to be properly 
scrutinised, much less implemented in time. It is, therefore, neceuary 
that plans are prepared and approved in the early part of the year itself 
and not later than June 30, 1984. In tbe meantime, the work on the 
approved schemes should go ahead utilising the balaDce money left witb 
the project authorities. 

It will be biSbly appreci!lted if the State Government indicates by 
May IS, 1984 the time by which the draft plaus of tbe project authorities 
tosether with tbe State Govt'.s comments on them are expected to be sent 
to this Ministry so that a suitable schedule for the examination of there 
plans bere may be worked out. 
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The receipt of tbis letter may kindly be acblowloclged. 

Youn faithfully. 

Sd/-
(A.R. BaDclyopadbJa') 

23.4.84 .. 

Copy to: -
AU Project Directors 

Aaother disql1ietinl feature of the ptanDiD, and eKccutioll or 
Drou,ht Prono Arta Prolramme has been faulty desiaas and lubitan:lard 

q11llity of worb in many States. The Committee observo that d\le to 
theao beDellts of 19 projects col1ld not accrue to the intended beneficiaries 
even after spendinl a hl1le Sl1m of Rs. 368.11 lakhs. In tarnataka ollt 

of 4.52 lakh fruit seedlinls distributed at a cost of Rs. 17.39 lakbs. ollly 
1.88 lakh seodlinp survived dlle to their distriblltion at a wrona time an" 
ia an arca climsticilly unsl1itable. In another case in Rajasthsn. an 
expendituro of Its. 11.02 lakbs ba, b,en incurred on the construction 

of a tank but irriaation beneits there of have not yet accrued. The: 
Secretary, Ministry of Rural D"velopm,nt pleaded in utenuation that 

in a programe of this ma,nitude coverin, droll,ht prone areas all over 
cOllatry aDd lar,e numb:r of prOlrmm:l the pJnibility of IUCb. tYPe\ or 

ca,es canot be rllied out. H= fllrth:r pointed out th"t tho Minijtry of 

Rural Devolopment do not have any expertise to examine the nrioH 
projects before te;:benicll clelrall;:e. Wilile granting thst it ml1 not 
be PiUiible for tb, Ministry of Rllral O.:velopmcnt to tc;:hnically scrali-
nisc cilcb ani ~ y secbeme, tbe ClllDlDittco would like tbe Ministry to 
lllllll:diatcly take up with the c()Qcerne.1 l~  OJvcrnm,nts all such 
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cues of faulty desips and sub-standard .orb and ensure tbat neceuary 

corrective steps are initiated at tbe earliest. 

[S1. No. 21 Appendix II Para 1.81 of the 17Sth Report of PAC 
(Seventh Lok Sabba))_ 

Adioa takea 

"The suggestions of tbe Committee in regard to proper technic" 

ICI1Itiny of works and action against faulty designs and sub-standard 

worb have been noted. These bave allO been circulatccl on 12.6.84 to 
all the State Governments so that cfl'ective measures are taken by them 
for better designing of schemes and maintenance of ltandards in their 
execution. The Ministry allO insists on sllbmilston to it of annual action 
plans well in time for it to scrutinise them tborougly. In a number of 

cases the State Level Sanctioning Committees in the put have accorded 

sanction to many sc:hemes in anticipation of tbeir technical approval but 

lOCh scbemcs as were found tecbnically infeasible and economically 

UDviable are beiDg turned down by tbis Ministry. Further guidelines 
have been given to the effect that schemes should be implemented only 

after receiving the necesury technical and other clearance from the 
competent authorities. Tn pursuance of these guidelincs. The schemes 
under annual action planes a or" now being submitted by tbe state 
Government/District Rural Development Agencies usUally after being 

tecnnicaUy c:leared by the concerned authorities emphasis is" being laid 

on more rigorous scrutiny of schemes on tbe basis of their estimated cost 

benefit ratio. Detailed scrutiny of these issues is done in collaboration 

with tbe officials of the State Governments wben they bring the annual 

action plans for c!ear8nce by the Government of India. It may, how-
evert be appreciated that in the nature of things the Government of India 
has to depend upon tbe project autborities for the correction of the basic 
data and the basic assessments. 

According to information received from tbe Govt. of Karnataka tbe 

srecies ()f plants ,,"ere fairly drC1l1ht li~ l  ud "were distributed at 

tbe right time. Same plants such as jack fiuits were found unsuitable 
to the biack soil of the arca. The survival rate for seedlings was low 

due to adverse climatic conditions and lack of care: OD tbe part of ~ 

and marginal farmers wbo "were apparantly pre-occ:upi(d witb jobs oft" 
their farm." " 
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In Rajasthan: one tank (Bisalpur .taok) in Jodbpur disuict bas 
remained incomplete due to delay in the acquisition of part of the land 
owned by a former Jalirdar. Excepting tbis portion, work in tbe 

remaininl part or the tank has been completed. Some part of this taDk 
bad been damaled last year ~ d was repaired UDder tbe famiDe relief 
proarammes. Tbis scbeme is now likely to be included under tbe minor 

irrigation ~ . 

[Department of Rural Development O.M.No. 7 (.3)/2/84-DPAP. 
dated the 29th April. 1985). 

RecoIlUllC ".ttoD 

Tbe Committee bave been informed tbat some evaluatioD studies OD 
planning and implementation of Drougbt Prone Area Proaramme ill 

a:rtain areas bave been carried out by some institutions. But, accordiDl 
to tbe ~ is y's own admission "'institutions wbic" are expected to 
undertake evaluation bave limited expertise and the quality of evaluatioa 

<lone by tbem in tbe past was found wantinlJ in many casea". In view of 
tbis, tbe evaluation made by these institutlons is necessarily of limited 
value. Tbe Committee need bardly emphasise that monitorial ad 
·evaluation of a programme of multi-disciplinary nature like DPAP on • 

continuing basis is essential in order to find out not only how far the 
objfctives of tbe programme in different areas bave actually beeD 
acbieved but also to identify tbe lacunae/weaknesses in diff:rent areas 
witb a view to initiating corrective action at tbe earliest. In view of tho 
fact tbat tbe progress of tbe programme in different Statca. baa boca 
uneven, it ;;'all tbe more necessary that sucb monitoring and evaluatiOll 

-sbould be done on a priority basis in the case of tbose States .he. 

performance has not been found encouraging. 

[SI. No. ,25 Appendix II Para 1.99 oftbe 175th Report of PAC 
(Seventh Lok Sabba»). 

Actl_ takea 

Tbe need for continuous monitoring and evaluation of the 

programme b'ls been uppermost in tbe mind of tbis Ministry ever since 

tbe inception of tho: prolramme. It may not be out of place to mentioD 
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Ilere that ·u muy as 39 .tudic. (list at annex VII) of 'Vuious schemes. 
aDd faceta of the proJl8DllDe in different parts of the country have 
already been completed. These studies cover every important aspect of 
tile propammc-planning. iJQplcmentation, the system of monitorinl 
and evaluation aDd so on. 

The summary of findin81 and recommendations of some evaluation 
ltudies are Jivcn in lUlIlex-IX. 

[Department of Rural Developmcnt O.M. No. 7(3)/2/84-DPAP 
datcd tbe 29th April, 19851. 



SI. 
No. 

1 

~ E URE  

Lilt I,",wi"g Jlllmel 0/ completed Raefll'ch' Eva/lItltlon SnJiel 

Name of the study Organi.tion 

2 3 

1. Evaluation of Drought Prone Operation Research Group, Baroda. 
Area Programme. 

2. DPAP in Kurnool NIRD, Hyderabad. 

3. Feasibility Itudy for raising The Social Work and Research 
the Socia-Economic level of Centre, Tillonia, Ajmer Distt., 
SOO Mar.iaal Farmers in Rajutban. 
PaDchayat Samiti, Jawaja, 

Ajmer Distt. 

4. Bankura Block I-A Plan for Society for Developing Gramdaa. 

Development. Ncw Delhi. 

S. . Statc Rcgional Stratcgies for Council for Social Dcvelopment, 
IRD in the Drought Pronc New Delhi. 
Areas' of Mehboobnapr 

Dian. 

6. Dairy u an 'Instrument of Progressive AJ1'a-lndustrial Consul-
Growth in DPAP Areas. tants. 

7. Manalement of Rural lDdian Iostt. of Manaaement, 
Development-A Study on the Banplorc. 
Oraanisatioaal structure for 

Management of DPAP. 

• 
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1 2 3 

8. Economy of Sheep..Rcaring- National Institute of Community 
A Study in Sbolapur. Development. Hyderabad. 

9. Eff~ s of Drought on Rural Sbri Ram Centre for Industrial 
Populatior.-A Study in Jhaj· Relations and Human Resources, 
jar. Haryana. New Delbi. 

10. Design of Monitoring System Systems Research Instt .• Pune. 
for tbe DPAP. 

~ Farm Structure:and Resource- National Instt. of Bank Manage-
use in ~  Prone Vol. I. 

12. DPAP on India-a Select 
Bibliograpby. 

n. Credit Plan for DPAP 

Mobendragarh, Haryana. 

4. Drought Prone Area Program-
me, Mirzapur, U.P. (Water-
sbed Planning and Management. 
Delan. Jbaria sub-watershed) 

1 S. Management of Dairy 

Development Project onder 
IDA-Assisted DPAP in 
Bijapur. 

16. Techno-Economic Feasibility 

of Dairy Development in 
Dbarmapuri Distt. 

17. Watershed Manqement Plan 
(Watersbed Usaipuria Khal 

XIII/34 Teh. Thana. Distt. 
Jhabua (M.P.) 

ment, Bombay. 

Indian Institute of Public Adminis-
tration. New Delhi. 

Agriculture Finance Corporation 
Ltd .• Bombay. 

Agriculture Finance Corporation 

Ltd., Bombay. 

Indian IDltt. 

Bangalore. 

Indian IDitt. 
Banlalore. 

of Managemont. 

of Management. 

Deptt. of Agriculture (Soil and 
Water Conservation), Madbya 
. Pradesh, Bbopal. 
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1 2 3 

18. i ~l l Plannina and Instt. of Development Studies, 

Development Proceil Vol. I University of Myeore. MYIOre •• 
-do-Vol. II ~ -

. -do-Vol. III . ~ -

19. Plaanila, and Implementatien Centre for Reaeareh and TraiDiD, 
of DPAP in Banda Diatt., U.P. Inatt. of Public AdmD.. UDiveraity 

of LuckDo ... LuckDow. 

20. Evaluation of the Droupt U.P.A., New Delhi. 

ProBe Areas Propamme, Pall 
Distt., Rajasthan. 

21. E~ lu i  ot· DPAP in A.N.8. Instl. of Social Studies. 

PaJamau (Bibar). PatDa. 

22. Design of Water Use under Indian lDItitnte of Economics. 
Tank Irrigation Hyderabad. . 

23. Efficiency of production inputs AU India CoordiDated R.esearch 

individually and in Combina- Project for Dr)land Agriculture 

tion. (lCAR). Hyderabad. 

24. Farm PlanniDI in Drou,ht 

Prone A ~. 

-do-

15. Adoption and Diffusion 'of AU India Coordinated Research 
Recommended Technology in' Project for Dry_nd A,riculture. 

Dryland Areas. Hyderabad. 

:26. A Study on Economics of All India Coordinated Research 

Recommended Practices for Project for DryJand Agriculture 

Dryland Agriculture. (lCAR), Hyderabad. 

27. Farm Structure Studies An India' Coordin.ted RCllCU'Ch on 
Dryland Agriculture, Hyderabad. 
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I 2 3 

28. . Promising Pasture Legumes All India Coordinated Research 

for Semi-arid Drylands of Project for Dryland Agriculture 
India. (ICAR). Hyderabad. 

29. Pastures for Drought Prone 

Areas in India. 

-do-

30. Estt. of Planning Cells in Indian Institute of Public Adminis· 
Selected DPAP Distt. tration. New Delhi. 

31. District Planning Cell, Purulia, lIPA, New Delhi. 
West Bengal. 

32. A Study of ~ l i l 

Information Gaps and 
Developing a Training 

Strategy for DPAP Areas of 

Haryana 

Extenaion Education 

Nilokheri (Haryana) 

Instt., 

33. Ground Water Research. The Social Work and Res carcb 

Jawaja Panchayat Samiti. Centre, Tillonia, Ajmer Distt., 

Rajasthan. 

34. Working of Soil Conservation Operations Research 

Programme in the DPAP Bhubaneswar. 

Areas of Eastern India. 

Group. 

35. Methodology for Watersbed Indian Instt. of Management. 

Manasement (ldenti6cation of Bangalore. 

Water Sheds and Planning for 

apiculture Developmer:-t in 

Rural Areas) 

36. Cooperative Credit Agency in lnatitute for Techno Economic 

Drought Prone Distt. of Studies. Madras. 

Raman1thapuram cI Dharma· 
puri. 
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1 2 3 

37. Distt. Plannmg and Manage- Indian Inatt. of Management 
ment ofDPAP in Dharmapuri BangaJore. 

Dillt. 

38. Report on the PEER. Group Seva Mandir Udaipur. 
Rural Development Project 

Kberawara (Rajasthan) 

39. PJanninl for full employment Gram Niyojan Kendra ; Ghaziabad 
Main hazar (Block I) Purulia and Gandhi 4 peace F u d i ~ 
Distt. (W.B.) New Delhi. 



ANNEXURE IX 

Summary of the assessmellts of the re,iews and studies 011 the impact 

of the Drought Prolle Areas Programme 

No comprebensive evaluation of tbe i ~ of tbe drought prone 

areas programme bas yet been made over the entire area. covered ~d  

the programme. A number of studies have, however, been sponsored 
by the Ministry to.assess the impact of some or all the components of 

the progra.mme in sclected areas. This programme has also been 
reviewed by two Task Forces, a National Committee on tbe Develop. 
ment of Backward Areas and tbe Public Accounts Committee. Inter-
national agenci.s such as the International Development Association 
(IDA) and the European Economic Community (EEC) bave also asses-

sed specific projects financed by them. A number of State Governments . 
and research organisations have also evaluated some specific scheines. 
The assessments of these Committees/institutions are briefly given 

below: 

/. Report of the TQsk Force 011 Integrated Rural Development, 
June 1973 (Chairman-Dr. R. S. Millha.t, former Member, 

Pltl1Ining Commission) 

(iJ DuriDg the Fourtb Plan tbere were significant variations in the 
conteDts of tbe programme in different States. In lOme Statea such as 

Haryan&, West Sea .. 1 no soil conservation pro,ramme .... taken up and 
only medium/minor irription and afforestation schemes were taten up 
under the programme. In Jammu &I: Kuhmir and Tamil Nadu etc. 
about half of tbe funds were approved for roads. A IUle lOil conser-
vation propamme WU lakeD up by the State or Karaataka and 
Mabarashtra. 

lii) On account of initial preoccupatioDl of the Proaramme with 
rural worts, the programme in several districtl teaded to lack appro-

priate order of priorities. For a Dumber of districts, lOme lort of 

Muter Plana were drawn up but tbne wore often found to be collation 
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of different departmentallChemes and programmes. Schemes' were 

some time proposed and lubsequently dropped due to their infeasibility. 

(iii) There ~u been Jack of a close watch on the physical perfor-

mance in respect of various programmes. The norms land yardsticks 
adopted at the time of the formulation of the scheme have sizeabJy 

deviated from those initially proposed. 

(iv) This programme wu conceived as an additional programme 
to the normal State Plan activity in each district. There is no clear 
indication of this additionality of funds to have been materialised lOb-
stantiatly. 

2. Report of the NattoMl Committee 011 the lH.elopment of Back-
ward A.reaa-September 1981 (Chalrman-SIII'i B. Si.araman. 

former Member_ Pla1l1ling Commll8ion). 

(i) The present approach is mainly on the development of agricul. 
ture and. allied sectors with ita major focus on restoration of ecological 
balance. Without providing alternative source of income any attempt 
to promote optimum use of land and water cannot succeed in spite 1 of 
improved dry land agricultural practices. 

(ii) Comprebensive planning aiming at all-round development of 

an area has yet to be taken up. Even the bale luneyi of the ~' i l 

re.ourees have not been completed. There bas been lack of coordina-
tion between various agencies and programmes for development in the 
district. 

(iii) In most CUCI, 1eCt0ral oJlicen coDCeded this pqramme only 
as a source of .dditional funds. Tbey intensified their activities without 
any attempt for intearated wateRbed development. The objective of 
restoring ecolo,ical balance W8I tbus not given the due .ttention. Plans 
were not dra .... up on watershed approacb. 

(iv) Tbe present system of funding tbis' area development pro-
gramme on • certain fixed .mo .... t repeated every year hu f l u ~ to 
be desired. 
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(v) Sufficient technology is available for increuing productivity in 

the drought prone areas of the country except in extremely difficult land 
and water aituations but an aggressive adoptive research and technology 

transfer programme, through a proper extension machinery il1ackinao 

J. Report 0/ the Ttuk Force 011 the Drought p,.,.. A.retU Pro-
gramme QruI Desert DnelopmenJ ProgrQmme, IQlfUQry 1982 

(ChtliI1rlll1t-Dr. M.S. Swaminathan,former Me." P1IIMing 
Commission). 

(i) The prolflmme bll successfully supported activities relatiDJ to 
development of irription, soil conservation, animal busbandry. dairy 

developmeJlt and subsidiary occupations. 

(ij) Maintcnanccof irription works bas not received tbe desired 

attention.· More useful but less impressive works have been nea!cctcd in 
favour of more impressive but leiS ~ s  effective projects. In many 

cases. actual irrigation was a mere 20% of wbat was indicated at the 

stage of sanction. 

(iii) The quality of mlintenancc of soil conservation works put up 
at a considerable cost, has been extremely poor and these works have in 

many cases totally disappeared. 

(iv) A clear and conscious effort towards the _atonbed approach 
bas not been made. 

E".lu.tlon Studies 

1. EYQ/uQtion Of Drought Prone Areas Programme in PQncMmahQl 
District (GujQrQt) 

This study was undertaken by the Operations Researcb Group, 
Baroda. Its assessment is as follows: 

(i) There WII no district plan, nor was there ·any working ph.n for 

secton other than forestry and minor irrisation. No bencb 
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mark 1Urve)' of the project area.... carried out. 'There was 
DO systematic mODitoriDg of the project. 

(ij) ID area where schemes have beeD completed, the flDaucial 
gains have beeD sizeable. 

(iii) Development of irriptioD facilities has helped in iDcreuiD, the . 
iDteDsity of croppiD, by 150010. The income of farmen bu 
gODe up by 50010 to 700Io.Tbe actual COlt of irriptiOD was, 
however, cODsiderably hiaher thaD the cost approved. 

(iv) Tbe retul'Dl from crop demonstrations laid out were Degative iD 
many cases. No follow· up action was taken to change tbe 
cropping pattern and ensure productivity of the demonstrations 
plots. 

2. Drought Prone A.reaJ Programme in Kurnool Dlstrict-A.ndhra 
Pradesh 

The study was conducted by the National Institute of Rural Dove-
,lopment, Hyderabad. Its assessment was u follows: 

(i) There was no coordination between the activities of the soil 
conservation and agriculture divisions and betwcon the activities 
of soil conlervation and the forest departmcnts. Contour 
bUDds were Dot maintained and most of the old bunds were in 
bad shape. 

(ii) The performance of the agriculture sector was poor due to <a> 
delays iD the technical clcarance of the schemes at the state-
level, (b) non-adoption of luideliDcs for orlanising crop 
demonstrations by the district level sta1f' etc. The crop 
demonstrations orlanised were of a routine nature, intended to 
sbow superiority of the high-yicldinl varietlcs of Jowar and 
Bajra over the local varieties. The cropping patterns wcre not 
adjusted according to local rainfall conditions. The demonst-
rations laid out did not emphasise on adoption of appropriate 
dry land technology. 
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(iii) Livestock development ICbemes made. a good impact as they 

improved tbe income of the farmers. As a result of a.airy 
aemes, the average daily income per household increased by 
about Rs. 4/-per day. Strengtbening of infrastructure· such as 
dairy, sheep growers cooperative soCieties, Tam multiplication 
farm etc. l~d in raising production and income. 

(iv) Tbe: implementation of irriBation l ~ s was slow due to delay 
in ~d i  technical and administrative clearances, appoint-

ment of ~ s  land acquisition etc. Irrigation potential 
created was not utilised for want of command area develop-

ment. 

(v) Farm forestry schemes did not progress due to lack of any 

scheJ;De to motivate the people to plant and protect trees. Tbe 

panchayatl were not involved in the afforestation activity. The 

acheme to develop pasture did not succced . as the villagers did 

not perceive any long-term benefit from it. There was also no 

alternative faciHty for Brazing in the area. Instead of living 

priority to hard-core drought affected areas, ;>lantations were 
taken up along the sides of canal and avenues. 

(vi) Different departments implemented their sectoral schemes with-

out linking their activities with each other, altbou,h all tbe 

development departments were brought under the authority i.e. 

the District Development Authority. 

(vii) Technical departments coulidered this programme as a source 

of additional funding rather than as a proBramme for integra-

tinB i i~ . of different lectors. 

(viii) There was aot much involvement of the local Community 

Development Blocks. villale panchayals and the villaBe ~ l 

Workers. Normal extemion staff was only casually involYCd 

witb this programme. 

3. Evaluation of Drought Prone Areal Programme in Pal; Dillr;cl 
(Rajasthan) by the liP A. New Delltl 

(i) Afacr the creation of tbe district development alency and 

implementation of the droupt prone areas prOlramme. a bil boost was 
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provided to the development prograllllDe. However, various program-

mes in different sectors lacked either the desirable technical competence 
foresi.ht, coordinated action, timely formulation and implementation of 

the programmes or proper planning. The work in the agriculture sector 

suffered due to some triYiaI issues such as lack of adequate field staff. 

lack of vehicles etc. 

(ii) De district bad not got any plan forum of its own. Even 
sinale scbeme implemented in the district was tailored at tbe Special 

Schemes Or .... ilation. Jaipur. For any change in the Plan. the district 

had to loot forward to the State Government which a1rected speedy 
implemeatation aodlinstant decision. Lack of proper resource data of 
the district also hampered the work. 

(iii) The process of entire planning exercise seemed to be ad hac 

in nature. No proper bench mark surveys were carried out. There 
were no time series dlta. 

(iv) The Collector who has to settle the bulk of the cases . relating 

to the programme bad hardly any time to look into the small and big 

matten alike. 

(v) Many crucial posts remained vacant for long or the various 

crucial officials were transferred very rapidly. This also hampered the 

work of the agency. 

(vi) As regards implementation. the sectoral people had to take 

sanctioJ;l first from the Desert Development Commissioner's office and 
then from their sectoral heads. Many trivial matters affected the work-

ing of the milk chilling units. For Instance, at times milk" had not been 

collected because milk cans could oot be wuhed. Due to official apathy 

milk Cf)Uection suffered on account of delay in the development of milk 

routes, although funds for implementation of these schemes had already 
provided. 

~ Evaluation 0/ the Drought Prone .Areas Programme in PalamtIU 
Dlnrict (Bihar) 

The A.N. Sinha Institute of Social Studies. PatDa conducted this 
study. The main findin,s are:-. 



74 

(i) Coordioation was fonnd Jackiog amoog the soil conservation, 
afforestation and irrigation departments. 

(ii) Of all the irrigation schemes. major benefits ~  accrued from 
reservoir scbemes. Tbe water table bas aristo : tbe problem of drinking 
water bas been solved io a large extent; tbe yield lenls of paddy and 
wbeat recorded increase by 26% to 28%. Farmers have started making 
investmeots in the land of their 0910. 

(iii) White tbe agency was set up . to coordinate planning, 

implementation, monitoring and evaluation of tbe programme, the level 

of coordination was far from adequate. 

(iv) Funds allotted for the programme were not transferred to the 
agcocy excepting a few department.. Tbis caused delay in the 
implementation of tbe scbemes. 

Assessment by rnternat;01IQ/ Agencies 

Tbe International Development. Association (IDA) gave credit 

wortb 3S million dollars for six districts in four statel during 1974-79. 

In its Froject Performance Audit Report on tbe Drought Prone Areas 
Programme (Credit 526·IN) June, 1982, it notes tbat tbe dairy develop-
ment schemes bave turned out to be the most successful of all activities 

assisted by it. Apart from increasing output in normal years, the 
programme baa served to arrest precipitous fall in crop yielda in the 
years of drought. Farmers l;1ave begun to adopt improved soil and 

moisture management practicea, make scientific selection of crops and 
appropriate management practices so as to forestall tbe full impact of 

drougbt and raise productivity. For maoy crops the yield from plots 

under demonstration has turned out to be 2·3 times that raised in tbe 

normal plots under the traditional cropping practices. 

Two drougbt resistant forage lelumes (stylosa"thes hamate and 
stylosanthes scabrlJ have been introduced which are capable of 
significantly increasing fodder production in the Deccan Plateau. New 
techniques for establishment of range lands have proved highly 

successful. In good years. production of dry forage is expected to 

exceed 3000 kgs per ba. In lean of.drougbt the yield has gone up from 
200 kg per ha in the past to 800 kgs per ha now. The iocre:mental yield 

of fodder is estimated to be around 5 quintals per ha. 
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Field kaltl 

Gujarat: 

In Amreli District in the Shetrunji Sbal-I sub-watershed-(in Dbari 

Taluk). contour bunding. terracing. gully plulging. afroratation and 

pasture development. nala buuding woru, etc.. have been taken up. 
Thil watershed has an area of 1133 hectares. Execution of worksltartecl 
from Marcb, 1977. and most olthe works have now been completed. 

Total COlt of this project is RI. 20.75 lakhs. The foUowing benefits have 

been achieved : 

(i) The water impounded in the storage  structures such as nafa 

(drain) plup. percolation ponds. etc.. bas started rectial'linl 

the sub-soils and weUs. Consequently area irrigated by wells 

bas increased from 54 ba in 1976-77 to 194 ha during 1980-81. 
The dry and abandoned wells, which were believed to be due to 

the curse of some goddess, have now been recbarscd. In one 

case, a farmer who had left his village due to economic 
hardship and disgust caused by the failure of three wells dUI up 

by him has DOW come back home with a prom08ing future, as 

all his wells have now been re-charged with water. 

(ii) As against a single crop grown prior to this project, three crops 

are now raised, which include wbeat, groundnut, cotton, 

lucerne, sugarcane, maize, vegetables and cumin. Net income 

from the irrigated crops wnich was estimated at Rs. 171 

tbousand in ~ -  increased to Rs. 3t3 thousand durioa 

~ -~ . 

(iii) This area has remlined practically u f '~ d by recent 

drougbts. The farmers have now the option of using available 

. water more intensively or exten:iively, ~ di  to Lbe wcather 

situation. 

(iv) SL)il conservation works have reduced siltation in the KaDel' 

percolation tank, which is now quite full of waler. 

• A case study on Land Use Planning witb specific reference to 

one jub-watershed in A ~li DE'AP district of Gujarat January. 

1984. by District Rural Development Agency, Amreli. 



76 

(v) Farmers bave now started tbinkiDl in ttrml of raisiDg frUit 
crops: ODe farmer bas actually planted 600 manio grafts. 

(vi) CUltivation of irri&ated fodder bas ltarted whicb will boost 
livestock development prosramme ill tbis area. 

(yji) The oftl'lll impact of the watershed is 10 visible that the 
farmen wbo 1IIecI to migrate from this area in search of 
employment dnrinl tbe periods of droulht before this project 

- have now no Deed. to worry about it. In a few cases, lome 
employment bas been provided to others by these who had to 
ao oUllide the watersbed to secure employment. 

(viii) Further. a Piece or laad in tbe watershed wbich was not 
fetchial more thaD RI. 250 aft acre before the project is now 
DOt available evCa for RI. 4000 per acre. 

fa) Irription throu,li collection of run oft' on micro-watershed 
basis has reduced the cost of irription also. Tbe cost of one 
million c. ft. of water by the watershed management system bal 
worked out to only 44 per cent of tbe cost of water by the 
normal irrigation system with a larger command area. 

(x) The watersbed, as it lies on a higber elevation has also benefited 
the vai1lages down-stream due to sub-soil water discharge. 
In conclusion, the watershed project bas achieved more tban 
tbe anticipated benefits and vividly exbibited tbe superiority of 
this system of laad usc planning • 

.fntIJwa Pradesh 

In Anantpur (Andbra Pradesb), a massive programme of pastore 
development, small timber and fuel wood plantation has been taken up. 
ne works were started from 1976 onwards. In tbis District rains quite 
often stop during the montll of September itself and the tanks get onlY 
partial water supplies. Tank beds are used to ,row fodder. During 
1982-83. fodder jowar was raised over an area of about 1800 bectares in 
3S sucb tank beds. 'Subabul' (Leucaena Leucocephalla) plantation baS 
iDcreascd from 27,900 plants in 1979-80 to 6latb duriaa 1982.83. 13 
Jatb plants are tbe taraet for 1983·84. 

Farmers havina1rription are beiDa encouraled to bring a miDimulD 

of 600 sq. meters of area of tbeir bo\dinl under perennial fodder grasses, 
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viz., Para, Napier, etc. Slips are lupplied at the door of each farmer free 
of COlt, Sublidy wluina Rs. SO per plot it alIo liven in the shape of 
fertilizen. 

Sericulture·· bu made a major leap forward in this district UDder 
the DPAP, Funds have been provided from this prnpammo fOl' 
estabJishina mulberry farml. araiaapa, pra-1iDa unitt, etc. Area under 
mulberry cultivation bas increased from 11982 bectarel in 1979 to 33.603 
hectarel in 1983. Raw silk production which WIll 140 tonaea in 1978. 
increaaecl to S72 tonuel in 1979, aDd 850 touea in 1983. The iDcomo 
per anuum il now more than Ra. 20,000 pet hectare .. apinst Ra. 2500 
from paddy and Ra. 4500 from luprcane. Employment is providocl to 

12 penons per hectare duriq a year. 

In Bijapur, a lubitantial iacreasc in tho income of the beneficiariea 
bu been recorded frem the watershed development worb. Compuecl 

to oaly soil coaservation worb. tbe benefits are much hiper whero 
apart from soil CODlCI'vation dryJaad farmiq practicel are alto follond. 
The followina statement··· iUustratea it : 

Crops 

Jawar 

Baja 

Gro1llld1lut 

Cotton 

(Ra. per hectare) 

Additional 8IIIlual income from 

Soil Conservation 

228 

419 

289 

221 

Soil ConservatioD.+ 

DrylaDd farmina 

~ 

811 

675 

841 

--Report on evaluation of ICricultare in Anantpur received rroaa 
the Conector of Anantpur • 

••• Impact evaluation of World Bank Aided Drouaht Prone Ana 
Proar.mmo, Bijapur diltrict, KarnataD. .ponloreeS by tho 
Govenament of 1tarnataka. . . 
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Reeo .... eadadoa 

The Committee find that the Central Government had suggested 
to the State Governments to conduct quick evaluation study of the 
DEAP projects. However. it baa been stated by the Ministry that tho 
RIpODSe of the States to the idea of quick evaluation have either been 
poor or delayed for a variety of reasons. In view of this it becomes all 
the more necessary that such an exercise in regard to the different project 
should be conduled by a Central agency. 

[SI. No. 26 Appendix II Para 1.I00of the 17Sth Report of PAC 
(Seventh Lok Sabba» 

ActioD take. 

A number of research organisations/consultants bave been associated 
by the Deptt. of Rural Development with tbe evaluation of tbis pro-
pamme. The Programme Evaluation Organisation of the Planniug Com-" 
mission bas also been requested to take up the evaluation of this pro-
aramme over a large number of districts. On tbe basis of the studies 
already sponsored and completed on various aspects of this progromme. 
it is found that institutious with experience in this field are only few. 
Orpnisations invited from outside areas take time to familiarise them-
selves with tbe conditions of these area. ThiR has placed some limitation 
in the identification of suitable agencies for taking up evaluation of this 
programme on a much wider scale. In order to have a quick assessment 
of the performance of this programme. the State Govt.. have beeD 
requested to incorporate an aSICSsment report along with the plan pro-
posals for this programme. 

[Deportment of Rural Development 0.M.NO.7(3)/2/84-DPAP. 
dated the 29th April, 1985.] 

Recommeadltioa 

The Committee find that the evaluation studies 10 for made on 
Pluming and execution of the programme have highlighted a number of 
deficiencies, e.g. Jack or inter-sectoral coordination, lack of water shed 
approach of development, inadequate facilities for marketinl of milk 
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lack of proper maiatenaDce of auets. etc. The ColJlmi_ Deed hardly 
strell that urgent remedial measures mould be taken to remove tbe 
deficieacies wbich have been pointed out in tbese  evaluation 

studies. 

[SI. No. 28 Appendix II Para 1.102 of tbe 17Stb Report of PAC 

(Seventb Lok Sabba).] 

ActIoB takea 

The Deptt. fully agrees that . immediate remedial measures-should 

be taken to overcome tbe deficiencies which have been observed in tbe 

implementation of the programme. The examination of tbe annual action 

plans provides an apportunity to the Deptt. to go into all aspects of tbe 

programme in association with the officials of tbe concerned state govern-

ments. Many deficiencies come to ligbt in course of this exercise. Evalua-

tion studies undertaken by various institutions under tbe sponsorsbip of 

thisDeplt.. 's well as periodic evaluation done by tbe Minhtry itself have 

brougt out many aspects of tbe programme wbich need immediate atten-

tion. Instructions are issued from time to time in respect of specific deficie-

ncies in specific schemes. Also general measures to be fonowed by all pro-
ject autborities are sUllested. For example. tbe need for watershed based 

planning has been repeatedy emphasised and certain concrete measures 

suuested to tbe state goyernments for adopting this approach on an 

experimental basis in certain watersheds of each project area. Detailed 

instructions have been given for better coordination among different 

seeton of the programme and other rural development prosrammes. 

Emphasis has been laid on objective assessment of the cost benefit ratio 

of sehemea in order to find out tbeir feasibility. Instructions have been 

givea bighlighting tbe need for technical evaluation of schemes ~f  they 

are actually sanctioned. The need for ensuring adequate availability of 

raw materials and marketing facilities for schemes like dairy develop-

meat has also been empbasised. While examining tbe annual action 

plans. these instructions are taken note of. 

[Department of Rural Development O.M.No. 7 (3)/2/84.DPAP. 

dated the 29th April. 1985.] 



CHAPTER IU 

RECOMMENDATIONS OR OBSERVATIONS WHICH THE 
COMMITIEE DO NOT DESIRED TO PURSUE IN THE 

LIGHT OF THE REPLIES OF GOVBRNMENT 

RecomateDcJatlOil 

The Committee further note that the Ministry of Rural Development 
-did not insist on the adoption of uniform pattern by the States and left 
it to State Government to evolve their own procedures while some of the 
States set up the agencies under the Societies Relistration Act others set 
up authorities 11Ilder the charge of a senior officer at the district level. 
In J&K. the State Government placed funds ml8.llt for DPAP with 
the respective heads of departments for the implementation of the 
prosramme even after setting up the DPAP asencies. As the funds were 
placed with the heads of the departments, the agencies had little or 
no role in the administration of finances. The DPAP agencies in Madhya 
Pradesh were not delegated with any administrative or financial powers; 
the rules for the working of agencies were not framed. nor were the 
agencies provided with any personnel except lome clerical staff. In 
Bihar the advances made by the agencies (DPAP) to different programme 
implemen.tinc organs of the State Goveniment ware regarded as expendi-
ture and included as such in the accounts and utilisation [certificates. 
How the advances made to the agencies without their actual utilisation 
could be treated as expenditure 1lIlder the prolramme is beyond com-
prehension of the Committee. 

lSI. No.7 Appendix II Para 1.32 of the 17Sth Report of PAC 
(Seventh Lot Sabha).J 

In the early stages of tho programme. the diecretioD to chOOIC tho 
form of the ageDCy responsible for the plaDniq and implementation 
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of the pro .... mme was left to the state aovernmentl. It... lelt that 
it !Diaht not be practicable to IUgest a uniform pattem lor the whole 
country. However,leaminl from the experiences of the put yean, 

certain lealODi have been drawn on the buill of which the Task Force 

set up for the mid-term review of the prosramme durinl the Sixth Five 
Year Plan made certain recommendatioos on the form of the agenC)'. 

The Govemmeut of India, has accordinlly, taken a decision that all the 
state lovemments should be advised to live the respoDlibility of plann-

iOI and implementation of the propamme to the District Rural Develop-
ment Authorities. However, should any state Govemment feel that 

a leparate asenC)' of the same type may be entrusted with the DP AP in 

view of the DRDA's pre-occupation with the propalDlDellike IRDP 
NREP it is free to do so. It baa been mentioned that if the State 

lovemments opt for one uoified agency namely the DRDA for the 
planoing and implementation of all rural development prolr&lDDlCI. 

they shOUld set-up a separate cell under an Additional Project Director 

be exclusively incharle of the DPAP and the DDP. Guidelines to this 
c:ffect have already been issued to the State Govemmenta (Annex I). 

Necessary administrative and financial powers have Iince been 

~ l d to the DRDAI in almost all the project areas. the State 
Governments now usually transfer project funds to the a.eacicI, who in 

turn, place them at the disposal of the line Departments for executinl 
achemes. The Asencics have been advised to replate releuc of funds 10 
·as not to leave too much uncommited funds to the executinl depart-
ments nor to ltarve them of funds that may affect conlinuity in vork. 

Aduncel to the Departments are not to be treated u amounts lpeaL 
The Statcs have been advised to obtain details of actual expenditure and 
to treat all other amounts which have been reJeucd to but not Ipent by 

the executing aacncies, u outstanding. A copy of the lateat circuJar 
;issued on the subject is enclosed (Annex IV). 

[Departmeat of Rural Development O.M.No:7 (3)/2I8+DPAP 

Dated tho 29th April, 1985.) 



To 

No. 11(2)/2/84-DPAP 
Government of India 

Ministry of Rural Development 

A.NNEX IV 

Krishi Bhavan. New Delhi 
Dated the 30th April. 84 

The Secretary Incharge of DPAP/DDP States 

Sabject:- Release of funds under DPAP/DDP-furnishing of audit reports 
and guidelinges-regarding. 

Sir. 

As you are aware. the funds released to the District Rural Develop-
ment Agencies (DRDAs) are to be audited by a Chartered Accountant 
within 9 months of the close of the financial.year and a report thereof sent 
immediately to the GOyt. of India. The Stat: Governments are required 
to pass on the funds received by them for these programmes from the 
Central Government to the DRDAs alonJWith their matching share. 
The agencies are to keep these fundS in the savings bank account before 
releasing them to the officers of the line department for execution of tho 
approved achemes. It appears that these procedures are not being 
meticulously followed everywhere. As a result. many irregularities-pro-
cedural as well as substantial. are recurring every year. 

2. The accounts of the projects are not audited in time. thereby 
resulting in inordinate dolay in the . furnishing of audit reports to the 
Government of India. Besides, many audit reports are not in full con-
formity with tire guidelines. For instance; these do DOt cover matters 
like the matching share released by tho State Government. funds lying 
with the agency. amount actually utilised etc. 

3. In a number of cases the audit reports give a consolidated 
picture of different programmes implemented by tho DRDA. As a resuJt 
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it is difficult to set a clear position of the DPAP/DDP specifically., 
Such reports are thus of very limited utility for olll' purpose.· The 
Chartered Account, therefore, may kindly be advised to submit a separate 
report on the DPAP or the DDP as the case may be. 

4. The audit reports are not accompanied by the utilisation 
certi6cates (UCt) from the agencics for funds released. The figures of 
unspent balance given in thc UCt and the audited reports seldom tally. 
It is, therefore, luggested that only the reconciled figures should be 
ladmittcd to the Ministry. 

s. Often instead of an original copy a cyclostyled copy of tbe audit 
report is fumished to this Ministry. In future a legible copy of tbe audit 
report in original may plaease be sent of tbe Ministry. 

6. Some omissions have also been noticed in the procedure 
followed for the release of funds and maintcnance of accounts in 
I'Clpect of the DPAP/DDP. Sevcral State Governments have failed to 
make adequate budgetary provision so as to match the central share 
of allocation with their own for these programmes. In certain other 
cases the State Governments failed to release to tbe agencies their 
share of the funds 10 as to matcb that released by the Government of 
India even though the necessary. budgetary provision was made. A 
copy of tbe State Gol'emment's orden pertaining to release of 
funds to the DRDA is not invariably sent to tbe Government of India-
As a result. it i. difficult for us to reconcile the figures of amount 
actually released to the project authorities during tbe year under 
reference. 

7. In certain ClSCI, State Govemmcntlrelcasc funds for the staft" 
directly to thc line departments, thc amount of which is not separtcly 
intimated to this Ministry. When and how these funds arc released by 
the line dcpartmcnts to tbeir ficld staff', responsible for the these 
programmes, are not reported to tbi. Ministry. 

8. Some agencies place tbe funds released to them in the current 
account. They lose the interest which tbey could ha¥e earned by dep-
OSiting tbese fUDdl in the savinII' accouDt.' Certain ageDcies, on the 
others hand. have put the pro .... mme fundi in tbe fixed deposits 
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propammel lhould be placed iDYIliable in tho aYinp account for a 

short period. 

9. Some agenies have used funds for purchase of lbarel aad some 

otherl for implementing other prosrammcslUte IRDP. NREP. etc. 

Loans given to other programmes bave remained unadjusted in certain 

easel. Project funds utilised for meetinl the Joan component of activi. 

tics like soil and water conservation, bave not been recovered or wbere 

tbese have been recovered. the amount bas not ~  been credited to the 

appropriate accounts of the DRDA. 

10. Large sums from the programme funds are advaaced to the 

OfficeR of the line deptts. Even at the end of a financial year they remain 
unadjusted. 

11. The definition o{'unspent balance' needs elucidetion. Likewise 
the term' expenditure' also needs clarification. Payments  against 

vouchers for works executed are expenditure. Funds released by 

the State Government to the DRDA/line departments or by the 

DRDA to the liDe departments or by the line Departments to 

their subordinate offices an not to be treated as expenditure, 
as it seems to be done in many cases. The agency receives funds 

for execution of the programme every year. It allo bas certain 

balances 'from the previous year. It gets interest on its depolits with the 

banks. There are certain project activities the earninp from which ar: 
also credited to the account of the ORAD. In certain case recoveries 
of loans previded from the project funds for activities like soil conSfrv&· 

tion are credited to the account of the DRDA. Receipts from all these 

sources are to be taken as funds availabe with t1)e DRDA. besides "the 

funds reJeued durina the year. The difrcrehce between various sources 

of receipts of fODds and the ellpenditure is the unlpent balaDcc. If a 
uniform concept of expenditure and receipts is followed the discrepancy 

arising in the filUm of 1IDSpent balance would not recur. 

12. At present the Agency releases funds to the otlicers of the line 

departments in bulk either at the beainnina or at end of a financial year. 
There is no proper followup to eDiuro that the funds already relealed 

are expeditiously used. The only regulatory meuure aenerally followed 
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is to restrict furtber relealC of funds in tbe event of nOD· submission of 

utili.tion certificates for funds earlier released. This afl'eets smooth 

distribution of funds over the year. ~  advanccs made by the alCllC7 

to the line departments or by the line departmeats to their subordinate 
offices slloald be tied up to specific: items of activity. For in8taDce. 
initially funds may be required by an oxecutiDl departJDent for purchase 
of machi.ry equipmeats. materiaJa etc. Requirement of fundi for 

these items in the initial three months may. therefore. be met in the 
bepnninl, iQstread of just releasing a portion of the approved outlay 
for a particular scheme u such. Subsequent fundi may be provided 
on the proareu of the first p!lue of the activity by the concerned line 

department, u also the requirement of fund, for differeat types of 
activities in the subsequent quarter. In other words, adYllllCCS of fundi 

need to be tied up witb broad items of works of a scheme rather thaD 
the scheme Per Ie. 

13. It may kindly be noted that tbe audit reports for aU the years 
upto 1982-83 must be supplied forthwitb for each district for release 

of the first instalment of the central auistaoce for 1984-85. For the 
second instalment of release of funds, submission of the audit reports 
for each diatrict for 1983·84 is also indispensable. 

14. As the audit report is essential for retcuc of fundS it is 
requested that outstandinl reports may be ICnt to this Ministry 

immediately. All other shortcomings in the release of funds, reportinl 
of expenditure etc. may also kindly be removed immediately. All agencies 
may be advised to take immediate corrective steps along tbe Jincs 
sUlgested in tbia letter. A firm date may please be indicated to this 
Ministry by whicb tbe audit reports and utilisation certificatcs will be 
available to this Ministry. 

,  , Your faithfully. 

Sd/·. 
(D. S. Mebra) 

AssistaDt CommissionCf (DPAP) 

Copy to ail Project Directors dcaliDI with DPAP/DDP. 

Sd/-. 

(D. S. Mebra) 



86 

RecolDlDeudatioD 

Another reason given for slow progress of wort under the 
programme is "c!i1ficult;cs ;0 meeting credit requiremeatl (rom the 
liDaDc;al illstitutiODa". The Commirtee would like the Miutcy of Ruml 
Development to tate up tbe matter witb tho Ministry of Finance 

(Banking Division) and finaDcial institutions aDd filld oot way. to eDlUl'e 

that tbe pro .... mme does not suifer frOID shortage of crediL 
\ 

[SI. No. 11 Appendix II Para 1.42 of the 175th Report of PAC 
(Sevcuth Lot Sabha)} 

i ~ the mid-term restructuring of the prolralDDle in 1982 in the 

light of tbe recommendatiODs of the Task Force. schemes requirinl credit 

as distinct from subsidy have, by and large, been taken out of the 
purview of the programme. These arc largely included in the IR.DP. 

[Depattment of Rural Development O.M. No. 7(3)/2/84-DPAP 
Dated the 29th April. 1985.] 

While according administrative approval to the annual programme, 

it is ~is d by the Ministry of Rural Development that the works 

taken up under DPAP s ~uld not result in the substitution or slowing 
down of normal development programmes. In spite of it, the 

Committee find that in some of the States, expenditure 00 nonnal 

development prolramme showed a marked downward trend during the 

period 1974-75 to 1977-78. In Madhya Pradesh before the commence· 

ment of 5th Five Year Plan, 10 soil conscrvation sub-divisions were 

CDsaged in general soil conservation works till 1976 and no soil 

conservation work onder DPAP wu sanctioned. Thereafter, these sub-

divisions look up soil conservation work under DPAP and DO fresh 
works under Slate Plan for soil conservation was taken up. Thus, 

while the expenditure under tbe normal deveJopm(ot programme came 

down fromRa. 28.83 lakbs in 1974-75 to a mere tricle of Rs. 0.74 Jakb 
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in Ig77· 78, the expenditufe under the DPAP shot up from Rs. 4.93 laths 
in 1975-76 to Rs. 26.14 latbs in 1977·78. 

[SJ. No. 13 Appendix Il Para 1,49 of the 17Sth 'Report of 'PAC 
lSnen\h Lot. Sabha)\ 

Actioa takea 

The Department is fuUy aware of this problem and has drawn the 
attention of tbe State Governments to it from time to time. The 
followina points may, however, be noted :-

In the early yean, tbe entire prosramme used to be financed by the 
Centre. There was, tberefore, a special need to ensure that the Centre's 
additional effort. were not allowed to slow down the efforts of tbe State 
Governments. The proaramme bas since been restructured. It is finaDced 
equally by tbe Centre and the State Governments. It. therefore. stands 

to reason that tbere will be certain slowina down of efforts in the same 

sector of activity which are exclusively financed by the State Government. 
Besidesin a society in which pressure for development is exerted by every 
section of the people. it may be unavoidable .that areas where centrally 
Sponsored programmes are implemented will receive less attention than 

in the past from the development programmes undertaken by the State 

Governments. In view of this chanJCd context. it is often difficult for 
the Department of Rural Development precisely to conclude that the 

comparative slowin. down of development efforts made in the past by 
the State Governments is attributable to the introduction of a centrally 

sponsored scheme lite the Drouabt Prene Areas ProJ11UDme in that area. 
The Department bu, however, reiterated that in view of the enermity of 
the problems faced by the people of these areas, and the nry Jarae 
financial outlays required to mitigate them, these areas should continue 
to receive tbe sallie attention, if not more, which tbey received before 

the launcbing of this pro,ramme in sucb areas. Copy of tbe circular 
letter i.ued to tbe states, is enclosed (Annexure VI). 

Department of Rural Development O.M. No = f ~ . PAP  

Dated the 29tb April, 1985. 



To 

Sir, 
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ANNEXU RE-'YJ 

No. 7(3)/2/S4-DPAP 

GOVlDlNMllNT OP INDIA 

MINISTRY OF RURAL DEVELOPMENT 

11 block, 6th floor, C.G.O. Complez 

Lodi Estate, New Delhi 

Dated the 19th September, 1284. 

The Secretary incharge of DPAP/DDP 

All States. 

SUBlI!CI' :-175th ~  01 the PAC-Action takellthereoll. 

As you are aware, GoYl. of India hll time aDd again impressed 

upon the State Govts. that allocation UDder the DPAP should be 

additive to, aDd Dot in lieu of allocation under the Dormal developmeat 
programmes. Yet, it baa been noticed that quite ofteu certain schemel, 

which should have been taken up under the Dormal ltate plan 

prOlfamme were lot implemented utilisiDl the fUDda UDder the DPAP. 

ObsenatiOD in theIe liDeI wu alto mado by the PAC in ita 17Sth report-
vide para 1.50 (already circulated). Whereas it is conceivable that a 
ripd ICgreptioa or fandl would be too difticalt to achieve due to 
reason, like unfavourable tiDaDcia\ poaitiOD of the State ·Ooverameutl• 
mountial local pressure for the schemes. and more often the poor 

capacity for ab5orption of the investment rcsaltinl in the utili.tiOD of 

the DPAP fands to avoid their lapainl and diverting the State funds to 

other seeton etc.. efforts Ihould be made continuously to briD, iD aD 
improvement in the crec1it· absorbing capacity of the project areas· 
Accordially, I am directed to request you to kindly take 'PitabJe 
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measurel in thil direction 10 that, in foture CIIeI like subltitution of 
fuadi or alowinl down of normal development activities do nottake 
place in the drouaht prone areas of the State. 

It will be appreciated if an early reply indicatiDI lines of action 
proposed to be taken in the matter is sent to this Ministry. , 

Yours faithfully 

Sd/- PALAT MOHANDAS 
Director (DP.iP) 

. 
The Committee find that irrilltion potential created under the 

proaramme at an enormous COlt durinl the period 1974-75 to 1980-81 
could not be utilised adequately due to non-development of the 
command area in Andhra Pradesh, Madhya Pradesh, Mabarasbtra and 
Uttar Pradesh. The result wu that tbe benefits of tbe schemes could 
not be made anilable to the people. This causes concern to the 
Committee. They would aress that the monitorinl mechanism of the 
Ministry of Rural Development and the review for follow up should be 
lueh 81 would ensure coordiDated and well synchronised implementation 
of Projects and establishment of connected facilities to derive optimum 
benefits in time. 

[SI. No. 23, Appendiz II. Para 1.91 of the 175th Report or PAG 
(Seventh Lok Sabha») 

The recommendatioaa or tbe Committee on the impr"vemcnt of the 
monitorinl Iystem have been taken note of. The proformac on tbe 
buil of which data are collected for monitorinl bave been substantially 
revised (annex· II) and it is expected thai this revised set of proformae 
will enable the ministry to mate a more- detailed monitorinl and 
evaluation of tb. schemes takcn up under the pro,ramme. The Itate 
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governments bave been repeatedly advised to eDsure tbat tbe forward and 
backward linkages arc established between scbemes taken up under tho 
DPAP as well as between them and other developmeDt programmes, 10 
that the beIIe6t or all tbese scbemes can flow according to a well 
thougbt out sequence. While scbemes are sanctiODed under the annual 
actioD plan, care i~ taken to see that Dot only is the poteDtial creatocl 
but that avenues for its exploitation also are created. For eaample, in 
respect of minor irrigatioD schemes tbe Ministry insists on simultaneous 
acticm bemg taken for the construction of field cbannels when irriptiOD 
scbemes are taken up. It must, however, be admitted that in the actual 
process of implementation, variout measures contemplated under the 
integrated scbeme orten let out of joint fesultiDI in imbalance between 
the potential created and tbe avenues opened up for its exploitation. 
As bas beeu repeatedly mentioned in tbese notes. tbe scbemes under the 
DPAP beiDI small and location specific. their concurrent monitorinl and 
evaluatioD in detail have. of neceSSity, to be done by the men OD the 
spot. The monitorinland evaluation by the Government of India bas 
its definite limits. This il soupt to be -overcome by sednin, teams of 
officials from time to time to inspect Ipacific schemea in the field. 
However, the strength of the personnel available with the MiniatrJ beiDl 
what it is, luch monitorial and e,aluatiOD based OD field visit caD only 
be in the Datore of samp]jnl and Dot more tban tbat. 

(Departmcot of Rural Development O.M. No, 7(3)/2/84-DPAP 
dated tbe 29th April, 1985]. 



·4NNEXUltE II 

Expltmlltory notel for filliNg up the ",ollthly II1Id qurut.rJy ",.,.. 
nporU 0" tM Drtiw,ht PrDM .4'.111 1'''''8'11''''' '(DI' AI') GItII ,,,. 

D.HrI Dn,lo"".t ProgrtllllIM (DDP) 

The proformae ~ i d earlier for monitorial the progress of tbe 
. '. ., 

OPAP and the DDP on monthly and quarterly balis bave now beea 
i~. The proformae for the ~ ly report on fiDaacial progfeSs 

hiS been simplified while more items have been included in tbe quart.erl, 

progrcu report in order to auell wbether the espenditure correspond, 

with the physical progress. Disbursemcnt of subsidy and credit .... 

arliar monitored on monthly basis. It will now be monitored 00 
quarterly basil. Information on beneficiaries and emplO) mcnt crcatCd. 
whicb earlier formed part of tbe quarterly physical report, is not to be 

:submitted u. .eparate IeCtion of tbe quarterly report. Informatioa 
on per.on. employed is te be given; aeplrate breat-up for male aDd 
female not requiied. Employment figures sbould relate to 8 bour. 

employment per day. A "era.e .ap rate Ibould be calculated by 
dividin. the total' eKpnditure on works by number of penons employed. 

Major variatioDl in ... rates in difl'erneat secton/periods of time oeeda 
to be suitably esplatlled in tbe remarkl column. Information 011 

beneficiaries, Iublidia ad credit il to be filled in SeelioDi B.C IOld D 
of the quarterly report. Information on the tarptl bed for dift'ereat 

item wu earlier Dot called for in many cueL No. dalailcd iaforraa-
tion iI reqaired. 

In many ca .. ' wormalion on physical i~ ll was Dot requlrect 
for dlfl'c,",.at i ~ .. eparately. For IInlaDCC. is the lOilconscrvatloD sub-
bead, information .. required in rc'p:::t of the total area uoder aU sOli 
,aDd mO.ltur. ooniervation works pUl toptber. No separate inroraiallOa 

Was Called for in respect of diffofODt items approved UDder the pro--
.. ralllllle·lucb as contour bUDdiD,. lully plulIlDI. Riot barvaWti. 
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horticulture, sub-mergence bundhies, tbadins, etc. Likewise, in the 
irrigation &cctor only additional irrigation potential created. lOurcewise, 
was required and detaiJ. of tanks, lift irrigation workl, anicots, 
barrangcs, etc, were not collected: In the absence of information 
on progress of various works, itemwise, as approved in the annual 
plan, it has not been po5l1ible to fiad out which worb have remained 
iDcomplete ana wby. Monitoring of the physical prOirelll of various 

ICbemes bas, therefore, to be related to the various itellll of works 

approved in tbe plans for vuious diltricts. 

Information in respect of outlay approved for vuious secton/sub-
sectors W81 not included in tbe earlier proforma. As a result" it bas 
'been found difficult to compare the expenditure with the outlay 
approved. The proll'css of these programmes is to be compared not 

only witbin the limited context of tbe annual action plan but also withiD 

tbe overall context of S year plan. It has bccn found that the sum total 
of annual acbievements does not always tally with tbe cumulative 

achievements for tbe years under reference. In certain cases, funds 
released by an agency to the liDe department arc included as expenditure, 

even thollgh no work or work of corrcspol!ding value may have been 

done. Expenditure should cover only payments actually made and not 

those intended to be made. Apart from the physical progress made 

since the beginniDg-of the year under refemce, separate information is 
DOW ~ ui d in rC5pect of cumulative achievements since the beginning 

of the 6th Plan i.e. 1980-8J. No such cumulative information is required 
for financial propess. 

Information on physical targets is also required for a period of 5 
years. However, as project reports have not been approved fot a period 

of S years, and these proll'ammes arc being implelpentecl on the basis 

of anual plans only, no separate information has been asked for the 
physical taraets for the Vlth Five Yeu Plan. The sum total of annual 

physical achievements sbould tany with tbe cumulative physical achieve-
ment for a sinn period. In case of any differcBCC betwccn tbese twO 
filures, suitable clarification should be giveD in the remarks column. It 
has to be cleuly understood as to wben a scheme or a work can be 
deemed as completed. For pudally c=ompleted schemes, separate 
informtion may be given in the remarks column and the scheme needs 
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to be reported as being still in prolress. Once a scheme is reported as 
completed, only tbe additions and alterations made in tbat scheme 
subsequently, if any, need to be reported. 

It is difficult to lay down any general guidclinc as to when an auet 

should be reported as complcted. SlIch a decision has to be taken tty 

the reportiog Agency. However, as a guiding principal, an asset can be 
said to be completed when the physical activities involved in creatinl 
thc S:1me have been conplcted and it is ready to generate tbe expcctecl 

incomc or ready set off tbc line activity(S), which is dcpendent on its 

completion, as the callC may be. 

In tbc reviscd formats carc has been taken to make tbe 'columa-

and ·row· headings sclf-explan!ltory. Notes are also given below to 

upain them furthcr:-

Section: 1 Monthly Financial Report: The proforma for thc monthly 

financial report bas 7 columns. In columns-l tbe major sectors have onl, 
been mentioned. Tbe sector agriculture includes soil conservatioa. 

crop busbandry, and borticulturc. Irrigation includes surface irriptioo. 

around water development and command area dcvelopmcnt. Ani ... 
husbaDdry iDcludes dairy development, sheep development, piUory. 

poultry dcvclopmcDt ctc. Information iD respect of project administra-

tioD relates oDly to tbe staff aDd establishmeDt of tbe District Rural 

DcvclopmcDt Agcncy. Exp.!nditurc on staff aDd establisbmcnt of the 

Ii DC departments cODcerned witb the execution of tbc programme is nOi 
to . be reflected iD tbir sector. In certain casel, expeDdituro or 
certaiD line d~ s is also borne in tbe bodget of D.R.O.A. 

ID such cases, it should be shown as staff expenditure but necessary. 
clarificatioD to be given in tbe remarks column. UDdcr SI No. 8=Otber's 

iDformation may be provided in respect of aDY otber sector which hu 
beeD approved in the plan. If thcre are more tban one scctoral actiYity. 
thcse may be listed as 8.1, 8.2 aDd so on, and all tbcsc sub-items may be 
added uDdertbe head 'Sub-total'. Column 2 relates to outlay approved 
for the year. In many. ceses, annual plans are approved in instalmcnts. 

and Dot at the commencemcDt of tbe financial year. Besides, at tho 

begiDning of each financial year therc arc ~ d schemes spilled 
over from thc previovs yeu wbicb are to be completed. Tbere is also 
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• provision fOr carry over of funds with the DRDA and tbe line-

departments at the field levels. Expenditure proposed to be iancurred. 
OD spill over schemes, is allO to be reSected in the annual plan. 
aloDgwith thit on new schemes. Since approval for such schemes 
has already been obtained expenditure on them would be automatically 

concurred in by the sanctioning authority. Therefore, so long as fresn 

outlay is not approved for a particular year expenditure proposed on 

the on-going approyed scbemes during the year in tbe annual plan 

sbould be indicated 81 the outlay approved for the year. As soon as 
the· fresh outlay for that year is also approved the total amount 

should be shown as the approved outlay for the year. 

Under column 3. funds available with the implemedting agency 

are to be reported. This should include the funds that tbe implementing 
qcncy·may bave carried over from the previous year/month and 

releases' made to it durin. the year/month. 

The total amount available with eachline department and the-

DRDA needs to be indicated. It may so happen that a particular line 

department may eveD incur expenditure in excess of the release made to-

it which has to be reimbursed to it. In such cases, tbe unspent balance· 

is to be reported as 'Nil'. No negative amount should be reported in 

this colum u~ the fact of excess may be mentioned in tbe ~ s' 

(:oJumn. Excess"expenditure incurred should also be separately reported 
in t,be concerned columns. 

In column S. cumulative expenditure on 'Works' is to be reported 
which would include expenditure oD materials and equipment but not 011 

any departmental staff. Certain deptt.. maintain some 'work charged 
staff' for supervising execution of works on temporary basis. 
Expenditure on such staff', even if incJuded under '_orks', needs to be. 

clearly "reported in the 'remarks' column or in the foot notes. 

The State Governments have at times been according approval to 

certain schemes/seeton in anticipation of the approval of the sanctioning. 

authority. This may also be included in the apptoved outlay. but 

suitable clarificatiODS should invariably be liven in tbe foot-Dote/remarks. 
columa if such sanctions become unavoidable. NormalJy the Scate 

• 
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Government i. npected to issue sanction for any acheme only after 

obtainin8 concurrence of the GovemmeDl of India. 

In cases where a aeparate prOyiaioD is made for a cell at the State or 
divisional level, such expenditure should be reported by the Slate 

Government on the same lines as are done by the DRDAa and it mould 
be reported under the item ·others·. 

In conclusion. the monthly report need. to be in line with the 
annual action plan 10 that the level of expenditure reported clearly 
indicates the state of utilisation of funds are targctted. 

Seetorwise explanatory note. are given below: . 

Agriculture: Information is required separatcly for liffcrent water 

harvesting structures. In case of percolation tanks, which do not provide 
direct irrigation, the area benefited by wclls falling in the command area 
of such tanks need to be reported as area fi ~d. Under cover 
managcment, the area of the various watcr harvcsting structures covered 

by vegetation needs to be reported. 

Irrigation: Many ch8nge. have been introduced in the revised 

proforma 10 as to enable a better monitoring of the progress of 

i l i~  of various types of works included under the 
programme. Earlier only information in respect of irrigation potential 

created uscdto be collected. But new information is required separately 
for the number of such works and the irrigation potential created by 
each of IIlch works. Separate information is called for surface and 

sround water achemes. Perco.1ation tanks have been classified under 
surface irrigation though the benefit of irrigation from these tanks is 
obtained through increased irrigation potential of wells lying in the 

command of these tanks. 

For ground water development, no separate monitoring of various 
items of works pertaining to exploratory programme has been envisaged. 
Only information pertaining to exploitation programme is required to be 
reported. The main items such as well. and tubewells have been listed. 

The wells and tubewells may be of different types such as dUl7cum-blast 
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wells. blast wells, dug-cum-bore wells. Likewise. tubewells may be or 

different types. ff~  ~ s have to be classified either as wells or 

as tubewells depending on the major items of expenditure. Considerable 

care is required in reportinl completion of these works. 

Further, it may be appreciated that each irrigation work, big or 

small, has its command area which unless fuUy developed is bound to 

limit the utilisation of irrigation potential created. Details of works such 

as land levelling, shaping, construction of field channels, drains, 
reclamation of saline/alkaline or water loped area, construction of 

underground pipdines, sprinklers sets, conversion of minors into water 

conrses may be separately given. Such item. if associated with the 

surface irrigation may be ~d as an item under others (iv) under 

lurface irriptf,ln and as an item under others (iii) under ground "ater 

development. 

Fore,try &: Pastures: Considerable modification haa been made in 

the proforma pertaininl to this section. The details required for this 
sector were not uniform in cale of the DPAP and the DDP. lnfcrmation 

now is required for plantations and pastures in forests and public/private 

Jands separately. In other words, the information is to be reportei! 
according to the classification of ownership and use of lands under 

forests and pastures.. Information on seed materials raised and 

distributed is also required so as to appreciate the relationship between 
the' availability of planting materials and plantation work proposed/ 
implemented. 

Animal Husbandry: The proforma pertaining to this section has 
also been considerably modified and separate sections have been provided 

for breeding, health cover and arrangements for marketing/extention. 

Sericulture: Earlier only the area under mulberry cultivation was 

reported. More details have now been asked for 10 as to include 

. support for seed rearing, demonstrations, marketing of cocoons etc. 

Othe, Schemes: In certain areas schemes like lac development, 

apiculture, etc. may be important and hence progress of these schemes 
also needs to be suitably reported. 
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IkMjiciari.': BeinS an area development programme, the 
prosrammc is expected to benefit dift'ereat ICCtioDi of the population 
directly and indirectly. Quantification of indirect benedits wonld, 
however. be difficult to be assessed throu.h the quarterly reports. Oaly 
direct beneficiaries are. therefore. proposed to be monitored. A family 
or a person who bu been covered by any proaramme activity or. 
component thereof is to be resuded as its beneficiary ; the quantum of 
benefit may, however, vary .omctimes quite larsely, from activity to 
activity. Proper care is, thereCore. needed in identifyin, the 
beneficiarie.. In some achemes such as Corestry in the rClerVcd forest 
arcaa. or villase community land, there may not be any direct 
beneficiaries. The viUasers may cut pall or take fuel wood from the 

. pastures developed in these forests/villase community pasturesl 
woodland. but it would be difficult to precisely quantify the number of 
beneficiaries. No estimate i •• tberefore. Called for in sucb cases. But jf 
individual pastures. wood Jots etc. are developed or trees are distributed 
amoag individual families for plantation. it should be possible to indicate 
the number oC sucb beneficiaries. In case of a minor irrigation scbeme. 
the bouse-holds falling in the command of tbe scbeme are to be treated 
as the beneficiaries though all of tbem may not derive tbe benefits 
$imultaneously. 

In case of a chilling/dairy plant, all those supplying and usin, milk 
may in one sense are tbe beneficiaries. but for these reports the milk 
producing housebolds may be treated as tbe direct beneficiaries. If these 
households arc already covered by tbe milk produccrs societies Cormed. 
it would amount to tbeir double count ins again against tbe dairy/cbillinS 
plant. If flouscholds are benefited under more than one acheDle. they 
llced to be reported only UDder one scheme wbich is mainly conccrned. 
This fact should invariably be clarified in the remarks column. 

Quarterly narrative report 

As in the past, a narrative report should invariably be enclosed with 
the quarterly progress report with the following para headinss :-

Major achievemelU.J·: Where targets arc achieved more than 
.anticipated, the factors contributing to it need to be reported. Innova-
tions tried and results thereto also need to be reported. 
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Implementation problem,: If the implementation of the programme 
is affected Rpmcantly by way of Ca) Lack of funds; (b) material and 

equipment shortage; (c) staff vacancies; Cd) labour shortage/problems 

etc. it should be reported. Only, where execution of a scheme is held up 

inordinately, it neCds to be mentioned along with reasons thereof. Any 

problem faced in securing coordination of different executing 
departments in implementing the programme may also be highlighted. 

Maintenance of Dllet,: A general assessment is to be made on the 
state of maintenance of assets created undor the programme. Wbere:any 

neglect and degradation of these assets is noticed, such instances need to 

be speci6caUy reported 10 as to draw the attention of concerned officers 
for remedial action. Wherever possible the list of maintaining them may 

also be qualified and reported. 

Plan of IJCtion: Plan or action for the next quarter may be briefly 
reported indicating corrective action proposed to cover up the sl:ortfalls. 

if aoy, in the i ~ of targets in the quarter under reporting etc. 

This will enable the required mid course correction. 

Impact: Information on the general impact of tbe programme may 

also be furnished, wherever feasible. Where need for undertaking 
detailed evaluation is felt. it should be specifically indicated so tbat .. 
where necessary, luitable studiel are spoolOred by the Government . .. 



Drought prone ArIa Programme! Desert Development Programme MONTHLY FINANCIAL REPORT 
State ........... . District .................... Financial year ....................... . 

Sector Outlay 
approved 
for the 
year 

Month ending ....................... . 
Expenditure from the beginning 
of the year till the and of 
the month 

Establishment Works Total 

Remarks 
Total funds-
available with 
the implementing 
agency on the 1st 
day of the month. _._-----------=-------------------------1 2 

Agriculture 
(Including soil conservation) 
Irrigation 
Forestery 
Animal Husbandry 
Fisheries 
Sericulture 
Project Admn. 
Others, if any 

(to be specified) 
Total 

3 4 , 6 7 

------------------------------------ Funds avaiJable=Unspent balance + funds received + interest + other., if any Funds carried forward froOl tbe DRDA from the last OloDtb arc to be indicated. 

~ 
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1 2 3 4 S 

(iii) Farm ponda 

<a) Number No 
<b) Area benefited ba. 

(iv) Other Water 
barvestin, structures 
<a) Number No. 
(b) area benefited ba. 

(v) Percolation taDD 

(a> Number No. 
(b) area benefited ba. 

(iii) Cover Total area benefited • 
Manapment under Treea, shrubs 

IDd crop planted ba. 

(iv) Other should cover other 
Expenditure items not mentioned 

above 

2. Crop <i) Area covered under 
husbandry : improved practic:cs 

<a) mimed ilL 
(b) irripted ba. 

Sub-total ha. 
(ii) TranJfer of 

... technology throuah 
demODBtrations 

(a) raimed 
Number No. 
Area· covered ba. 

(b) Irri,ated 

Number No. 
Area covered be. 

Sub-total Numbn No. 
Area covered he. 
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Sector/Activity 6 7 8 9 
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1 2 3 4 S 

(iii) Otben. if aDY 
(specify) Total area 
covered UDder crop 
busbandry ha. 

Total Expenditure OD Crop Husbandry 

3. HorIIadtare (i) Fruit trees PJaDted No. 
(a) Number ha. 
Cb) Area ba. 

(ii) Area UDder veptablcs ba. 
Ciii) Nurseries supported 

Ca) Number No. 
Cb) R.ailed seedlings COOO' plaDts) 
Ce) area of tbe 

Durseries ba. 
Total area planted ba. 
under fruits & 
vcaetables 
Total expenditure 
OD borticulture 
Total expenditure 
OD Aariculture 

II. InlaatioD 
I. Surface 

IlriptiOD (i) Tanks 
(a) Dumber No. 
(b) IrriaatioD 

poteDtial created ha. 
(ii) percolatioD tanks 

Ca) number No. 
(b) Wells to be 

benefited No. 
(c) Irripti08 

poteDtial ba. -
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Sector/Activity 6 7 8 9 



, 

2. 

1 

lOS 

2 3 

(iii) Lift Irrigation 
(a) number No. 
(b) irrigation potential ba. 

(iv) Others, if any (specify) 

(a) number oeWorks No. 
(b) irrigation 

potential ha. 
Total irrigation potential ha. 
Total expenditure on 
aurface irrigation ba. 

GrouDCI Water; (i) Wells 
(a) number No. 

(b) irrigation 
potential ba. 

(H) Tubewells 
(a) Dumber No. 
(b) irrigation 

potential ba. 
(iii) Others 

<a) Dumber of Works No. 
(b) irrigation 

potential ba. 
(iv) Ground water surveys 000 ha. 

conducted 
Total irrigation 
potential of ground 
water development ba. 

Total irription 
potential (Surface and 
ground development) ba. 
Total expenditure on 
irrigation 

4 5 



Sector/Activit)' 6 7 8 9 
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I 2 3 

m. ForeltrJ a Paare 

A. Forestry. 

I. Plantation of 
forests aDd 
public laod 

(i) Rehabilitation of 
delradeci foreats ba. 

(ii) PlantatioDl for pnr-
poses of social foreltry 
includinl ailvi-pastaro ba. 

, (iii) Shelter belt plantatioD 
(PIantatioD of check 
and eastinl and control 
wind erosion) KIll. 

(iv) Sand dune StablisatiOD ha. 
(v) Othen. if an, ba. 
(yi) Forest nursery Ca) No. 

(b) Bee. 

2. Plantations on 

B. 

private lands (i) Seedlings distributed No.fa 

Pastures 

(ii) Send dune stabilisatioD ba. 
(hi) Private forestry (a> No. 

(b) Beet. 
Total area under 
plantation ba. 

(i) on Forest/public IaDd ba. 

(ii) on Private land ba. 

(iii) Seed Multiplication 
DUrsery (a) No. 

(b) ... 
Total area under 
paatures ba. 
Total eXpeDditure 01( 

forcstsyand pastW'CI 

4 5 
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1 2 3 

IV •. ADimal Huabandry 
(1) Cattle and 

Dairy Develop-
ment 

'. 

(i) Brccdinl 

(a> A.I. CCDtrcs/Sub 
centres set up No. 

(b> Calves bom 
throoah A.I. No. 

(ii) Health cover 
(a> Vcty. dispensariCII/ 

diapostic/mobi.e 
units sct up No. 

(b) animal treated No. 
(iii) Dairy Development 

(a> Dairy/Chillinl 
Plants : 

• (i) No. of plants 
sct up No. 

(ii) Installed 
capacity Lt./day 

. (iii) Averaae milt 
handled Lit./day 

(b) Dairy coop. 

societies (OCS) 
(i) DCS farmed No. 
(ii) Total member-

• hip No • 
(iii) A veraac milk 

handled Lit/day 

.. 

Total Expeaditurc on Cattle and Dairy Development 

s. 

~ 
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1 2 3 4 S 

2. Sheep development 

0) BreediD, 
<a) Sheep breeding farms/centres-

set up No. 
(b) Total breedable eves at the 

farms/centres No. 
(c) improved rams produced No. 
(d) improved rams distributed No. 

(ii) Sheep Extension/Service centre. 
Ca) Sheep coop. societies formed 

(i) Number No. 
Oi) Total membership No. 

(iii) Total animals No. 

(b) Total sheep shearmed No. 
(c) Quantity of wool marketed Qntls 
(d) Total rems supplied for 

breedias No. 
(e) Improved propay No. 

Total Expenditure on Sheep Development 
Total Expenditure on Animal Husbandry 
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Sectorl A i~i y 6 7 8 9 
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1 2 3 4 S 

v. FI .... 1eI 

1. Filh seed (arma eatabliahed/ 
ItrenathcDed NOI. 

2. FiDser1iDp diatributed Nos. 

3. Fish productioD TODDel 
Total expenditure OD 

6aberiea development 
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I 2 3 4 5 

VI. Serlcultare 

1. Farms 

(i) Farms set up/supported NOI'. 
(ii) Cbawtie rearing centres Nos. 

set up/supported 
(a) Units set up NOI. 
(b) Capacity Nos. 

(iii) Area under mUlberry 
cutting specified. Ha. 

2. GnJDlles. 

(a) arms set up/supported Nos. 
(b) Capacity Nos. 
(c) Acreage for which seed Hcc. 

supplied 

3. Area developmeDt Under mulberry : 
<a> Through direct assistance 

from DPAP Hcc. 
(b) Through other sources Hec. 
(c) Total Hcc. 

4. Reellag Units 

<a> Units set up Nos. 
(b) Capacity of silt yam Kgs. 

(c) Training provided 
(i) Persons trained Nos. 
(ii) Units established by the Nos. 

trainees 
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1 2 3 4 s 

s. Twlstl. aalts : 

(a) Uniuset up Nos. 
(b) Capacity of lilk yarD Kp. 
(e) TrainiDl provided 

(i) PenoDl trained NOI. 
(ii) Units established by the 

trainees Nos. 

6. Cacoa .. teas 

(a) Markets establilhed NOI. 
(b) Quantity baDdled Kilo 
(e) Value of quantity (1000 RI.) 



118 

Sector/Activity 6 7 8 9 



119 

Quarterly Progress Report on PA~ P 

State---District-----Financial Year ,---
B. Beneficiaries-----

Sector No. or families 
to be assisted 
(Tarpts) 

Total number of 

families actuaJly 
benefited 

-----

Total number or 

small and Margi-

nal farmen 
families benefited 

SCa. STs. Othen Total Sea. ST •. Otben Total 

I 2 3 

I. Agriculture iacludiDI 
Soil CoDlCrvatioD 

II. IrriptioD 

III. Forestry &: Pastures 

IV. Animal Husbandry 

V. Fisheries 

VI. Sericulture 

VII. Other Prolrammea, 
if any 

TOTAL -

4 5 678 9 10 
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Quarterly Propas Report on DPAP and DDP 
---Distt.---Financial year-----
State (RI. in lakhs) 

Sector Item of work Amount of lubsidy Amount of subsidy 
given mentioned in 

COL. 6 given to 
-- -------

SCI. STa. Otben Total Small & . 
Agricultural 
farmers labouren Total 

I 2 3 4 S 6 7 8 9 

L Aarimbn ........ 
Ca. enatJo.: 

(a) Soil a Water 
. consenatien 

(b) Crop Husbandry 

(e) Horticalture 

(d) Sub-total 

D. IrrJptJa. : 

(a) Wen. 
(b) Tubewells 

(c) Lift IrriaatioD Schemel 

(d) CODDand Area 
Development 

Sub-total 
• -



1 3 

w. Rll ~-  

(a) Farm Forestry 

~  F d~ ~ 

d. l .~~s~ i ~  

(e) 0Ibcn, if aD)' 
(10 ~ specified) 
s.ihlotal 

IV. 

(a) Cattle Dairy 

D,cveloJPIDent 

(b) Sbeep Development 

(e) Others, if any 
(to be speci6ed) 

Sub-total 

V. Fisheries: 

VI. Sericulturo: 

VII. Othen, if any 

(to be specified) 
Grand total 

121 

4 s 6 7  8  9 
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State 

Quarterly Prosress Report on DPAP and DDP 

-Distt.------Financial ~--

D. CREDIT DISBURSED <Rs. in lakhs) 

Sector Item of wort Amount of credit Amount of subsidy 

1 2 

I. Acricaltare bleladlag 
Sell Coasenatioa : 

<a> Soil and Water 

Conservation 

(b) Crop HUlbandry 

(c) Horticulture 

Sub-total 

D. Irript-: 

<a) Weill 

(b) Tubewel1s 

(c) Lift Irription 

Schemes 

(linked with subsidy) mentioned in 

disbul'lcd Cal. (6) given to 

SCI. STs. Others Total Small &: Total 
Margial 

farmers 

Agricultural 

labourera 

3  4 s 7  8 9 



I 2 3 

(d) Command Area 
Development 

Sub-total 

ID. Forestry" Pasture : 

(a) Farm Forestry 
(b) Fodder/pasture 

demonstrations 
(e) Othen, if an)' 

. (to be specified) 
Sub-total: 

IV. A.mw HasbaDdry : 

(a) Cattle" Dairy 
Development 

(b) Sbeep Development 
(e) Othen, ir an)' 

(to be specified 
Sub-total 

V. Filheries: 
VI. Sericuftun: 
VII. Otben, ir an)' 

(to be specified) 

Grand Total: 

123 

4 S 6 7 8 
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Rec:o •• e .... tioD 

The implementation of the Drought Prone Areas Programme is 

the joint responsibility of Central and State Governments. The C & AG 

of India has conducted an evaluation audit of the Programme in all 

the 13 concerned States where the Programme is being implemented and 

submitted his reports to the concerned States Legislatures also. These 

Reports for the year 1980-81 relating to 13 States have pointed out 

wrious deficiencies in tbe implementation of the programme. The 

Committee are surprised to learn that the ministry of Rural Develop-

ment were not even aware of these Reports. The Secretary, Ministry 

of Rural Development assured the Committee tbat he would have 

dia:ussions with the State Governments on these audit reports. The 

Committee would like ~ be apprised of the action taken in this reprd. 

[SI. No. 29 Appendix II Para 1,104 of the 17Sth Report of PAG 

(Seventh Sok Sabba)) 

Wbile the implementation of the DPAP.is the joint responsibility 

of the Central and the State Governments, the nature of the schemes 

being what it is the Centre can only over see the execution of various 

schemes by the project authorities. The responsibility for implementation 

mainly rests with the State Governments. 

As for, the C & AG's reported evaluation of the programme, all 

the concerned State Governments were requested to supply copies of 

~ evaluation reports for the year 1980-81. The Government of 

Rajasthan only sent the relevant report. As no reports were received 

from other States, the C & AG's office was requested to supply them to 

this Dcptt. The C & AG in tum, advised the State Accountants 

General to supply the relevant reports direct to this Ministry. Eleven 

reports have since been received out of which only five relate to the 

year 1980-81 and these arc for Andhra Pradesh, Gujarat, Haryana 

Rajasthan and West Bengal. The remaining reports are for years prior 
to 1980-81. 
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the C " AG was again requested to clarify if all the 13 statei 

had been taken up for audit during 1980-81. It has now been confirmc4 

by the office of the C  " AG that the programme was taken up for 

review during 1980-81 in those States only where it had not been 

reviewed in the preceding years. The States where the programme was 

reviewed before 1980-81 were also asked to up date information upto 

1980-81 and (urnish it to the Director of Audit, Commerce, Works 

&: MisceUaneous for inclusion in the consoli date review of the audit for 

1980-81 (Union Government-Civil). 

Para II of this report [Report of the C "AG of India for the 

year 1980-81, Union Government (Civil)] was based on the results of a 

lest check done by the Director of Audit. Commerce, Works and 

Miscellaneous on the records of this Deptt, and updated date supplied 

by all the concerned States except Tamil Nadu. The prosramme in 

Tamil Nadu was not reviewed during 1980-81 by the C &: AG. 

A scrutiny of these reports reveals that the -vor i~ J 

contained therein are the same as those cuUed out and inc:orporated in 

the Report of the C &: AG of India for the years 1980-81 (Civil) which 

is the basis of the PAC's observations. These points have already been 

brought to the notice of the ~ Governments and follow-up action 

bas by and large been taken. 

[Department of Rural Development O.M. No. 7(3)/2/84-DPAP 

dated the 29th April, 1985] 

With the extension of Integrated Rural Development Programme 

to all the blocksJn the country, the DPAP authority has. beem meraed 
with the DRDA. Consequently some transitional problems have 

surfaced viz. the staff earlier dealing with only DPAP has now to 

~ ~d to other schemes also under the charge of the DRDA resulting 

ID madequate attention being paid to schemes under DPAP. The 

~ i  have been informed that the State Governments are already 
seized of the recommendations of the Task Force that there CAn h-_ 



separate agency for the DPAP or autonomous of the DRDA. 

Strengthening of the  project authority by a few subject matter 

specialists in disciplines ~  water management, dry-land farmin!" social 

forestry etc. are also under active consideration. -The Committee would 
like an early decision to be taken in this regard. In any case, it must 

be ensured that programmes undertaken for the development of drought 

prone areas are not allowed to suffer because of this new arrangement. 

[SI. No. 30 Appendix II Para 1.106. of the 17Sth Report of PAC 

(Seventh Lok Sabha)] 

The Deptt. has been repeatedly urging the state governments to 

strengthen the implementing agency so that it is able to execute schemes 

under the DPAP funy without being trammelled by its responsibility 

for the IRDP, NREP and other rural development programmes. 

Decisions on the recommendations of the Task Force on this issue were 

taken in June 1982. The State Governments were advised on "1.10.83 

to decide on whether the same DRDA should be placed incharge of all 

rural development measures or whether they would like to have a 

~  agency for the implementation of the DPAP and the DDP. 

In tbeliglrt of our experience with the way the DPAP programme 

has been implemented by the DRDA's, pre-occupied as they are with 

the IRDP and NREP etc. this Deptt. baa recently suggested on I J .10.83 

to the state governments that a separate unit within the DRDA be set-up 

for tM-DPAP. with an additional Project Director to be exclusively in 

cbargeol1:his praSramme. The details of these instruttions may be 

seeD In the circular in annexe I. 

Some State' Governments have already taken stetps in this 

direction. The Governments of J & K, Maharashtra, Karnataka, 

Bihar, Haryana and Madhya Pradesh have accordingly created special 

ceO. in the ORDAs. These cens are headed by a Project Director and 
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suppOrted by Specialists. The other State Govts. are being persuaded 
to follow suit. 

While according ltanction for the programme for the current year 
States have been advised to make frovision for such cells in the 
ORDAs. Thus, Andhra Pradesh and Uttar Pradesh have already been 
persuaded to earmark funds for this purpose. 

[Department of Rural Development O.M. No. 7(3)/2j84-DPAP, 
dated the 29th Aplil, 1985] 



CHAPrER IV 

RECOMMENDA TIONS AND OBSERVATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

ReeommeDdatioD 

The Drought affected areas cover 19 per cent of the country's 
total area and 12 per cent of its population. In order to reduce the 
severity of drought and create employment opportunities to the drought 
affected people, the rural works programme was sfarted as a Centrally-
Sponsored Scheme in 1970-71. After mid-term appraisal of the Fourth 
Plan, the programme was re-designated as Drought Prone Area 
Programme and the Programme is at present in operation in 510 blocks 
of 69· districts in 13 States. The expenditure on the programme is 
being shared on 50 : 50 basis between the Centre and State Govern-
ments. Till 1981-82, an expenditure of Rs. 564.24 crores had been 
incurred on the programme. 

The Committee's examination of the programme, has revealed 
many a shortcomios• !n many States separate agencies to chalk out 
the programme and monitor its implementation have nut been set up. 
In some States, though these agencies have been set up, adequate 
financial and administrative powers have not been delepted 
to them. The work of the programme is being carried on by the 
officers who have already been entrusted with multifarious duties with 
the result that these officers have not been able to devote adequate 
attention to the programme. In maQY cases subject matter depart-
ments have tended to look at their work in isolation, not keeping in 
view the basic objectives of the programme as a whole. Schemes 
under the Programme have in some cases been formulated without ade-
buate survey and examining the suitability of the area for these scheJDes. 
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Moreover. there have been inordinate delays in the completion of worb 

in a number of cases. even after completion. the benefits of the schemes 

have not ~ u d to the intended beneficiaries. It is. therefore. no 

surprise that there have been heavy shortfalls in the achievement of 

targets in such vital sectors like minor irrigation. command area 

development, cattle and dairy development. establishment of poUltry 

units. etc. 

[SI. No.1 Appendix-II Para 1.16 & 1.17 of the 17Sth Report 

of PAC (Seventh Lok Sabha)] 

AetlOil tHea 

The position with regard to the coverage of the programme and 

the expenditure under it. as mentioned in the report. held good till 

1981-82. From 1982-83, the programme has been under operation in 

511 blocks of 70 districts in 13 states. The expenditure incurred till 

the end of the year 1983-84 was Rs. 691.26 trores. 

The Deptt. is fully conscious of the fact that the programme in 

its present form and manner of implementation suffers from many short-

comings. Some of them are inmate in the scheme of dual responsibility 

underlying the programme. Whi Ie the broad design and methodology 
of implementation are formulated in consultation with the Ceatral 

Govelnment. aU the details of the programme must necessarily be 

worked out 'by the authority on the spot namely the State Government 

and the project agencies. The schemes taken up under the programme 

are .usuaUy small. intended to serve comparatively small areas. The 
physical conditions of these areas, their resource endowment, the 

specific problems experienced by them and sought to be OYert'Ome by 

the scheme are such as cannot be assessed by the Government of India. 

Why, for that matter, eYen by the concerned State Government. It is 

only the ptoject authority which is directly in touch with the local 

Conditions that can objectively assess the problems. the resources and 

development potentials of the area, formulate  suitable schentes of 

development and implement them. 
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II. In all the project districts, agencies have since been esta-

blished for the implementation of this programme. These agencies 

periodicaliy review the progress of implementation of different schemes 

under the programme and suggest suitable I1leasures to be taken 

wherever necessary, by the department(s) concerned. The issues usually 

discussed relate to expeditious completion of the schemes approved, 

8l1ing up of vacancies of staff, arrangement for material and equip-

ments and tieing up of forward and backward linkages. As 

examples, the sequencing of activities -like raising of nurseries 
before actual planting operations commence under the forestry sector 

and, developing a milk shed before going in for a chilling plant under 

the dairy sector. can be cited. 

III. The Deptt. of Rural Development has been concerned 

over the fact that until recently the project level set up for formulation 

of project blue-prints and their implementation were inadequate in 

many project areas. Many project authorities did not even appear to 

be fuUy conversant with thF details of this programme, pre-occupied as 

they were with other rural development programmes of larger 

coverage. The Deptt. has, therefore, urged the state governments to 

take certain corrective measures. Whi Ie the discretion has been left to 

the concerned state government to decide whether the agoncy for 

formulation and implementation of the DPAP/DDP should be the 

DRDA or some other separate body, a certain basic set-up is to be 

ensured for this task in every project area. In pursuance of this policy, 

a circular letter was issued to the state governments in October, 

1983-Annex-I (copy enclosed) in which a certain model set-up has 
been suggested for each project area. It bas been pointed out that 
within the budgetary limits provided for expenditure on personnel 

and administration, it should be possible for an average project area to 

find adequate staff for manning this set-up. It s~uld also be possible 

for the project authorities to employ technical personnel for tbose 

sectors of activity which are pre-ponderant in any project area. 

IV. The methodology of monitoring the implementation of the 

programme has also been scrutinised ~  detail iQ tile recent past. ~  
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old set of prof or mae ~ for ~ i i l  has been replaced by a' more 

,streamlined set which provides for regular flow of authentic informa-

tion on various aspects of the programme (Annex-II). It 'is expected 

to, enable the state governments and the Government oflndia to assess 

periodically the progress not only in financial terms but also in phy¥cal 

terms. sector-wise, for that matter. even scherpe-wise. 

V. It is true that the programme is by an large being imple-

mented by the personnel of the line departments of the State 

Governments and that as a result, it does not always receive the 

attention,and priority that it is expected to, had it been possible to 

provide a separate set of persdnnel exclusively for this purpose. It may, 

however, be appreciated that such excwsive personnel, earmarked only 

Jor schemes under theDPAP, may not be possible, indeed desirable. 

for most project areas. lhere are important financial ~sid i s' 

standing in the way of making provision for  excluyve peJ'IODDCI, for 

, the programme In the, firSt place, the size of the programme and its 

scheme contents may not justify the employmmt of additional staff 

in every project area. In the second place, the staff '~iU be 

'needed for a project area onl),ror a limited period. If too 

many people rare employed for a programme which, admittedly has a 
limited life-span the state governments will have'to find meims for 

supporting permanently a large number of ddi i~ l hands who may 

not have adequate work to do. Therefore, a practicable balance 

between the two ~ s f ~' dependence on tiie state government's 
line departments and provision for exclusive per,sonnel has been struck. 

The project ~ i i s have been advised to employ or ~  on deputa-

tion atiditional hands, particularly technical personnel, for those sectors 

of the programme which have a pre-ponderance ill' any project area. 

'VI: It is a fact that schemes have been taken up in many pro-

ject areas without adequate survey and assessment of tbeirsuitability 

for the concerned area. The Deptt. of Rural Development 'has been 

repeatec:lly urging the project authorlies to make a benchmark survey 

" of the project : are with reference to their resource as endowment, the 

problems expoIienced ~d the ~ls for development ~  s ~s 
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have taken some steps for this purpose. Unfortunately, the pro-

, . gramme under·went sbme u u~ change midway during the current 

plan, the' state i ~ s did not have d u~  time to under· 

take such basic work. It' is ~d that' before the, SevCinth Five 
, . . 

Year Plan.is launched a. beginning will be made for such bench mark 

surVeys. The Deptt. baS' urged (Annex-I) the state governments for 

~ i i di  preparatory steps for this purpose ~  thai the pro-
~  be launched under the Seventh Plan period on a, sounder 

fOQting. 

VII. 'The ad-hoc selection' of shemes in many project areas 

has indeed led to failure of many of them to take oft'. The Deptt. 

noted with concei'n that certain types of schemes,. which had . gone well 

in a particular area, tended to be taken in a larger u ~ s without 

reference to the resource, base that could sub.stain them and their 

relevance to the needs of the populatiQn of the ~. This bas prompted 

this Deptt. to cut down during the past two years many pr'WOsals 

for· establishment of clilling plants suggested by several project autho-

rities without reference to the availability of milk and the absorptive 

capacity of the market. Each scheme is eX!lmined by this Department 

from the relevent points 'of view when ~  annual action plans are sub-

i ~.  itfor Clearence. It may, however, be i ~ that since the 

schemes are location-speci1k, intended to serve a very small area, may 

be a collection of villages or even a mini-watershed covering just a 

fewhundred hectares, the Central Government has of necessity to 

depend lipon the ss ss ~ of the State Government and ~ y 

the project authorities concerned,' of slU:h matters as the resources-

base, the feasibility of the scheme etc. 

VIII. It is true that inordinate delay has occurred in the' COOl-

pletion. of many works and ~  the expected benefit .has not accrued to 

the intended beneficiaries: This state of affairs has prevailed largely due 

to ad-hoc f~ ul i  of schemes i u f~  to the resource 

endownment of the ~  the assessment of the needs of the area and 

the potential for. its development. ~ ' these problems are expected to 

be lniniQ1ised, if not i i~ d. 'onc:;e tbe surveys, rc;fetTCd to ,hove, 
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are d~ enabling' the formulation of schemes 'on a more scjentific 

basis with a long' term perspective of S or 10 years. The ~  Govern-

ments have. already been advised to take steps in this direction 

(annex-I) .. However, the Department i~ noi-depending ~y ~  improv-
ment of things in the long u ~  More attention is being given now 

(In assessing the viability of each scheme in terms of the time set down' 

in ~ ~ lu ~ i  for its completion. the estimate of expenditure.and 

the cost' benefit ratio. 

IX. As for inadequate application of financial and ~ i i

sttative powers to' the fi l~ level officials, it inay 1le mentioned. here 
:that the State Governments had delegated the. powers to· them. . keep-

ing i':l view, the prevailing price. situation. Due to .the general rise in 

~ price-level, most of these powers has been rendered out of da!C 

now_. The State -G?vernments have now been requested to reyise the 

financial and administrative powers to the field. levd officials I> that 
the officials can take decisions on the s ~ Pursuant such instructions 

. many stateS ha'<le taken up the iSsue of i~  financial and adminis-

trative po\fers with.the field level officers. For example, Orissa bas 
since revised the powers of the officers of the. soil conservation depart-

ment upwards. 

X. .It may also be mentioned in -the context of delegation or' 

finan<;ial and administrative. powers that n&ch diffi ~ y .~ i d 

in the recent past stemmed from the fact that fu~ds- earlD:arked for the 

programme were. being u ~ by the state governments through their 

line departments. At the Deptt."s insistence, t1iiJ practice has been 
dispensed with now and nearly everywhere the fund is being ~ ~  

the disposal of the concerned DRDA. This is expected JO obviate 
delay resulting from the routing of funds thfough the deparbDen1s and 

the ~u i l f ~ back and forth. ~ 

XI. The problem of delegation of admi.nistrative power has to 

be' viewed ·in the context of administrative set-up, already outlined 

above, for implementation of schemes. As already noted the actual 

task of implementation of schemes devolves 5tilllargely upon the like 

d ~ bf the state governments. All these departments have a dual 
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. (1) "for the propamme to the project authorities 
, .' 

(2) to the state government for the States' 

• 
responsibility bormal development works. Unless an exclusive staff 
is earmarked forDPAP schemes only the impracticability of which has 

been explained ~ exclusive control of the staff 'by the DRDA/ 

project authorities will ,not be .feasible. ' 

XII. The involvement of ihe DRDA in many project areas has 

so far been little more than nominal. Under the changed dispensa-

tion the DRDA will·not only be contro lIinS funds but wiU also be in 
an advantageous 'position to' monitor closely the· progress of every 

scheme at every stage. This' ~i  also obviate many administrative 

aDd financial .problems of delegation experienced so far. 

[Deptt. of Rural Development O.M.No. 7(3)/2/84-DPAP 

Dated the 29th April, 1985] 
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ANNEXARE-I 

,. . 

D.O. No. 1 (1) 11/82-DPAP 

GOVERNMENT OF INDIA, 

MINISTRY OF RURAL DEVELOPMENT, 

A.R. BANDYOPADHYA Y 

JOINT SECRET AR Y (LR) 

Krishi Bhawan, New Delhi 
, Dated the 11th Oct. 1983. 

~ i  

Please refer to my D.O. letter of even number dated the 14th 

April. 1983 about measures to streamline the Drought prone Areas 

programme (DPAP) and the Desert Development programme (DDP). 

The ~ d to gear up the machinery for planning, implementation, moni-. 

toring aad evaluation was emphasised in that letter. 

Tho df i is y~ ~-u  for these programmes was reviewed 

recently by us . with t!icer. ~. of the Staie ~ s. This re-

inforced our i ~i .s if the i ~ .comprising ~ annual action 
plans arc generally ID the ~ l  of addittons to, and, an many cases' 
regrettab}y substitution of, tht.c,.;Iormal state plans in the drought prones 

desert areas. Various evaluatory studies sponsored . by tbts Ministry, 

the reports of the Comptroller and Auditor. General of India, the Task 

Force on the DPAP and the DDP and different. study group'S have 

observed the distortions that have crept into these two prcgrammes. By 

and large, what is bappening u ~  the labels of the DDP and 

the DPAP is no more than a bunch of uncoordinated activities that 

do not fit in with any' well conceived . idea of area development. 

These activities have often been taken up ad-hoc responses to 

tba pressing need for creation of economic activities iii the project areas 
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without any icientific assessment of how much of. the same kind· of 

~ i  .activity is viable for· the area. In most ~ areas, there. • 

. is not even an apology for a stralegy of balanced ,development in which 

di f ~ types of activities fall into a ll- i ~ .pattern contributing 

. to. the objective of area development. 

This. unhappy state of affairs prevails largely because . no serious 

effort has ,so far been made to prepare project . reports on the basis of a 
, . 

comprehensive scientific sUQ'eyof tbe natural and other resources of 

the··project ,. areas and an assessment of which and' how much: of the 

activities.can be taken up so tbat they serve both ,the long term objeclive 

of restoration of ~ l i l batance and the immediate objective pf 

regeneration of the' natural resources and raising the income level for 

the local population, True it is, at the early stages' some resource 

'profiles were prepared for a Dumber project areas. These were incom-, 

. plete and, in any case, are u - f~d  now. Where the ~s u  

profile ~ ~ d ~  the ~is of some surveyor study, it is necessary 

to up-date them. Where no ~u  systematic study has been done in 

the past, it is necessary that this is done now. W~ still have one and a 

haif years' time of tbe Five Year Plan which. can, be utilised for propa-

ring such a resource Profile for each project area. H we, are able to do 

. this, we will not race tbe kind of problem which has been repeatedly 

faced in the past; ambitous projects have. ,w "'1 launched ~i u  suffi-

cient base ,,"ork, and as a s~l  the pI. ld implementation of 

these projects bave suffered .. I am sure, ~  .J agree with me .. that 

one and a half years' time 'is long enough· ,.or this kind of base work, 

particularly ",here:a great deal of Wc*K, however haJ'bazardly, has 

already been done 10 the project areas. In tbe meantime, the prog-

ramme can continue on the ,basis of the AnDtJw Action plans for the 

remaining period o( ~  6th ,Five yeu plan .. 

'. It is necessary to strengthC(n or set up, as the case may be, the 

machinery for planning,. implementation and concurrent monitoring aQd 

. evaluation of the programme. This point has been highlighted in the 

Reports of the Task Force, and tbeState.Governments' attention'was 

drawn to this in the correspondence made by this M4Ustry. The first 
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important task that books no further delay is the setting up of a 

'suitable, cell at the State headquarters for project planning. supervision 

of implementation, monitoring and evaluation. This cell lIhould consist 

of experts in such major fields ,as forestry. minor irrigation, animal 

husbandary, dairy· development, soil conselvation. dryJand farming 

and so on. It' is not necesS81) that each discipline should be represented 

in the cell. Expertise for minor fields of activities may not be immedia-

tly necessary. The State Govt. has to decide whkh of these discipline 

must be ~ d in the cell having regard to the scope and impor-

tance of these disciplines in the project plans. 

While the technical knowledge is a major input in formulating 

area development plans like the DPAP. and the DDP, one may. be apt 

to over-cmphasise this i~ . The programme contents being what tlley 

are, intimate knowledge of ·the project area is as important as purely 

,technical knowledge of a particular ·discipline. The choise of members 
~  would comprise 'the technical cell at the state headquarters ought, 

therefore, to be so made as to ensure a happy lend of sound technical 

knowledge with a great deal of knowledge of the project areas. 

It is also necessary t9 set up a cell at the DRDA level. The 

Additional project Director, exch,lsively in charge of the DPAP or the 

DDP as' the case may be should be the head' of this cell. He should 

be ~ssis d by a project Economist, an Accounts officer, and wfterever 

possible, an Audit Officer. In addition, there should be one or more 

technical officers representing these 'disciplines which preponcde,rated in 

the plan for th'c project area. obviously, the local knowledge expected 

of the, technical experts of this cell has to be much. more intimate than 

can be expected from experts who constitute the· State level cell. . It is 

~  ncccss8ry ~  have experts of all disciplines at the 'project level cell. 

Generally in each project area two or three types of activities are domi-

nant. Jt is necessary to have an expert  in each· of these activities only. 

Where only two or threebloc1cs comprise a project area, it may be 
possible to have a smaller cell which does not· have technical experts 

of even the major two or three fields of activity. But where the project 
l ~ comprises a larser'oumber of bloCks, which is the usual case, it 
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should be possible for the DROA to provide for a technical officer for 

'each major branch. of activity, To remove all doubts. It is suggested 

once again that the planning and implementation of the items compri-

sing the projects will continue to be the responsibility of the line 

departments of the State Governments. The technical personnal form-

ing part of the project cell will, however assist and maintain continuous 

Iiason cell with the district level· functionaries of these line departments 

They wiD also assist the project • Director or the' Addi i ~  project 
.·Director, in ~ i  and evaluating the programme and in ensuring 

. that the different stetoral plan ~ i  different dilCiplines fall 'into 

a well-conceived pattern of area development and are implemented in 

the·same spirit. 

In addition to setting up a Cell at the State headquarter where the 

staff of the line department of the State Government working in the pr0-

ject area needs to be strengthened for performing the )BSk of the 

DPAP or DOP exclusiVely, such strengthening may be financed out of 
the project fund. .But the overall,expenditure on ~ staff right from 

the headquarters level down to the field levelshonld not exceed the 10% 

Ceiling. 

It has been noticed tliat there is a lack of uniformity among the 

Statcs.in the accounting of·expenditure for the s ~. Some States put 

down the expenditure for the maintenance of the supervisory siaft' at the 

works level as part of the works expenditure. This contl'lU')' to out 

perceptions of what ought to be included as staff expenditure. ~ give 

an illustation; it will be perfectly all right to attribute exPenditure on 
labour required for forestry and soil conservation to the works budget. 

But expenditure for the maintenance of the supervisory staft' for these 

activities, . if they are exclusively doing the work of the Dr AP and tbe 

DOP, may be put down as Ib!ff expenditure under the project budget. 

It is possible to.have doubts about many border-line cases. It will be 

advisable to discuss such categorics of cases with us. We are ui~us 

that tbCrc should be a broadly uniform pattern followed by all the 

states in the country so that the room for diffCJCocea ~ ' be DaQ'owtd 
down. • 
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I have tried to give lOme broad indicators in this letter for the 

State Governments to set up 11 State Level planning. monitoring and 

evaluation coli and for the ORDAs to set up similar ceU for their 

respective project areas. It wiu b" highly appreciated if proposals 

along these lines are worked out with such variations as the compuJsiODS 

of your State or a project area may necessitate. Should you have any 

major reservation about these proposals, kindly indicate this at an early 
date so that the other State Governments may al80 be consulted on 

this. 

Action taken according to the suggestions made in i~ letter may 

kindly be intimated at an early date so that the emerging issues may be .. 
diseused, if necessary, with you so as to evolve a broadly common 
national pattern. " 

Yours sinceRly, 

Sd/-. 
(A.R. BANDYOPADHY AY 

t:·-_ 
r ~ 

The Committee are concerned to note that there have been subs-

tantial shortfalls in the utilisation 9f funds. meant for drouibi prone 

area programme. During 1974-75 to 1980-81, while the ~ l and 

State Governments released Rs. 445.80 crores for the ~ ~  the 
actual expenditure incurred Yeas only Rs. 371.01 crores (84.S7%1puririg 

'it-
the year 1980-81, against the outlay of Rs. 94.41 crores sanctioiijl; the 

total expenditure was only Rs. 13.14 crores. Thus only aoout ~  of 

fundlllJlotted were actuaUy u i i~. The factors which contributlfio the 
shortfall in uti1iloauoa are stated to be delay in procuromenl of material 

and inputs, delay in poIting of staff, sreater attention giVeD by tile field 
staff of State Govermnents to utilisation of fundi released undor' t. 

normal State Plans and frequent chaDps in 1tafI'. The Committee are .. \ 

IUrprited that wbile the Ministry of RwiJ Development are aware of 
these Bhortccpinp and it has been claimed by dID Miniltry that· ..... 
sar)' romedial IDCIIUfeI havo beon au ... ect. dIO paaiti_ ¥a .wt 
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shown any improvement. It is indeed a matter of concern tbat wbile on 

the one hand there is a constant complaint of inadequate a1\ocation of 

funds for welfare scbemes on tbe other, even the funds allotted bave not 

been fully utilised. The Committee would like the Ministry of Rural 

Development ~  take concrete measure. to ensure that the funds allo-

tted for the programme are fully utilised and the bottlenecks respon-

sible for their non-utilisation removed at the earliest. 

[SI. No.4, Appendix II, Para 1.22 of the 175th Report of 

PAC (Seventh Lok Sabha)] 

AetloDtakea 

The Deptt. of Rural Development is seriously concerned about 

the short-faD in expenditure resulting in the denial of the benefits to 

the population of the project areas, particularly the weaker sections 

of the community. It has been repeatedly urging the State Govern-

ments to take corrective measures against the possibility of such short-

fall recurring in the future. It may, however, be appreciated that the 

programme is a joint responsibility of the Central and the State 

Government. The central share is given to the State Governments to 

the extent the State Government is able to provide the matching coo-

tribution. Several states have failed to make even the necessary budge-

tary provision which would have entitled them to take full advantage of 

tbe Centre's share. The failure on the part of some States Governments 

to do so is due to their general financial constraint wbich has repor-

tedlyaffected many other development works in these states. Besides 

paucity of funds, are problems of supply of materials and inputs and 

posting of adequate trained staff to tbe project area. The State 

Governments have genu!ne difficulties in the way of provision of the 

Itaft'. Under the accepted::-itaft'ing pattern for the programme, the 

actual execution of the schemes is to be done mostly by the existing 

staff' of the line departments of the State Government. The supervi-



~ y staff at the DRDA level is to be provided for out of the project 

fund. However, there is usually enough provision for induction of 

additional hersomel for those' areas of activity which may require 

additional Personnel. Again, provision of staff for the programme 

has to be made only for the duration of the programme. Once the . 

programme is completed in an area, the responsibility for the staff 

will permanently devolve upon tbe state government. The State 

Governments are, therefol e, understandably chary of recruiting too 

many additional personnel. For all these reasons, many state 

governments have so far been unable to work out a satisfactory staff-

ing pattern for the project areas. With the introduction of the IRDP, 

NREP and RLEGP, which have understandably more obvious appeal, 

there has been a tendency on the part of state governments to give 

priority in the deployment of the staff for them. The Department. 

however, has been trying its best to help the state governments and the 

project authorities work out happy and practicable balance between 

competing needs of different programmes being administered by the 

the ORDAS. At the time of the sanction of the annual action plan for 

each  project, the staffing pattern is scrutinised In detail and corrective 

measures are suggested to the project authorities wherever necessary. 

The letter of sanction of the Government of India now specifically the 

mentions need for additional staff for ,specific project areas. Although 

the need Cor inputs like Cement, steel etc. Cor. schemes in any project 

area is to small to be area centrally arranged for, the State Govern-

ments have been advised to let this Deptt. know if they are facing any 

difficulty in obtaining suppJies of them and if so, the Departments will 

take up tbe matter with the authorities responsibility for their supply. 

[Deptt. of Rural Development O.M.N. 7{3)/2/84-DPAP. 

dated the 29th April, 1985] 

Recommeadatioa 

The Committee have been informed by Audit that records of 

utilisation of assistance of Rs. 19.5 millions provided by the Federal 

Republic of Germany for financing the drought prone area programme 

in Bankura district of West Bengal were not made available to audit 
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not an appraisal report of this project has been prepared so far. 
However. the Ministry of Rural Development have stated that monthly 
and quarterly progress progress reports 'for this project are available 
with the Ministry and can be shown to Audit as and when desired. The 
Committee are at a loss to understand why records of utilisation should 
not have been shown to Audit earher when the same are stated to be 
available "'ith the Ministry of Rural Development. The Committee 
would like this matter to be sorted out with Audit. As regards the 
appraisal of the project. the committee have been informed that the 
Governments of West Bengal .. have been asked to have the project app 
raised. The Committee would like to b.: informed of the progress made 
in this regard. 

[S1. No. S. Appendix II, Para 1.24 of the 175 Report of PAC 
(SewDth Lok Sabha)] 

AUi_Takea 

During the Fifth Plan the expenditure of Rs. 82.20 million was 
incurred as per break-up given below: 

Sector 

Agriculture 

Iniption 
Afforestation 

Animal Husbandry 

Fisheries 

Others 

Project Administration 

Expen.diture under DPAP in 
Bankura district during the 
Fifth Plan 

(Rs. in millions) 
4.53 

53.10 
18.02 

4.52 

0.18 

2.38 

1.44 

TOT AL:- 84.20 



From the above, it may be seeD that the entire funds provided by 
the Federal Republic of Germany have been utilised. This follows from 
the ract that entire aHocation for the project in Bankura under the 
Fifth Year Year Plan has been utilised. Since the whole has been 
accounted'for, the part automatically gets accounted for. As for the 
evaluation of tbe programme by the Government of Wesl Bengal, the 
Government of West Bengal has not yet been able to complete it. The 
State Government has been requested to complete it expeditiously. 

[Department of Rural Development O.M. No. 7(3)/2/84-DPAP, 
Dated the 29th Apri., 1985] 

ReeommeDdatioD 

Assets created under the programme are to be maintained after 
their transfer from the Plan to the non-Plan sector from the budgetary 
provisions of the concerned Departments of the State. It has, however, 
been obscf\'ed that because of financial constraints on the part of State 
Governments, adequate provision i~ not being made for the maintenance 
of the assets with the result that these assets are deteriorating over the 
years and the benefits of the assets are not being fully realised. As 
huge investments have been made over the years on the creation oi such 
assets, it is imperative that these assets should be maintained properly 
and full benefits thereof should accrue to the itjtended beneficiaries. 
The Committee feel that it would be desirable that the assets created 
u,nder the DPAP are maintained and repaired from out of the funds 
provided for the DPAP so that these assets do not deteriorate merely 
on account of financial constraints of State Governments. The 
Committee would like the Ministry of Rural Development to take 
up the matter with the Planning Commission and take as early decision 
in the matter. 

[S1. No. 15 Appendix 11 Para 1.54 of the 17Sth Report of PAC 
(Seventh Lok Sabha)] 



Actioa Taken 
The Deptt. is anxious that assets created under the programme 

should not be allowed to deteriorate from lack of proper maintenance. 
Under the current dispensation, assets created are usually to 
be maintained out of the project funds for a period of three years 
after their creation. Within the limited budges for the programme, is 
is not possible to provide for permanent maintenance of assets. 
Besides, it may be appreciated that the project is time time-bound. 
Funds allocated for a project cannot provide for permanent 
maintenance of the assets created. Still, however, the Deptt. 
of Rl:ral Development has been urging the need for some 
permanent dispensation for the proper maintenance of assets. The 
report of the Working Group on Area Development Programmes and 
Land Reforms, prepared in connection with the preparation of the 
Sevensh Five Year Plan, has emphasised this need and has called for the 
creation of some permanent arrangement for maintenance of assets. 

The State Govemments"have been advised by the Department of 
of Rural Deve]0I-ment to prepare a complete inventory of the &;SSCts 
already created. The idea is to see what kind of provision for 
maintenance needs to be made .for each category of assets. Some progress 
has already been made in the preparation of such inventories. 

[Department of Rural Development O.M. No. 1(3)/2/84-DPAP 
Dated the 29th April. 1985] 

Reeommeadatioa 

The Committee are surprised to find that there has been no 
proper monitoring and evaluation of the Drought Prone Area 
Programme as a whole. The Task Force in their report submitted in 
July, 1982, have inter-alia, pointed out that monitoring and evaluation 
of the Drought Prone Area Programme suffered considerable neglect 
with the result that expenditure is incurred rather routinely and 
activities that hold considerable promise for an area are seldom identi-
fied. The Operations Evaluation Department of the World Bank in their 
project programmes Audit Report on the projects for which credit was 
provided by the World Bank submitted in March, J982 has also 
pointed out that there was lack of adequate monitoring and evaluation 
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with the result that the magnitude of the project's programme aDd the 
impacts of these programmes are partially impressionistic or ,conjectural. 
It has also been pointed out in their report that although Central DQ., AP 
Unit Commissioned 32 studies to be done by its own personnel or by 
State authorities, little comprehensive information on the ultimate 
impact of the project has been obtained. 

[SI. No. 24 Appendix II Para 1.98 of the 17Sth Report of PAC 
(Seventh Lok Sabha)] 

AetioII Take. 
The overaU impact of the programme is difficult to assess at this 

stage. TIle long-term effect in terms of restoration of ecological 
balaDce cannot be perceived within the short span of time that the 
programme has run so far. Besides, the scale of investment under the 
programme being what it is, only small schemes intended to serve small 
localities can be taken up in the short-term and their impact preceived. 
Some of these schemes have been evaluated and their result has been 
found to be encouraging (Annex-IX). But the area conyered under these 
individual schemes are widely dispersed and the number of schemes 
taken in any project area is small; It may, therefore, be too early to 
assess the overall impact of these schemes in any project area. 

[Department of Rural Development O.M. No. 1(3)/2/84-DPAP. 
dated the 29th April, 1985] 



CHAPTER V 

RECOMMENDA nONS AND OBSER VA noNS IN RESPECT 
OF WHICH GOVERNMENT HAVE FURNISHED 

INTERIM REPLIES 

Recommend.don 

The conditions stipulated by the Ministry of Rural Development 
for sanctioning grants provided inter-alia that tbe State Governments 
should send to the ministry within 9 months of the close of the financial 
year an audited statement of accounts duly certified by the concerned I 

Accountant General. In December, 1977 it was further decided that 
the audited statement of accounts would be issued by Chartered 
Accountants in respect of societies for the period ] 976-77 and onwards. 
The Committee are disturbed to find that these audited statements have 
not been received in the Ministry even for the Fourth Plan period and 
also for the period 1974-75 to 1980-8]. 

[SI. No. 6 Appendix II Para 1.31 of the 17Sth Report of PAC 
(Seventh Lok Sabha)). 

AedoD Takea 

A statement has been appended (Annex. III) which indicates the' 
uptodate position about the submission of audit reports by the different 
project authorities. It may, however, be noted that in the past funds 
for the DPAP used to be channeUised through the budgets of the State 
Government to the project areas. Funds for DPAP used to be placed 
at the disposal of the line departments of the State Goveinments, as if 
tbey were being paid out of the budgetary provision of the State 
Government. Consequently. no separate audit of the accounts of 
DPAP was possible. The Accountant General's test audit of the 
accounts of the State Government included some items of the DPAP in 
certain project areas. 

The procedure for channeJlising DPAP funds to the DRDA has 
since been considerably streamlined. Barring minor exceptions. funds 
are now being placed at the disposal of the DRDAs, mODey (or salaries 
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and aDowance5 for the headquarters staff as weD as the fJeld staff' of 

the line departmcDta is credited to the budseWY. account-~ the State 
GoVeIJImcDt. Moaey spent OIl execution cd projects is DOW placed by 

the Stete Covemment at the disposal of the DRDA. 'Jhia c:alJJ for 

aw1'iti. the 8CC08IIts of the DRDAs which are societies registered 

under the SocieliII Registration Act, this is being done.'" ~ d 
AccouD(aDts. 1be Annex·11I indicates the status of their accounts. 

Information OD grants received by each agency is not available. 

This is bein$ cOllected from the State Governments and wiD be submit-

ted to the Public Accounts Committee as soon as received from the 

State GOVemment/f>istrict Rural Development Agencies. 

[De.,.n.ueqt of Rural Development O.M. No.: 7 (3)/2f84-DPAP 
Dated the 29th A~. ,,,5.] 

ANNEXURE-Ill 

Statement showing is ~ y~ ~udi  reports recei!ed 
iii respect of DPip . :1: .  . :,:,', 

-
Name of State/DRDA Y can for which audit Remarb 

s~ d 
.~  -.-

1 2 1 
.  I  . 

1. A"dhra Pradesh 

1. Anantapur 1975-" to 1983-14 .-nY. district wu 

2. Chittor -do- i ~u~ d \ . ,iii 'th r e 
-3. Cuddapab J ~ to 19-,·." 

, 
~ in 

.) 1" , 

'Ild J ~ '  to ~ .  
I ~.  _c . 

~ -J~F  
4. ~ ... ar 1975-76 to 1983·84 

5. Kumool 1978-79 to 1983-84 

~ Pra .... 1978·79 to 1983-84 

1. .R ~ ~  1982-83, 1983-84 

2. BI.ht¥ 
I. ~ u 1976-77 to 1983-84 -These districta 

2. '~ 1976-77 to 1982-83 were excluded from 

3. Nawada- 1976-77 to 1982·83 the Programme - --:..-
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1 2 3 

4. Rob ... • 1980-81 to 19&2-83 from 1982-13. 
s. ~d l 1983-84 ··New district. 
Parganas, Included ill t1ae 
Go4da •• Proarammc in 

1982-83 only. 

There was DO cxp-

aditurc duriDg 

J982·83. HeKe 
tiUcatiOD of audit 
report for J982·83 

doe. Dot arise. 
~ Grt}ttrat 
l. Amrcli J ~ J. 1982·83. 

J983-84. 

2. Banukantha 1974e7S to 1983-84 
3. Mehaana -do-

4. Sureadranagar -do-

s. Panchmahal -do-

6. Jamnagar -40-
7. Kutcll. Bhuj 1980·81 to 1983·84 

8. BbaYD8pr 1974-7S to 1983·84 

9. Rajkot 1975·76 to .1983·84 
~ . Ahmedabad 1974-75 to 1983·84 

4 • . Harya7lll 
, 

l. Mohindergarb 1974-75 to 1983-84 ~ d .. itb 
'2-Rohtak* 1976-77 to 1983·84 Desert Develop .. 

3,' Blliwani- 1974·75 to 1983-&4 ment Programm. 

(rom ~ - . 

5. Jammu It /(Q,hmtr 
J. Doda Treasury . System 

2. Udhampu 19&3-&4 ...as in operatioD 

IIp to 1982·83 

Question of aUdit 

by 'Cl1aJ1c!fed 

A~ u l  did nol 

therefore arise upto 

1982·83. 



1$1-

.. ' .~ 

1 2 3 

6. Ma1lara.rhlra 

1. Nuit 1983-84 Treuury SYltca 
2- AbmedDagar -do- was in opc:l'atioa 

3. PUDe -do- upto 1982-83. 

4. Satara -do- Heaee qucstioa of 

S. S ali an . -40- .audit by chartered 

6. Sholapur -do- Accountant 4lid net 

7. DhuJe -do- arise upk) i982-81. 

8. Auraugabad -do-

9. Jalpoa -elo-
10. BeecI --do-
II. Jalna -do-

7. Madhya P,atle,. 

1. Ibabua 1983-84 Treasury ~  

2. Dhar -00- was iu operatioa 
3. Betul -do- upto -~~. 

4. Sidhi -do- Hence question of 
S. KharlODe -do- audit by Chcrterecl 

6- Shahcol -do- ACCOUDtaDt ,cIid not 
arise upto 1982-83. 

8. Kanralaka 
I. Bijapur 1974-15 to 1981-'84 -This district was 

2. Dellary 1979-80 to 1983-84 excluded from-the 

3. Belgaulll -do- Programme froIa 

4. Cbitradurp -do- 1982-8]. 
S. Dllarwar -do-

6. Gulbarp -do-
7. Kolar -do-
8. Raichur -do-
9. Tumkur -do-

• 
10. Chiclallqalure 1979-80 to 1982-83 ,. 0,,,. 
I. KaJahaacti 1974-7S to 1983-84 -New districts iJl. 

2. Phulbani 1976-77. 1978-79 aDd eluded in tbe Pro-
198J-82 to 198344 ·aramme dutina 

3. Belaqir- 1983·84 1'82-83. There wu 
I 
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4. l ~ 

; 10. '1ta'jtn,1ttm 
. I. DwigaJ;ur 

2- Banner· 
3. Jalore· 
4. Jaisalmer* 
S. J d ~ 

6. Churu· 
1. p;.n. 

'8. ,r BanSwara 

r:9. Nateur* 
'10. "Udaipur 

II. JhDnjbuilu. 

"12. 'AjiDer 

.. 13. Ditmer 
11 •. Tamiblaiu 

,1. Dharmapuri* 
2. RalNOlthpuram* 

. 
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2 

198),84 

~ l d 1976-77 
to 1983-84 
1976-77 to 1983-84 

1980-81 to 1983-84 

1976-77 to 1983-84 

1983-84 

1975-76 ~ 1983-84 

1974-75 to 1977-78 and 
1979'-80 'to 1983-84 

1980-81 'to' 1983-84 

1974-75 to 1983-84 

1974-75 to' 1983-84 
1977-78 to' 1983-84 

1977-78 to 1978-79 and 
1980-81 to 1783-84 

1976-77 to 1983.84 

3. Pudukkottai·· : 198M4 

.  J  . rt>, ':,' 

17. tlttar P,izJelh 
, 1. . Ai di ~  tg"t9S2.S3 
, 2 .. 1 &Dda 1975-76 to 1983-84 

no expenditure in 

these districts 

;~ 1982-83. 
hence . DO audit 

repelt for that 
)'ear. 

*Mer,ed with 
Desert Develop-

meat Programme 

from -~l. 

~ su y .,stem 
wu· ill opet'4ltioD 
(or tbeIe distts. 

~ i  of audit 
b), Chartered 

Accountant did 

Dot therefore arise . 

"New district in-
cluded in'tIle Pro-
sramme durin, 
, 1982-83. 

·New ~ i s in-
cluded in the Pro-
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.3. f Hamirpur 

. 4. rJ ...... 

:-5. .Mirqpur 
. 6. .JhaDsi· 

7 •.. i ~ 

8. Baharaich· 
9. Gonda· 
'10. LaJitpur· 

II. Lakimpur Kheri 

.13. Welt Bengal 
.1. Purulia 
2. Bankura 
3. Midnapore 

. Note!-

Ul 

2 

1976-;7 to 1982-83 
1976-77 to 1983-84 
1976-77 and 

_ 1979-80 to 1983-84 

gramme 

1982-IU • 

1. DRDA means Distrkt Rural Development Agency. 

3 

duriQg 

2. The Programme started from 1970-71. The years for which 
Audit Reports have been received are indicaRd above. For 
tho yean not mentiOl1ed above. 'the Audit R-eportslaave Bot 
. ben. received. 

R~ i ll 

They would like fte Ministry of Rural Development to devise ways 
. and means for exercising effective financial control over the programme . 
. 'ne Committee expect that the irregularities pointed out bytbe Audit 
would be looked into and responsibility fixed' for lepses. They would 
also like the Ministry of Rural Development to evolve an appr-opriate 
accounting procedure for agencies in consultation with the C-&; AG of 
rlldia at an early date. 

(SI. No. 18. Appendix n, PaJ1l l.64ofthe 175th Report of PAC 
·iSeveath Lok sabha)]. 

AdioD takeD 

Detailed pidelines have been illUed on procedure for release of 
funds to the functional deptts. and for reporting of expenditure under 

Ithe;·prograft;me. The 'aaeneies have bee. advised to J'egUJate release of 
fbaidt 1ceeping ~ i  'pro8f'CSs' of impiemClltation of lCbeaIcs·and to 
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avoid  making of lump sum d ~ to executing agencies. (Annex-IV). 

Further, subsidy foc differeD' &ehcm.es over.and above the Dorms fixed 
. by the Deptt. has not been agreed to and the State Governments have 

been advised to meet the-excesstost trom their budgetary resources. 

This was done during the scrutiny"the Annual Plans submitted by the 
State Governments. This also brlDgs into focus the need of the Govern-
ment of India scrutinising the adiioD pbans of the State' Governments. 

As for the irregularities pointe4 _out by the audit. the State Govern-
ments have been asked to look intolbe matter and take appropriate 

action against the persons responsible and also to take such steps as 
necessary to avoid recurrence of such lapses in future. As i ~.i  

reply to Para 1.33 appropriate accounting procedure is being finalised in 
consultation with tbe C & AG of India. The Public Accounts Committee 
will be informed of furtber progress in this regard . 

. . . [Department of Rural DevelopmentO.M. No: 7 ~ ' -

DPAP dated the 29th A iJ~ ~ 

Recommendation 

- The guidelines issued by tbe Government of India in October 1974 
. envisaged completion of all spill-over works of Fourth .Five Year Plan 

during the first two years of Fifth Plan and new works were required to 
be commenced well in advance during the Fifth Plan period so as to 

ensure that no spilJ-over works were carried out beyond March. 1979. 
Tbe Committee however find tbat in Uttar Pradesh and Andhra Pradesh 
out of 32 incomplete works of the Fourth Plan only 9 were completed 
in the Fifth plan period. Of the remaining 23 works 16 were completed 
in March 1980 only. In Uttar Pradesh 46 new works were also taken up . 
. The Committee need hardly point out that the delay in the implement.-

tion of projects not only leads to escalation in cost but also deprives the 
people in the areas of the bene6ts of the programme. 

[SI. No. 19 Appendix II Para 1.67 of the l"th Report of 

PAC (Seventh Lok Sabha)] 

Aetion taka 

The observations of the PAC on the adverse' effects of the delay iu 
the execution of irrigation works have been noted. The need for realisti-
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caDy working out the time schedule for the execution of a scheme and 
sticking to it has been pointed out to the State Governments and the 

agencies from time to time. Emphasis is now being laid by and large on 

the inclusion of such schemes as can be completed in a short period of 

say 2 to 3 yean' time. 

Out of the 7 schemes which remained incomplete tiII March, 1980, 
6 were in Andhra Pradesh and one in Uttar Pradesh. According to 
information received from the Government of Andhra Pradesh, one 

scheme for the construction of a new tank across the Vanka near 

Allurkona Vagu in Tlldipatri Taluk of Anantpur district was not actually 

taken up as restoration of the tank was later considered not worthwhile. 

ADother scheme for improvement of the Sundlamadugu spring channel 

in the Cuddapah district was dropped due to reluctance of the raiyats to 

participate in it. All the other 4 schemes were completed by June. 1982. 

As regards the incomlete scheme in Uttar Prade5h, the C & AG has 
been requested by the Department of Rural Development to mention 
the name of the scheme under reference. The C & AG has intbrmed the 

Department that name of the scheme is being ascertained from the State 

Accountant General. The PAC will be informed about the progress of 

completion of tbis scheme as soon as the name of the scbt'me js intimated 

to the Department by the C cl AG. The Department has. in the mean 

time. advised the Government of Uttar Pradesh to comp.ete aU the: in-

complete schemes in hand prior to and during the Fifth Five Year Plan. 

A copy of a circular letter sent to all states is enclosed (Annexure VII). 

[Department of Rural Development 0 M. No. 7 (3)/2/84-

DPAP dated the'29th April, 1985J. 

RetOmmeodatioo 

The Committee find that in Q States funds to the. tune of Rs. 13.00 

trores were utilised for execution of 21 unapproved works. Some ~  

cases of similar nature bave also come to the notice of tbe ~ i is y of 
Rural Development. The States have been asked to justify these 

s ~ s~ Further. 15 Projects taken up for execution were either dis-
i~. u d or abandoned resulting in infructuous expenditure of Rs. 28S 
lakhs. The Committee desire that all these cases should be looked 

·nto and appropriate action taken. The Committee would like to be 

pprised in due courSe of the action taken in these cases. TheywouJd 
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Action taken 

As mentioned in reply to the previous paragraph. quick evaluation .. 
studies of certain schemes have been undertaken by certain State 
Governments. However. they fall far short of the requirements of the 
situation. The Ministry has been trying to take of a larger number of 
studies for this purpose. The Programme Evaluation Organisation of 
the Planning Commission was sounded out on the possibility of their 
taking up such evaluatory studies immediately. In view of the fact that 
the organisation is already fully pre· occupies with other studies, it has 
expressed its inability to take up any such study immediately. However, 
a move has already been made for persuading it to take up such a study 
as early as possible. 

The Ministry 'of Rural Development has recently strengthened its 
monitoring and evaluation set up by establishing a separate division for 
this purpose with a Joint Secretary incharge. This division is required 
to evaluate various schemes and programmes taken up by this Depart-
ment. 

Teams of officers go out to the field for this purpose. As alraady 
no'ted, a new set of proforma for more intensive monitoring and evalua-
tion of the DPAP has been introduced recently. Information is being 
collectect from the field on the basis of this. Computerisation of monito-
ring and evaluation is also under way. The Public Accounts Com-
mittee will be informed of further progress in this regard. 

LDepartment of Rural Development O.M. No. 7(3)/2f84-DPAP. 
dated the 29th April, 1985]. 



PART II 
MINUTES OF THE 16TH SITTING OF THE PUBLIC 

ACCOUNTS CC'MMITTEE HELD ON 8·9-1986 

The Committee sat from 1500 hrs. to 161lO hrl. 

PRESENT 

Shri Girdhari Lal Vyas-in the Chair 
2. Shri J. Chokka Rao • 
3. Shri Amal Datta 
4. Shrimati Prabhawati Gupta 
S. Shri Rajmangal Pande 
6. Shri G.S. Misra 
7. Shri Vilas Muttemwar 
8. Shrimati Jayanti Patnailr 
9. Shri Simon Tigga 

10. Shri Ghulam Rasool Kar 
11. Shri Bhuvnesh Chaturvedi . 
12. Shri Nirmal Chatterjee 
13. Shri M.S. Gurupadaswamy 
14. Shri Virendra Verma 

SECRET A1l1AT 

1. 
2. 

Shri N.N. Mehra , 
Shri K.H. Chhaya 

Joint Secretary 
- Chief Fi1lancial Committee Officer 

3. Shri Brahmanand - Senior Financial Commiltee Officer 
REPRESENTATIVES OF THE C&AG Of INDIA 

I. Shri T.M. George Addl. Dy. C&AG (Reports-Central) 
2. Shri Baldev Rai Director of Receipt Audit 1 
3. Shri N.R. Rayahi Joint Director (Reports-Central) 
4. Shri K.Krishnan Joint Director (Direct Taxa.) 
S. Sbri V.S. Jakhmola Joint Director CW&M 

rs, 
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2. The Committee in the absence of Chairman requested Shri 
Girdhari Lal Vyas to act as Chairman for the sitting under Rule 258 
(3) of the Rules of Procedure & Conduct of Business in Lok Sabha. 

3. The Committee considered and adopted the following draft 
Reports with some amendments/modifications as shown in Annexures I 
and 11*. 

(il Draft Report on Action Taken on recommendations contained 
in 175th Report (7th Lok Sabha) regarding Drought Prone 
Area Programme. • 

Jii) Draft Report on Action Taken on recommendations contained 
in 211th Report (7th Lok Sabha) regarding Acquisition of 
Immovable Properties. 

4. . The Committee authorised the Chairman to finalise the draft . 
Reports in the light of amendments suggested by the Audit as a result 
of factual verification of the draft Reports IUld present the same to the 
House. 

The Committee then adjourned. 

~~--~~------------------______ -. _____ M' 
-Not appended. 



. ,,:,:, 
ANNEXURE I 

Amendments/Modifications made by Public Accounts Committee i" draft 

Report dn Actio'n taken by Government on 175th Report 117th L.S.) 
t- ~ i.. 

Relating to Drought Prone Area Programme 

Page Para Line(s) For Read 

I 

3 1-3 "'The Coinmittee ...... "The Committee ~  unhappy 

1 2 
from 
below) 

. at an early date" to note that Departnient of 
Rural I>evelopment has not 
been able to furnish finai 
Action Taken Notes on some 
of their recommendations till 
date. The action Taken Notes 
were required to be furnished 
within six mohths of the 
presentation of the Original 
Report i.e. by 29 August, 1984. 
In the instant case, the Action 

Taken Notes have been 
~i d on 29 April 1985. In 

spite of the extended time-
limit, five Action Taken Notes 

are found to be of interim 
nature. It is highly deplor-
able. The Committee desire 
that final replies to the 
recommendations included in 
Chapter V. ~uly vetted by 
Audit may be furnished to 
the Committee at an early 
date. 

"hepc" "desire" 

\6\ 
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• If fat Ilwoufd" "dtauld" 
\hom 
below) 

8 8 2 "has been nominal" "lias not been satisCactory" 
12 11 11 "Caulty supply" "delay in procurement" 

17-18 Delete paras IS. J6 and 17. 
21 20 6 Delete the word "Strictly" 
21 20 16 "Committee urge" "Committee strongly urse" 
23 23 11 "made it so Car" "made so far" 
23 23 12 "considered a "considered more than a 

reasonable" reasonable" 
23 23 11 "discernible" "perceptible" 
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